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The Legal Services Authorities Act, 1987

I

The Legal Services Authorities Act, 1987 (No. 39 of 1987)

[As amended by The Legal Services Authorities (Amendment)

Act, 1994 (No. 59 of 1994)]
and

[Legal Services Authorities (Amendment) Act, 2002 (No. 37 of 2002)]

The 11th October, 1987
The 29" October, 1994

An Act to constitute legal services authorities to provide free and competent
legal services to the weaker sections of the society to ensure that opportunities for
securing justice are not denied to any citizen by reason of economic or other
disabilities, and to organize Lok Adalats to secure that the operation of the legal
system promotes justice on a basis of equal opportunity.

Be it enacted by Parliament in the thirty-eighth year of the Republic of
India as follows:-

.
(2)
(3)
2. (D)

CHAPTER 1
PRELIMINARY
This Act may be called the Legal Services Authorities Act, 1987.
It extends to the whole of India'.

It shall come into force on such date’ as the Central
Government may, by notification, appoint; and different dates
may be appointed for different provisions of this Act and for
different States, and any reference to commencement in any
provision of this Act in relation to any State shall be construed as
a reference to the commencement of that provision in that State.

In this Act, unless the context otherwise requires,-
(a) “Case™ includes a suit or any proceeding before a court;

(aa)  “Central Authority” means the National Legal Services
Authority constituted under Section 3;

(aaa) “Court” means a civil, criminal or revenue court and
includes any tribunal or any other authority constituted under
any law for the time being in force, to exercise judicial or
quasi-judicial functions;

! Omitted by Act 34 of 2019 section 95 and the fifth schedule (w.e.£31.10.2019).

2 Whole Act except Chapter III. Came into force on 9.11.1995, vide S.0.893 (E) dated
9.11.1995.
3 Subs. by Act 59 of 1994 Sec.2, for clause (a) (w.e.f. 29.10.1994).
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(b) “District Authority” means a District Legal Services
Authority constituted under Section 9;

(bb)  “High Court Legal Services Committee™ means a High
Court Legal Services Committee constituted under
Section 8A;

(©) “Legal Service” includes the rendering of any service in the
conduct of any case or other legal proceeding before any
court or other authority or tribunal and the giving of advice
on any legal matter;

(d) “Lok Adalat” means a Lok Adalat organized under Chapter-

VI;

(e) “Notification” means a notification published in the Official
Gazette;

® “Prescribed” means prescribed by rules made under this
Act;

(ff)  “Regulations™ means regulations made under this Act;

(2) “Scheme” means any scheme framed by the Central
Authority, a State Authority or a District Authority for the
purpose of giving effect to any of the provisions of this
Act;

(h) “State  Authority” means a State Legal Services
Authority constituted under Section 6;

(1) “State Government” includes the administrator of a Union
territory appointed by the President under article 239 of the
Constitution.

) “Supreme Court Legal Services Committee” means the
Supreme Court Legal Services Committee constituted under
Section 3A;

(k) “Taluk Legal Services Committee” means a Taluk
Legal Services Committee constituted under Section
11A.

2) Any reference in this Act to any other enactment or any
provision thereof shall, in relation to an area in which such enactment or
provision is not in force, be construed as a reference to the corresponding law or
the relevant provision of the corresponding law, if any, in force in that area.

Ins. by Act 59 of 1994, sec.2 (w.e.f. 29.10.1994).
> Ins. by Act 59 of 1994, sec.2 (w.e.f. 29.10.1994).
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CHAPTER 11
THE NATIONAL LEGAL SERVICES AUTHORITY

3. €8 The Central Government shall constitute a body to be called the
National Legal Services Authority to exercise the powers and perform the
functions conferred on, or assigned to the Central Authority under this Act.

2) The Central Authority shall consist of —
(a) the Chief Justice of India who shall be the Patron-in- Chief;

(b) a serving or retired Judge of the Supreme Court to be
nominated by the President, in consultation with the
Chief Justice of India, who shall be the Executive Chairman,;
and

() such number of other members, possessing such
experience and qualifications, as may be prescribed by the
Central Government, to be nominated by that Government in
consultation with the Chief Justice of India.

3) The Central Government shall, in consultation with the Chief
Justice of India, appoint a person to be the Member Secretary of the Central
Authority, possessing such experience and qualification as may be prescribed by
that Government, to exercise such powers and perform such duties under the
Executive Chairman of the Central Authority as may be prescribed by that
Government or as may be assigned to him by the Executive Chairman of that
Authority.

4 The terms of office and other conditions relating thereto, of
members and the Member Secretary of the Central Authority shall be such as
may be prescribed by the Central Government in consultation with the Chief
Justice of India.

%) The Central Authority may appoint such number of officers and other
employees as may be prescribed by the Central Government, in consultation with
the Chief Justice of India, for the efficient discharge of its functions under this Act.

(6) The Officers and other employees of the Central Authority shall be
entitled to such salary and allowances and shall be subject to such other
conditions of service as may be prescribed by the Central Government in
consultation with the Chief Justice of India.

@) The administrative expenses of the Central Authority, including the
salaries, allowances and pensions payable to the Member-Secretary, officers and
other employees of the Central Authority, shall be defrayed out of the
Consolidated Fund of India.

(8  All orders and decisions of the Central Authority shall be,

6 Ins. by Act 59 of 1994, sec.3, for section 3 (w.e.f. 29.10.1994).
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authenticated by the Member-Secretary or any other officer of the Central
Authority duly authorized by the Executive Chairman of that Authority.

)] No act or proceeding of the Central Authority shall be invalid merely
on the ground of the existence of any vacancy in, or any defect in the constitution
of, the Central Authority.

3A. (1)  The Central Authority shall constitute a committee to be called the
Supreme Court Legal Services Committee for the purpose of exercising such
powers and performing such functions as may be determined by regulations
made by the Central Authority.

2) The Committee shall consist of —

(a) a sitting Judge of the Supreme Court who shall be the
Chairman; and

(b) such number of other members possessing such
experience and qualifications as may be prescribed by the
Central Government,

to be nominated by the Chief Justice of India.

3) The Chief Justice of India shall appoint a person to be the
Secretary to the Committee, possessing such experience and qualifications as
may be prescribed by the Central Government.

4) The terms of office and other conditions relating thereto, of the
members and Secretary of the Committee shall be such as may be determined by
regulations made by the Central Authority.

3) The Committee may appoint such number of officers and other
employees as may be prescribed by the Central Government, in consultation
with the Chief Justice of India, for the efficient discharge of its functions.

(6) The officers and other employees of the Committee shall be
entitled to such salary and allowances and shall be subject to such other conditions
of service as may be prescribed by the Central Government in consultation
with the Chief Justice of India.

The Central Authority shall [****]7 perform all or any of the following
functions, namely: -

(a) lay down policies and principles for making legal
services available under the provisions of the Act;

(b) frame the most effective and economical schemes for the
purpose of making legal services available under the
provisions of this Act;

The words “subject to the general directions of the Central Government” omitted by Act
59 of 1994 sec. 4, (w.e.f. 29.10.1994).
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(©)

(d)

(e)

®

(9]

(h)

Q)

(k)

Q)

utilize the funds at its disposal and make appropriate
allocations of funds to the State Authorities and District
Authorities;

take necessary steps by way of social justice litigation with
regard to consumer protection, environmental protection or
any other matter of special concern to the weaker sections of
the society and for this purpose, give training to social
workers in legal skills;

organize legal aid camps, especially in rural area, slums or
labour colonies with the dual propose of educating the
weaker sections of the society as to their rights as well as
encouraging the settlement of disputes through Lok Adalats.

encourage the settlement of disputes by way of
negotiations, arbitration and conciliation;

undertake and promote research in the field of legal
services with special reference to the need for such services
among the poor;

to do all things necessary for the purpose of ensuring
commitment to the fundamental duties of citizens under Part
IVA of the Constitution;

monitor and evaluate implementation of the legal aid
programmes at periodic intervals and provide for independent
evaluation of programmes and schemes implemented in
whole or in part by funds provided under this Act;

provide® grants-in-aid for specific schemes to various
voluntary social service institutions and the State and
District Authorities, from out of the amounts placed at its
disposal for the implementation of legal services schemes
under the provisions of this Act;

develop, in consultation with the Bar Council of India,
programmes for clinical legal education and promote
guidance and supervise the establishment and working of
legal services clinics in universities, law colleges and other
institutions;

take appropriate measures for spreading legal literacy and

legal awareness amongst the people and, in particular,
to educate weaker sections of the society about the rights,
benefits and privileges guaranteed by social welfare
legislations and other enactments as well as administrative
programmes and measures;

Subs. by Act 59 of 1994 sec.4, for clause (j) (w.e.f 29.10.1994).
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(m)  make special efforts to enlist the support of voluntary social
welfare institutions working at the grass-root level,
particularly among the Scheduled Castes and the Scheduled
Tribes, women and rural and urban labour; and

(n) coordinate and monitor the functioning of State’
Authorities, District Authorities, Supreme Court Legal
Services Committee, High Court Legal Services Committees,
Taluk Legal Services Committees and voluntary social
services institutions and other legal services organization and
give general directions for the proper implementation of the
legal services programmes.

5. In the discharge of its functions under this Act, the Central Authority shall,
wherever appropriate, act in coordination with other governmental and non-
governmental agencies, universities and others engaged in the work of promoting
the cause of legal services to the poor.

CHAPTER III
STATE LEGAL SERVICES AUTHORITY

6". (D Every State Government shall constitute a body to be called the
Legal Services Authority for the State to exercise the powers and perform the
functions conferred on, or assigned to, a State Authority under this Act.

2) A State Authority shall consist of-

(a) the Chief Justice of the High Court who shall be the
Patron-in-Chief;

(b) a serving or retired Judge of the High Court to be
nominated by the Governor, in consultation with the
Chief Justice of the High Court, who shall be the Executive
Chairman; and

() such number of other members, possessing such
experience and qualifications as may be prescribed by the
State  Government, to be nominated by that
Government in consultation with the Chief Justice of the
High Court.

3) The State Government shall, in consultation with the Chief
Justice of the High Court, appoint a person belonging to the State Higher
Judicial Service, not lower in rank than that of a District Judge, as the Member
Secretary of the State Authority, to exercise such powers and perform such

Subs. by Act 59 of 1994, Sec.4, for “state and District Authorities and other voluntary
social welfare institution” (w.e.f. 29.10.1994).
10 Subs. by Act 59 of 1994, Sec.5, for section 6 (w.e.f. 29.10.1994).
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duties under the Executive Chairman of the State Authority as may be
prescribed by that Government or as may be assigned to him by the Executive
Chairman of that Authority:

Provided that a person functioning as Secretary of a State Legal Aid and
Advice Board immediately before the date of constitution of the State
Authority may be appointed as Member-Secretary of that Authority, even if he is
not qualified to be appointed as such under this sub-section, for a period not
exceeding five years.

“4) The terms of office and other conditions relating thereby, of
members and the Member-Secretary of the State Authority shall be such as may
be prescribed by the State Government in consultation with the Chief Justice of
the High Court.

%) The State Authority may appoint such number of officers and other
employees as may be prescribed by the State Government in consultation with the
Chief Justice of the High Court, for the efficient discharge of its functions under
this Act.

(6) The officers and other employees of the State Authority shall be
entitled to such salary and allowances and shall be subject to such other conditions
of service as may be prescribed by the State Government in consultation with the
Chief Justice of the High Court.

@) The administrative expenses of the State Authority, including the
salaries, allowances and pensions payable to the Member-Secretary or any other
officer of the State Authority shall be defrayed out of the consolidated fund of
the State.

®) All orders and decisions of the State Authority shall be
authenticated by the Member Secretary or any other officer of the State
Authority duly authorized by the Executive Chairman of the State Authority.

)] No act or proceeding of a State Authority shall be invalid
merely on the ground of the existence of any vacancy in, or any defect in the
constitution of, the State Authority.

7. (1) It shall be the duty of the State Authority to give effect to
the policy and directions of the Central Authority.

2) Without prejudice to the generality of the functions referred to in
sub-section (1), the State Authority shall perform all or any of the following
functions, namely:-

(a) give legal service to persons who satisfy the criteria laid
down under this Act;

(b) conduct Lok Adalats, including Lok Adalats for High
Court cases'!;

1 Subs. by Act 59 of 1994, sec.6, for “Lok Adalats” (w.e.f. 29.10.1994).
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(©) undertake = preventive and  strategic legal  aid
programmes; and

(d perform such other functions as the State Authority may,
in consultation with the Central Authority'’, fix by
regulations.

8", In the discharge of its functions the State Authority shall appropriately act
in coordination with other governmental agencies, non-governmental voluntary
social service institutions, universities and other bodies engaged in the work of
promoting the cause of legal services to the poor and shall also be guided by such
directions as the Central Authority may give to it in writing.

8A. (1) The State Authority shall constitute a committee to be called the
High Court Legal Services Committee for every High Court, for the purpose
of exercising such powers and performing such functions as may be determined by
regulations made by the State Authority.

(2) The Committee shall consists of-

(a) a sitting Judge of the High Court who shall be the
Chairman; and

(b) such number of other members possessing such
experience and qualifications as may be determined by
regulations made by the State Authority.

to be nominated by the Chief Justice of the High Court.

3) The Chief Justice of the High Court shall appoint a Secretary to the
Committee possessing such experience and qualifications as may be prescribed by
the State Government.

4) The terms of office and other conditions relating thereto, of the
members and Secretary of the Committee shall be such as may be determined by
regulations made by the State Authority.

&) The Committee may appoint such number of officers and other
employees as may be prescribed by the State Government in consultation with the
Chief Justice of the High Court for the efficient discharge of its functions.

(6) The officers and other employees of the Committee shall be
entitled to such salary and allowances and shall be subject to such other
conditions of service as may be prescribed by the State Government in consultation
with the Chief Justice of the High Court.

12 Subs. by Act 59 of 1994, sec.6, for Central Government” (w.e.f. 29.10.1994).
13 Subs. by Act 59 of 1994, sec.7, for section 8 (w.e.f. 29.10.1994).
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9™, @) The State Government shall, in consultation with Chief S_OIISFittuiion ff
. . . . . . 1strict Legal
Justice of the High Court, constitute a body to be called the District Legal Services services ¢
Authority for every District in the State to exercise the powers and perform the Auherit-

functions conferred on, or assigned to, the District Authority under this Act.
2) A District Authority shall consist of-
(a) the district Judge who shall be its Chairman; and

(b) such number of other members, possessing
such experience and qualifications, as may be
prescribed by the State Government, to be nominated
by that Government in consultation with the Chief
Justice of the High Court.

3) The State Authority shall, in consultation with the Chairman of the
District Authority, appoint a person belonging to the State Judicial Service not
lower in rank than that of a Subordinate Judge or Civil Judge posted at the seat of
the District Judiciary as Secretary of the District Authority to exercise such powers
and perform such duties under the Chairman of that Committee as may be
assigned to him by such Chairman.

4) The terms of office and other conditions relating thereto, of
members and Secretary of the District Authority shall be such as may be
determined by regulations made by the State Authority in consultation with the
Chief Justice of the High Court.

%) The District Authority may appoint such number of officers and
other employees as may be prescribed by the State Government in consultation
with the Chief Justice of the High Court for the efficient discharge of its
functions.

(6) The officers and other employees of the District Authority shall be
entitled to such salary and allowances and shall be subject to such other conditions
of service as may be prescribed by the State Government in consultation with the
Chief Justice of the High Court.

@) The administrative expenses of every District Authority,
including the salaries, allowances and pensions payable to the Secretary, officers
and other employees of the District Authority shall be defrayed out of the
Consolidated Fund of the State.

®) All orders and decisions of the District Authority shall be
authenticated by the Secretary or by any other officer of the District Authority duly
authorized by the Chairman of that Authority.

)] No act or proceeding of a District Authority shall be invalid
merely on the ground of the existence of any vacancy in, or any defect in the
constitution of, the District Authority.

14 Subs. by Act 59 of 1994, sec. 7, for section 9 (w.e.f. 29.10.1994).
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10. @) It shall be the duty of every District Authority to perform
such of the functions of the State Authority in the District as may be delegated to
it from time to time by the State Authority.

2) Without prejudice to the generality of the functions referred to in
sub-section (1), the District Authority may perform all or any of the
following functions, namely:-

(a) coordinate’ the activities of the Taluk Legal Services
Committee and other legal services in the District;

(b) organize Lok Adalats within the District; and

(©) perform such other functions as the State Authority may
[****]'° fix by regulations.

11. In the discharge of its functions under this act, the District
Authority shall, wherever appropriate act in coordination with other
governmental and non-governmental institutions, universities and others engaged
in the work of promoting the cause of legal services to the poor and shall also be
guided by such directions as the Central Authority or the State Authority may
give to it in writing.

11AY. (1) The State Authority may constitute a Committee, to be
called the Taluk Legal Services Committee, for each taluk or mandal or for group
of taluks or mandals.

2) The Committee shall consist of ---

(a) the “senior most judicial officer”'® operating within

the jurisdiction of the Committee who shall be the
ex- officio Chairman; and

(b) such number of other members, possessing
such experience and qualifications, as may be
prescribed by the State Government, to be nominated
by that Government in consultation with Chief
Justice of the High Court.

3) The Committee may appoint such number of officers and other
employees as may be prescribed by the State Government in consultation with
Chief Justice of the High Court for the efficient discharge of its functions.

4) The officers and other employees of the Committee shall be
entitled to such salary and allowances and shall be subject to such other conditions
of service as may be prescribed by the State Government in consultation with Chief
Justice of the High Court,

Subs. by Ac t 59 of 1994, sec.8, for clause (a) (w.e.f. 29.10.1994).

The words “in consultation with the State Government”, omitted by Act 59 of 1994,
sec.8 (w.e.f. 29.10.1994).

7 Ins. by Act 59 of 1994, sec.9 (w.e.f. 29.10.1994).

18 Subs. by Act 37 of 2002, sec.2, for “senior Civil Judge” (w.e.f. 11.6.2002).

10
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%) The administrative expenses of the Committee shall be
defrayed out of the District Legal Aid Fund by the District Authority.

11B.  The Taluk Legal Services Committee may perform all or any of the Esgz:iggjv?gal“k

following functions, namely:-- Committee.
(a) coordinate the activities of legal services in the taluka;
(b) organize Lok Adalats within the taluk; and

(c)  perform such other functions as the District Authority may assign
to it.

CHAPTER 1V
ENTITLEMENT TO LEGAL SERVICES

12. Every person who has to file or defend a case shall be entitled to legal i‘;‘;r;:ri‘i gving
services under this Act if that person is—

(a) a member of a Scheduled Caste or Scheduled Tribe;

(b) a victim of trafficking in human beings or beggar as referred in
article 23 of the Constitution;

(© a woman or a child;

(d a person with disability as defined in clause (i) of section 2 of the
Persons with Disabilities (Equal Opportunities, Protection of
Rights and Full Participation) Act, 1995".

(e) a person under circumstances of undeserved want such as being a
victim of a mass disaster, ethnic violence, caste atrocity, flood,
drought, earthquake or industrial disaster; or

6] an industrial workman; or

(2) in custody, including custody in a protective home within the
meaning of clause (g) of section 2 of the Immoral Traffic
(Prevention) Act, 1956, or in a Juvenile home within the
meaning of clause (j) of section 2 of the Juvenile Justice Act,
1986, or in a psychiatric hospital or psychiatric nursing home within
the meaning clause (g) of section 2 of the Mental Health Act, 1987;
or

(h) in receipt of annual income less than rupees nine thousand or
such other higher amount as may be prescribed by the State
Government, if the case is before a court other than the
Supreme Court, and less than rupees twelve thousand or such other

1 Subs. by Act 1 of 1996, sec.74, for clause (d) (w.e.f . 7.2.1996)
Subs. by Act 59 of 1994, sec.10, for clause (h) (w.e.f. 29.10.1994)

11
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higher amount as may be prescribed by the Central Government, if
the case is before the Supreme Court.

13. () Persons who satisfy or any of the criteria specified in section 12
shall be entitled to receive legal services provided that the concerned
Authority is satisfied that such person has a prima-facie case to prosecute or to
defend.

(2) An affidavit made by a person as to his income may be
regarded as sufficient for making him eligible to the entitlement of legal
services under this Act unless the concerned Authority has reason to
disbelieve such affidavit.

CHAPTER V
FINANCE, ACCOUNTS AND AUDIT

14. The Central Government shall, after due appropriation made
by Parliament by law in this behalf, pay to the Central Authority, by way of
grants, such sums of money as the Central Government may think fit for being
utilized for the purposes of this Act.

15. (1) The Central Authority shall establish a fund to be called
the National Legal Aid fund and there shall be credited thereto—

(a) all sums of money given as grants by the
Central Government under section 14;

(b) any grants or donations that may be made to the
Central Authority by any other person for the
purposes of this Act;

(©) any amount received by the Central Authority under
the orders of any court or from any other source.

2) The National Legal Aid Fund shall be applied for meeting—

(a) the cost of legal services provided under this Act
including grants made to State Authorities;

(b) the cost of legal services provided by the
Supreme Court Legal Services Committee;

(©) any other expenses which are required to be met by
the Central Authority.”

16. (D A State Authority shall establish a fund to be called the State
Legal Aid Fund and there shall be credited thereto —

2 Subs. by Act 59 of 1994, sec.11, for clause (b) (w.e.f. 29.10.1994).

12
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2)

17. (1)

(a) all sums of money paid to it or any grants made by
the Central Authority for the purposes of this Act;

(b) any grants or donations that may be made to the State
Authority by the State Government or by any person
for the purposes of this Act;

(©) any other amount received by the State Authority
under the orders of any court or from any other
source.

A State Legal Aid Fund shall be applied for meeting—

(a)
(b)

(©)

the cost of functions referred to in section 7;

the cost of legal services provided by the High Court
Legal Services Committees;

any other expenses which are required to be met by the
State Authority.?’

Every District Authority shall establish a fund to be called the

District Legal Aid Fund and there shall be credited thereto—

2)

18. (1)

(a)

(b)

(©)

all sums of money paid or any grants made by the State
Authority to the District Authority for the purposes of this
Act;

any grants or donations that may be made to the District
Authority by any person, with the prior approval of the State
Authority, for the purposes of this Act;

any other amount received by the District Authority
under the orders of any court or from any other
source.””

A District Legal Aid Fund shall be applied for meeting—

(a)

(b)

the cost of functions referred to in section 10 and 11B%;

any other expenses which are required to be met by the
District Authority.

The Central Authority, State Authority or the District Authority

(hereinafter referred to in this section as ‘the Authority’), as the case may be, shall
maintain proper accounts and other relevant records and prepare an annual
statement of accounts including the income and expenditure account and the
balance-sheet in such form and in such manner as may be prescribed by the

*! Subs. by Act 59 of 1994, sec.12, for clause (b) (w.e.f. 29.10.1994)
> Subs. by Act 59 of 1994, sec.13, for clause (b) (w.e.f. 29.10.1994)
5 Ins. by Act 59 of 1994, sec. 13, (w.e.£.29.10.1994).

13
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Central Government in consultation with the Comptroller and Auditor General of
India.

(2) The accounts of the Authorities shall be audited by
the Comptroller and Auditor General of India at such intervals as may be specified
by him and any expenditure incurred in connection with such audit shall be payable
by the Authority concerned to the Comptroller and Auditor General of India.

3) The Comptroller and Auditor General of India and any
other person appointed by him in connection with the auditing of the accounts of an
Authority under this Act shall have the same rights and privileges and
authority in connection with such audit as the Comptroller and Auditor
General of India has in connection with the auditing of the Government
accounts and, in particular, shall have the right to demand the production of books,
accounts, connected vouchers and other documents and papers and to inspect any of
the offices of the Authorities under this Act.

4) The accounts of the Authorities, as certified by the
Comptroller and Auditor General of India or any other person appointed by
him in this behalf together with the audit report thereon, shall be forwarded
annually by the Authorities to the Central Government or the State
Governments, as the case may be.

*(5)  The Central Government shall cause the accounts and the
audit report received by it under sub-section (4) to be laid, as soon as may be
after they are received, before each house of Parliament.

(6) The State Government shall cause the accounts and the
audit report received by it under sub-section (4) to be laid, as soon as may be
after they are received, before the State Legislature.

CHAPTER VI
LOK ADALATS

19. (D) Every State Authority or District Authority or the Supreme
Court Legal Services Committee or every High Court Legal Services
Committee or, as the case may be, Taluk Legal Services Committee may
organize Lok Adalats at such intervals and places and for exercising such
jurisdiction and for such areas as it thinks fit.

2) Every Lok Adalat organized for an area shall consist of such
number of-

(a) serving or retired judicial officers; and

(b) other persons, of the area as may be specified by the State
Authority or the District Authority or the Supreme Court
Legal Services Committee or the High Court Legal
Services Committee or, as the case may be, the Taluk

*Ins. by Act 59 of 1994, sec.14 (w.e.f. 29.10.1994).

14
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Legal Services Committee, organizing such Lok Adalat.

3) The experience and qualifications of other persons referred to in
clause (b) of sub-section (2) for Lok Adalats organized by the Supreme Court
Legal Services Committee shall be such as may be prescribed by the Central
Government in consultation with the Chief Justice of India.

4) The experience and qualifications of other persons referred to in
clause (b) of sub-section (2) for Lok Adalats other than referred to in sub- section
(3) shall be such as may be prescribed by the State Government in consultation
with the Chief Justice of the High Court.

&) A Lok Adalat shall have jurisdiction to determine and to arrive at a
compromise or settlement between the parties to a dispute in respect of—

(1) any case pending before; or

(i1) any matter which is falling within the jurisdiction of and is
not brought before, any court for which the Lok Adalat
is organized:

Provided that the Lok Adalat shall have no jurisdiction in respect of any
case or matter relating to an offence not compoundable under any law.

20, (1) Where in case referred to in clause (i) of sub-section (5) of
section-19.

(1) (a) the parties thereof agree; or

(b) one of the parties thereof makes an application to the court,
for referring the case to the Lok Adalat for settlement
and if such court is prima facie satisfied that there are
chances of such settlement; or

(i1) the court is satisfied that the matter is an appropriate one to be
taken cognizance of by the Lok Adalat, the court shall refer the case to the Lok
Adalat:

Provided that no case shall be referred to the Lok Adalat under sub- clause
(b) of clause (i) or clause (ii) by such court except after giving a reasonable
opportunity of being heard to the parties.

2) Notwithstanding anything contained in any other law for the
time being in force, the Authority or Committee organizing the Lok Adalat
under sub-section (1) of section 19 may, on receipt of an application from any one
of the parties to any matter referred to in clause (ii) of sub-section (5) of section
19 that such matter needs to be determined by a Lok Adalat, refer such matter to
the Lok Adalat, for determination:

Provided that no matter shall be referred to the Lok Adalat except after

» Subs. by Act 59 of 1994, sec.15, for section 20 (w.e.f 29.10.1994).
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giving a reasonable opportunity of being heard to the other party.

3) Where any case is referred to a Lok Adalat under sub-section (1)
or where a reference has been made to it under sub-section (2), the Lok Adalat
shall proceed to dispose of the case or matter and arrive at a compromise or
settlement between the parties.

4) Every Lok Adalat shall, while determining any reference before it
under this Act, act with utmost expedition to arrive at a compromise or
settlement between the parties and shall be guided by the principles of justice,
equity fair play and other legal principles.

) Where no award is made by the Lok Adalat on the ground that no
compromise or settlement could be arrived at between the parties, the record
of the case shall be returned by it to the court, from which the reference has been
received under sub-section (1) for disposal in accordance with law.

(6) Where no award is made by the Lok Adalat on the ground that no
compromise or settlement could be arrived at between the parties, in a matter
referred to in sub-section (2), that Lok Adalat shall advice the parties to seek
remedy in a court.

(7) Where the record of the case is returned under sub-section (5) to
the court, such court shall proceed to deal with such case from the stage which
was reached before such reference under sub-section (1).

21%, (1) Every award of the Lok Adalat shall be deemed to be a decree of a
civil court or, as the case may be, an order of any other court and where a
compromise or settlement has been arrived at by a Lok Adalat in a case
referred to it under sub-section (1) of section 20, the court-fee paid in such
case shall be refunded in the manner provided under the Court-fees Act, 1870.

2) Every award made by a Lok Adalat shall be final and binding on
all the parties to the dispute, and no appeal shall lie to any court against the award.

22. (1) The Lok Adalat “or Permanent Lok Adalat”*’ shall, for the
purposes of holding any determination under this Act, have the same powers as
are vested in a civil court under the Code of Civil Procedure, 1908, while trying a
suit in respect of the following matters, namely:-

(a) the summoning and enforcing the attendance of any witness and
examining him on oath;

(b) the discovery and production of any document;
(©) the reception of evidence on affidavits;

(d the requisitioning of any public record or document or copy of

% Sub. by Act 59 of 1994, sec. 16, for sub-section (1) (w.e.f. 29.10.1994).
o Added by Legal Services Authorities (Amendment) Act No. 37 of 2002 published in
Gazette of India vide notification No. 40 dated 11-6-2002.
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such record or document from any court or office; and
(e) such other matters as may be prescribed

2) Without prejudice to the generality of the powers contained in

sub- section (1), every Lok Adalat “or Permanent Lok Adalat” shall have the
requisite powers to specify its own procedure for the determination of any
dispute coming before it.

3) All proceedings before a Lok Adalat “or Permanent Lok Adalat”

shall be deemed to be judicial proceedings within the meaning of sections 193, 219
and 228 of the Indian Penal Code 145 of 1860 and every Lok Adalat or
Permanent Lok Adalat shall be deemed to be a civil court for the purpose of
section 195 and Chapter XXVI of the Code of Criminal Procedure, 1973 (2 of

1974).

22A.

CHAPTER VIA

PRE-LITIGATION CONCILIATION AND SETTLEMENT

In this Chapter and for the purpose of sections 22 and 23, unless the  Definition.

context otherwise requires;-

(a)

“Permanent Lok Adalat” means a Permanent Lok Adalat established under

sub-section (1) of section 22B;

(b)

“Public Utility Service” means any-

6] Transport Service for the carriage of passengers or goods by
air, road or water; or

(i)  Postal, telegraph or telephone service; or

(iii)  Supply of power, light or water to the public by any
establishment; or

(iv)  System of public conservancy or sanitation; or
) Service in hospital or dispensary; or

(vi)  Insurance service.

(vil) Housing and Estates®®

(viii) Banking and Financial®®

(ix)  Education or Educational Institutions™°

28

29

30

Notified by Haryana Government vide Notification No0.20/1/2009-4JJ(1) dated
19.5.2009.

Notified by Haryana Government vide Notification No0.20/1/2009-4JJ(1) dated
19.5.2009.

Notified by Ministry of Law and Justice Government of India vide notification
No.S5.0.495(E)dated 16.2.2016.
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(x)  Housing & Real Estate™'

(xi)  Supply of new connection of LPG or refills or its connected
32
matter.

andincludes anyservice which the Central Government or the
State Government, as the case may be, may, in the public interest, by notification,
declare to be a public utility service for the purposes of this chapter.

22B. (1) Notwithstanding anything contained in section 19, the Central
Authority or, as the case may be, every State Authority shall, by notification,
establish Permanent Lok Adalats at such places and for exercising such jurisdiction
in respect of one or more public utility services and for such areas as may be
specified in the notification.

2) Every Permanent Lok Adalat established for an area notified
under sub-section (1) shall consist of —

(a) a person who is, or has been, a district judge or
additional district judge or has held judicial office higher in
rank than that of a district judge, shall be the Chairman of the
Permanent Lok Adalat; and

(b) two other persons having adequate experience in public
utility service to be nominated by the Central Government
or, as the case may be, the State Government on the
recommendation of the Central Authority or, as the case
may be, the State Authority,

appointed by the Central Authority or, as the case may be, the State
Authority, establishing such Permanent Lok Adalat and the other
terms and conditions of the appointment of the Chairman and
other persons referred to in clause (b) shall be such as may be
prescribed by the Central Government.

22C. (1) Any party to a dispute may, before the dispute is brought before any
court, make an application to the Permanent Lok Adalat for the settlement of
dispute:

Provided that the Permanent Lok Adalat shall not have jurisdiction in
respect of any matter relating to an offence not compoundable under any law:

Provided further that the Permanent Lok Adalat shall not have
jurisdiction in the matter where the value of the property in dispute exceeds one
crore rupees:33

Provided also that the Central Government, may, by notification,

3 Notified by Ministry of Law and Justice Government of India vide Notification

No.5.0.495(E)dated 16.2.2016.

2 Notified by Haryana Government vide Notification No.S.0.-37/C.A. 39/1987/S. 22A/2017
dated 19" May, 2017.
B Substituted vide notification No.S.0.803(E) dated 20.3.2015 by Ministry of Law and

Justice Government of India.
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increase the limit of “one crore rupees” specified in the second proviso in
consultation with the Central Authority.

2) After an application is made under sub-section (1) to the Permanent
Lok Adalat, no party to that application shall invoke jurisdiction of any court in the
same dispute.

3) Where an application is made to a Permanent Lok Adalat under
sub-section (1), it—

(a) shall direct each party to the application to file before it a
written statement, stating therein the facts and nature of
dispute under the application, points or issues in such dispute
and grounds relied in support of, or in opposition to,
such points or issues, as the case may be, and such party may
supplement such statement with any document and other
evidence which such party deems appropriate in proof of
such facts and grounds and shall send a copy of such
statement together with a copy of such document and other
evidence, if any, to each of the parties to the application;

(b) may require any party to the application to file
additional statement before it at any stage of the conciliation
proceedings;

() shall communicate any document or statement received by
it from any party to the application to the other party, to
enable such other party to present reply thereto.

4) When statement, additional statement and reply, if any, have been
filed under sub-section (3), to the satisfaction of the Permanent Lok Adalat, it shall
conduct conciliation proceedings between the parties to the application in such
manner as it thinks appropriate taking into account the circumstances of the
dispute.

%) The Permanent Lok Adalat shall, during conduct of conciliation
proceedings under sub-section (4), assist the parties in their attempt to reach an
amicable settlement of the dispute in an independent and impartial manner.

(6) It shall be the duty of every party to the application to cooperate
in good faith with the Permanent Lok Adalat in conciliation of the dispute
relating to the application and to comply with the direction of the Permanent Lok
Adalat to produce evidence and other related documents before it.

@) When a Permanent Lok Adalat, in the aforesaid conciliation
proceedings, is of opinion that there exist elements of settlement in such
proceedings which may be acceptable to the parties, it may formulate the
terms of a possible settlement of the dispute and give to the parties concerned for
their observations and in case the parties reach at an agreement on the
settlement of the dispute, they shall sign the settlement agreement and the
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Permanent Lok Adalat shall pass an award in terms thereof and furnish a copy of
the same to each of the parties concerned.

®) Where the parties fail to reach at an agreement under sub-section
(7), the Permanent Lok Adalat shall, if the dispute does not relate to any offence,
decide the dispute.

22D. The Permanent Lok Adalat shall, while conducting conciliation proceedings
or deciding a dispute on merit under this Act, be guided by the principles of natural
justice, objectivity, fair play, equity and other principles of justice, and shall not
be bound by the Code of Civil Procedure, 1908 (5 of 1908) and the Indian
Evidence Act, 1872 (1 of 1872).

22E. (1) Every award of the Permanent Lok Adalat under this Act made either
on merit or in terms of a settlement agreement shall be final and binding on all the
parties thereto and on persons claiming under them.

2) Every award of the Permanent Lok Adalat under this Act shall be
deemed to be a decree of a civil court.

3) The award made by the Permanent Lok Adalat under this Act
shall be by a majority of the persons constituting the Permanent Lok Adalat.

4) Every award made by the Permanent Lok Adalat under this Act shall
be final and shall not be called in question in any original suit, application or
execution proceeding.

%) The Permanent Lok Adalat may transmit any award made by it to a
civil court having local jurisdiction and such civil court shall execute the order as if
it were a decree made by that court”.

CHAPTER VII
MISCELLANEOUS

23*.  The members including Member-Secretary or, as the case may be,
Secretary of the Central Authority, the State Authorities, the District
Authorities, the Supreme Court Legal Services Committee, High Court Legal
Services Committee, Taluk Legal Services Committees and officers and other
employees of such Authorities, Committees “and the Members of the Lok
Adalats or the persons Constituting Permanent Lok Adalats”* shall be deemed to
be public servants within the meaning of section 21 of the Indian Penal Code
(45 of 1860).

24.  No suit, prosecution or other legal proceedings shall lie against—

#* Subs. by Act 59 of 1994, sec. 17, for sections 23 and 24 (w.e.f. 29..10.1994).
35 Substituted by Legal Services Authorities (Amendment) Act No. 37 of 2002 published
in Gazette of India vide notification No. 40 dated 12-6-2002.

20



The Legal Services Authorities Act, 1987

(a) the Central Government or the State Government;

(b) the Patron-in-Chief, Executive Chairman, Members or Member
Secretary or officers or other employees of the Central
Authority;

(©) Patron-in-Chief, = Executive = Chairman, = Member, = Member
Secretary or officers or other employees of the State Authority;

(d Chairman, Secretary, Members or officers or other employees of
the Supreme Court Legal Services Committee, High Court Legal
Services Committees, Taluk Legal Services Committees or the
District Authority; or

(e) Any other person authorized by any of the Patron-in-Chief,
Executive Chairman, Chairman, Member, Member Secretary referred
to in sub-clauses (b) to (d), for anything which is in good faith
done or intended to be done under the provisions of this Act or
any rule or regulation made thereunder.

25. The provisions of this Act shall have effect notwithstanding anything
inconsistent therewith contained in any other law for the time being in force or in
any instrument having effect by virtue of any law other than this Act.

26. (1) If any difficulty arises in giving effect to the provisions of thisAct,
the Central Government may, by order published in the Official Gazette, make
such provisions, not inconsistent with the provisions of this Act as appear to
it to be necessary or expedient for removing the difficulty.

Provided that no such order shall be made after the expiry of a period of
two years from the date on which this Act receives the assent of the
President.

(2) Every order made under this section shall, as soon as may be
after it is made, be laid before each House of Parliament.

27°% (1) The Central Government, in consultation with the Chief Justice of
India may, by notification, make rules to carry out the provisions of this Act.

2) In particular, and without prejudice to the generality of the forgoing
power, such rules may provide for all or any of the following matters, namely:-

(a) the number, experience and qualifications of other members
of the Central Authority under clause (¢) of sub-section
(2) of section 3;

(b) the experience and qualifications of the Member Secretary
of the Central Authority and his powers and functions under
sub- section (3) of section 3;

36 Subs. by Act 59 of 1994, sec.18, for sections 27, 28 and 29 (w.e.f. 29.10.1994).
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(©)

(d)

(e)

®

(2

(h)

(i)

Q)

(k)

Q)
(m)

the terms of office and other conditions relating thereto,
of Members and Member Secretary of the Central Authority
under sub-section (4) of section 3;

the number of officers and other employees of the
Central Authority under sub-section (5) of section 3;

the conditions of service and the salary and allowances
of officers and other employees of the Central Authority
under sub-section (6) of section 3;

the number, experience and qualifications of Members of
the Supreme Court Legal Services Committee under clause
(b) of sub-section (2) of section 3A;

the experience and qualifications of Secretary of the
Supreme Court Legal Services Committee under sub-
section (3) of section 3A;

the number of officers and other employees of the
Supreme Court Legal Services Committee under sub-
section (5) of section 3A and the conditions of service
and the salary and allowances payable to them under
sub-section (6) of that section;

the upper limit of annual income of a person entitling him
to legal services under clause (h) of section 12, if the
case is before the Supreme Court;

the manner in which the accounts of the Central Authority,
the State Authority or the District Authority shall be
maintained under section 18;

the experience and qualifications of other persons of the
Lok Adalats organized by the Supreme Court Legal
Services Committee specified in sub-section (3) of section
19;

other maters under clause (e) of sub-section (1) of section 22;

the other terms and conditions of appointment of the
Chairman and other persons under sub-section (2) of section
22BY,

28. (1) The State Government in consultation with the Chief Justice of the
High Court may, by notification, make rules to carry out the provisions of this

Act.

2) In particular, and without prejudice to the generality of the

77 Inserted by Legal Services Authorities (Amendment) Act No. 37 of 2002 published in
Gazette of India vide notification No. 40 dated 11-6-2002.
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foregoing power, such rules may provide for all or any of the following

matters, namely:--

(a)

(b)

(©)

(d)

(e)

®

(@

(h)

(i)

Q)

(k)

Q)

(m)

the number, experience and qualifications of other Members
of the State Authority under clause (c) of sub-section (2)
of section 6;

the powers and functions of the member Secretary of the
State Authority under sub-section (3) of section 6;

the terms of office and other conditions relating thereto,
of Members and Member Secretary of the State Authority
under sub-section (4) of section 6;

the number of officers and other employees of the
State Authority under sub-section (5) of section 6;

the conditions of service and the salary and allowances
of officers and other employees of the State Authority under
sub- section (6) of section 6;

the experience and qualifications of Secretary of the
High Court Legal Services Committee under sub-section
(3) of section 8A;

the number of officers and other employees of the High
Court Legal Services Committee under sub-section (5) of
section 8A and the conditions of service and the salary
and allowances payable to them under sub-section (6) of that
section;

the number, experience and qualifications of Members of
the District Authority under clause (b) of sub-section (2) of
section 9;

the number of officers and other employees of the
District Authority under sub-section (5) of section 9;

the conditions of service and the salary and allowances
of officers and other employees of the District Authority
under sub-section (6) of section 9;

the number, experience and qualifications of Members of
the Taluk Legal Services Committee under clause (b) of
sub- section (2) of section 11A;

the number of officers and other employees of Taluk
Legal Services Committee under sub-section (3) of section
11A;

the conditions of service and the salary and allowances
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of officers and other employees of the Taluk Legal Services
Committee under sub-section (4) of section 11A;

(n) the upper limit of annual income of a person entitling him
to legal services under clause (h) of section 12, if the
case is before a court, other than the Supreme Court;

(o) the experience and qualifications of other persons of the
Lok Adalats other than referred to in sub-section (4) of
section 19;

(p) any other matter which is to be, or may be, prescribed.

oy omee 29 (1) The Central Authority may, by notification, make regulations not
regulations. inconsistent with the provisions of this Act and the rules made there under, to
provide for all matters for which provision is necessary or expedient for the

purposes of giving effect to the provisions of this Act.

2) In particular, and without prejudice to the generality of the
foregoing power, such regulations may provide for all or any of the following
matters, namely:--

(a) the powers and functions of the Supreme Court Legal
Services Committee under sub-section (1) of section 3A;

(b)  the terms of office and other conditions relating thereto, of
the members and Secretary of the Supreme Court Legal
Services Committee under sub-section (4) of section 3A.
o evae 29A. (1) The State Authority may, by notification, make regulations not
regulations. inconsistent with the provisions of this Act and the rules made there under to
provide for all matters for which provision is necessary or expedient for the
purposes of giving effect to the provisions of this Act.

2) In particular, and without prejudice to the generality of the
forgoing power, such regulations may provide for all or any of the following
matters namely:--

(a) the other functions to be performed by the State
Authority under clause (d) of sub-section (2) of section 7;

(b) the powers and functions of the High Court Legal
Services Committee under sub-section (1) of section 8A;

(©) the number, experience and qualifications of Members of
the High Court Legal Services Committee under clause (b) of
sub- section (2) of section 8A;

(d the terms of office and other conditions relating thereto, of
the Members and Secretary of the High Court Legal Services
Committee under sub-section (4) of section 8A.;
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(e) the terms of office and other conditions relating thereto, of
the Members and Secretary of the District Authority
under sub- section (4) of section 9;

() the number, experience and qualifications of Members of
the High Court Legal Services Committee under clause (b) of
sub- section (2) of section 8A;

(2) the other functions to be performed by the District
Authority under clause (c¢) of sub-section (2) of section 10;

(h) the terms of office and other conditions relating thereto, of
the Members and Secretary of the Taluk Legal Services
Committee under sub-section (3) of section 11A;

30. (D Every rule made under this Act by the Central Government and
every regulation made by the Central Authority there under shall be laid, as
soon as may be after it is made, before each House of Parliament, while it is in
session, for a total period of thirty days which may be comprised in one
session or in two or more successive sessions, and if, before the expiry of the
session immediately following the session or the successive sessions aforesaid,
both Houses agree in making any modification in the rule or regulation, or
both Houses agree that the rule or regulation should not be made, the rule or
regulation shall thereafter have effect only in such modified form or be of no effect,
as the case may be; so, however that any such modification or annulment
shall be without prejudice to the validity of anything previously done under that
rule or regulation.

2) Every rule made under this Act by a State Government and
every regulation made by a State Authority there under shall be laid, as soon as
may be after it is made, before the State Legislature.

sk
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I
THE HARYANA STATE LEGAL SERVICES AUTHORITY RULES, 1996

Haryana Government Notification No. G.S.R. 16/C.A. 39/1987/S. 28/96' —In
exercise of the powers conferred by section 28 of the Legal Services Authorities
Act, 1987 (No. 39 of 1987), as amended by the Legal Services Authorities
(Amendment) Act, 1994 (No. 59 of 1994), the Government of Haryana hereby
makes the following rules regulating the constitution of Legal Services Authorities namely:-

1. Short title and commencement.—(1) These rules may be called “The
Haryana State Legal Services Authority Rules, 1996.”

2) They shall come into force on the date of their publication in the Haryana
Government Gazette.

CHAPTER—I
DEFINITIONS
2. In these rules unless the context otherwise requires,--

(a) “Act” means the Legal Services Authorities Act, 1987 (Central Act No. 39 of
1987) as amended by Legal Services Authorities Act, 1987 (Central Act No.
59 of 1994);

(b) “Chairman” means the Executive Chairman of the State Authority,
or the Chairman of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committee, as the case may be;

(©) Omitted**.

(d) “District  Authority” means the District Legal Services Authority
constituted under Section 9 of the Act;

(e) “High Court Legal Services Committee” means a High Court Legal Services
Committee constituted under Section 8A of the Act;

() “Joint Member Secretary” means the person so appointed as the Joint
Member Secretary of the State Authority under rule §8;

(2) “Member” means the member of the State Authority appointed under
Section 6(2)(c); member of the District Authority appointed under
Section 9(2); member of the High Court Legal Services Committee
appointed under Section 8A(2) and member of the Sub-Divisional Legal
Services Committee appointed under Section 11A(2) (b) of the Act, as the
case may be;

" Published in Haryana Government Gazette on 27 February/26™ April, 1996 and came into existence i.e. 3.4.1996 (VYSK
31, 1918 Saka).
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(h) “Member Secretary” means the Member-Secretary of the State Legal
Services Authority appointed under Section 6 of the Act;

(1) “Schedule” means schedules appended to these rules;
) “Section” means the Section of the Act;

(k) “Secretary” means the Secretary of the High Court Legal Services
Committee constituted under Section 8A of the Act, the Secretary of
the District Legal Services Authority constituted under Section 9 of the
Act;?

D “State Authority” means the State Legal Services Authority constituted under
Section 6(1) of the Act;

(m)  “Sub-Divisional Legal Services Committee” means the committee
constituted under Section 11A of the Act;

(n)  All other words and expressions used in these rules but not defined shall
have the meaning, respectively assigned to them in the Act.

CHAPTER 11
HARYANA LEGAL SERVICES AUTHORITY
3. The State Authority shall consist of the following namely:--

(1). Chief Justice of High Court of Punjab and Haryana as the Patron-in-
Chief;

(i1) Executive Chairman of the Haryana State Authority;

(iii)  the Secretary in the Department of Administration of Justice;
(iv)  the Secretary in the Department of Finance;

) the Secretary in the Department of Law and Legislative;

(vi)  the Advocate General of the Haryana State;

(vii)  the Director General of Police of the State of Haryana;

(viii) the Chairman, Bar Council of Haryana and Punjab;

(ix)  the Director, Public Relations Department, Haryana;

x) two Chairman of the District Authority as may be nominated by the State
Government in consultation with the Chief Justice of Punjab and Haryana
High Court;

(x1) Member-Secretary of the State Authority.

? Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
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2) The State Authority shall have the following nominated members in
consultation with the Chief Justice of Punjab and Haryana High Court:--

(1) One Representative of Women;
(i1) One representative of Scheduled Castes;

(iii)  Dean/Chairman, Department of Law, M.D. University/ Kurukshetra
University.

3) The State Government may nominate, in consultation with the Chief Justice
of the High Court of Punjab and Haryana, two persons as specified in sub-rule 2(i) &
2(ii)) of this rule from amongst those possessing the qualifications and experience
prescribed in sub-rule (4) of this rule.

4 A person shall not be qualified for nomination as a member of the State
Authority unless he is—

(a) an eminent Social Worker who is engaged in the upliftment of the
weaker sections of the people, including Scheduled Castes, Scheduled
Tribes, Women, Children, Rural and Urban Labour;

OR
(b) an eminent person in the field of law;
OR

(a) a person of repute who is specially interested in the
implementation of the Legal Services Schemes.

(b) The number if members of State Authority shall not exceed fifteen.

(5) The Headquarter of the State Authority shall be located at the seat of the High Court
of Punjab and Haryana or at Panchkula.

4. Terms of office and other conditions relating thereto of members of State
Authority.-

(D) The Members of the State Authority nominated under sub-rule (1) (x) and
(2) of rule 3 by the State Government shall continue for a term of two years and shall be
eligible for renomination.

(2) A member of the State Authority nominated under sub-rules (1) (x) and (2)
of rule 3 may be removed by the State Government in consultation with the Chief Justice
of Punjab and Haryana High Court if in the opinion of State Government, he is not
desirable to continue as a member.

(3) If any member nominated under sub-rules (1) (x) and (2) of rule 3 ceases to be
a member of the State Authority for any reason, the vacancy shall be filled in, in the same
manner as the original nomination and the person so nominated shall continue to be a
member for the remaining term of the member in whose place he is nominated.
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4) All members, nominated under sub-rules (1) (x) and (2) of rule 3, shall be
entitled to payment of travelling allowance and daily allowance in respect of journeys
performed in connection with the work of the State Authority and shall be paid by the
State Authority in accordance with the rules as are applicable to the Group “A” officers, as
amended from time to time.

(5)  If the nominated member is a Government employee, he shall be entitled to
claim travelling allowance and daily allowance from his parent department.

CHAPTER III
MEMBER SECRETARY

5. (1)  There shall be a Member Secretary of the Haryana State Legal
Services Authority in terms of Section 6 or its provision who will be appointed by the
Government in consultation with the Chief Justice of the Punjab and Haryana High Court
on the recommendations of the Executive Chairman of the Haryana State Legal Services
Authority.

6. The powers and functions of the Member Secretary of the State
Authority- The powers and functions of the Member Secretary of the State Authority, inter
alia, shall be —

(a) to give free legal services to the eligible and weaker sections;

(b) to work out modalities of the Legal Services Schemes and
programmes approved by the State Authority, and ensure their
effective monitoring and implementation;

(c) to exercise the powers in respect of Administrative, Housekeeping,
finance and Budget matters as Head of the Department in the State
Government;

(d) to manage the properties, records and funds of the State
Authority;

(e) to maintain true and proper account of the State Authority
including checking and auditing in respect thereof periodically;

() to prepare Annual Income and Expenditure Account and
Balance-sheet of the said Authority;

(2) to liaison with the Social Action Groups and District and Sub-
Divisional Legal Services Authorities/Committees;

(h) to maintain up-to-date and complete statistical information
including progress made in the implementation of various Legal

Services Programmes from time to time;

(1) to process proposals for financial assistance and issue
Utilization Certificates thereof;
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)] to organize various Legal Services Programmes as approved by the
State Authority and convene Meeting/Seminars and Workshops
connected with Legal Services Programmes and preparation of
Reports and follow-up action thereon;

(k) to produce video/documentary  films, publicity = material,
literature and publications to inform general public about the
various aspects of the Legal Services Programmes;

Q)] to lay stress on the resolution of Rural Disputes and to take extra
measure to draw schemes for effective and meaningful legal
services for settling Rural Disputes at the door steps of the rural
people;

(m) to perform such of the functions as are assigned to him under the
Schemes formulated under section 4(b) of the Act; and

(n) to perform such other functions as may be expedient for efficient
functioning of the State Authority.

7. The terms of office and other conditions relating thereof Member- Secretary
of the State Authority —

(D) The Member Secretary of the State Authority shall be the whole time
employee and shall hold office for a term not exceeding five years.

2) The Member Secretary of the State Authority shall be the Head of the
office.

3) In all matters like age of retirement, pay and allowances, benefits and
entitlements, and disciplinary matters, the Member Secretary shall be governed by the
State Government Rules and he shall be on deputation to the State Authority.

CHAPTER 1V

8. Joint Member Secretary of the State Legal Services Authority,-- With
a view to smooth functioning of the State Authority the State Government may
on the recommendation of the Executive Chairman of the State Authority appoint one
Joint Member Secretary of the State Authority who shall not be below the rank of Senior
Subordinate Judge or Chief Judicial Magistrate.

9. The number of officers and other employees of the State Authority,--

(1)  The State Authority shall have such number of officers and other employees
for rendering secretarial assistance and for its day-to-day functions as are set out in
Schedule I to these rules or as may be notified by the State Government from time to time.

2) On constitution of the State Authority, existing staff of the Haryana State
Legal Service and Advice Committee as specified in Schedule II shall stand transferred to
the said State Authority.
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10. The conditions of service and the salary and allowances of officers and
other employees of the State Authority,--

(D) The officers and other employees of the State Authority shall be entitled to
draw pay and allowances in the scale of pay indicated against each post in the Schedule I
to these rules or at par with the State Government employees holding equivalent posts;

(2)  In all matters like age of retirement, pay and allowances, benefits and
entitlement and disciplinary matters, the officers and other employees of the State Authority
shall be governed by the State Government Rules as are applicable to person holding
equivalent posts.

3) The officers and other employees of the State Authority shall be entitled
to such other facilities, allowances and benefits as may be notified by the State
Government from time to time.

Explanation—The words “allowances”, “benefits”, “entitlement” and “facilities”
occurring in sub-rules (1), (2) and (3) shall be deemed to include the entitlement to
gratuity, provident fund, housing, medical benefits, pension, group insurance and such
other benefits as are available to employees of the State Government holding equivalent

pos‘ts.”3 .

CHAPTER V

11.  Omitted.*

CHAPTER VI
HIGH COURT LEGAL SERVICES COMMITTEE

12.  Omitted.’

13.° Experience and qualifications of Secretary of the High Court Legal
Services Committee under sub-section (3) of section 8A .— A person shall not be
qualified for appointment as Secretary of the High Court Legal Services Committee unless
he is a member of the Punjab/Haryana Superior Judicial Service;

Provided that if no suitable person is available from amongst the members of
the Punjab/Haryana Superior Judicial Service then an officer of the High Court not
below the rank of Joint Registrar shall be eligible for appointment as Secretary of the
aforesaid Committee.

14. The Composition of, and the experience and qualifications of the members of
the High Court Legal Services Committee, shall be laid down by regulations made by the
State Authorities of both the States.

’ Added by Haryana Government vide notification No. 20/5/2001-4JJ(I), dated 2-8-2002.

* Omitted by Haryana Government vide notification No. 20/5/2001-4JJ(I), dated 2-8-2002.

> Omitted by Haryana Government vide notification No. 20/5/2001-4JJ(I), dated 2-8-2002.

% Substituted by Haryana Government vide notification No. 20/17/2000-4JJ(I), dated 12-7-2001.
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CHAPTER VII
DISTRICT AUTHORITY

15. There shall be a District Legal Services Authority of each district in the State
of Haryana.

() The District Legal Services Authority shall have not more than eight
members.

(2)  The following shall be ex-officio members of the District Legal Services
Authority:--

(1) District and Sessions Judges as Chairman;

“Provided that where there is no District & Sessions Judge posted at the seat of
headquarters of a district (as distinguished from a sessions division), in such eventuality
the Senior Most Additional District & Sessions Judge/Senior Most Judicial Officer, as the
case may be, posted there, shall be the Chairman of the District Legal Services
Authority.””

(i1) District Magistrate;
(iii))  “Commissioner of Police/Superintendent of Police:

Provided that where Commissioner of Police is the Head of Police

Force in a District the Commissioner of Police shall be the ex-officio member

of District Legal Services Authority”®

(iv)  District Attorney;

v) Chief Judicial Magistrate/Additional Chief Judicial Magistrate/Senior
Most Judicial Magistrate shall be Secretary®”.

3) The following shall be the nominated members:--
(a) One Social Worker; and
(b) One Representative of Women.

4) The State Government may nominate in consultation with the Chief Justice
of the High Court of Punjab and Haryana, two persons as specified in sub-rule (3) of this
rule from amongst those possessing the qualifications and experience prescribed in sub-rule
(5) of this rule.

%) A person shall not be qualified for nomination as a member of the District
Legal Services Authority unless he is —

(a) an eminent Social Worker who is engaged in the upliftment of the

7 Substituted by Haryana Government vide notification No. 20/17/2000-4JJ(I) dated 19-10-2000.
¥ Substituted by Haryana Government vide notification No.S.0.45/C.A.39/1987/S.28/2009 dated 29.5.2009.
? Substituted by Haryana Government vide notification No.S.0.45/C.A.39/1987/S.28/2009 dated 29.5.2009.
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weaker sections of the people, including Scheduled Castes, Scheduled
Tribes, Backward Classes, Women, Children and Rural Labour; or

(b) an eminent person in the field of law; or

(©) a person of repute who is specially interested in the
implementation of the Legal Services Schemes.

16. The number of officers and other employees of the District Legal
Services Authority. —

(1) The District Legal Services Authority shall have such number of officers
and other employees for rendering secretarial assistance and for its day-to-day functions as
are set out in Schedule-I, Part-Il to these Rules or as may be notified by the State
Government from time to time.

2) On constitution of the District Authority, the existing staff of the District
Level Legal Services and Advice Committees as specified in Schedule-II, Part-1I shall stand
transferred to the said District Authorities.

17. The conditions of service and the salary and allowances of the
officers and other employees of the District Legal Services Authority:-

(D The officers and other employees of District Legal Services Authority shall
be entitled to draw pay and allowances in the scale of pay indicated each against post
in the Schedule-I, Part-II to these rules or at par with the State Government Employees
holding equivalent posts.

(2)  In all matters like age of retirement, pay and allowances, benefits and
entitlements and disciplinary matters, the officers and other employees of the District legal
Services Authorities shall be governed by the State Government rules as are applicable to
persons holding equivalent posts.

3) The officers and other employees of District Legal Services Authority shall
be entitled such other facilities, allowances and benefits as may be notified by the
State Government from time to time.

Explanation,-- The words “allowances”, “benefits”, “entitlement” and “facilities” occurring
in sub-rule (1), (2) and (3) shall be deemed to include the entitlement to gratuity, provident
fund, housing, medical benefits, pension, group insurance and such other benefits as are
available to the employees of the State Government, holding equivalent postslo.

CHAPTER VIII
SUB-DIVISIONAL LEGAL SERVICES COMMITTEE

18.  The number, experience and qualifications of members of the Sub-
divisional Legal Services Committee.—

(D) The Sub-Divisional Legal Services Committee shall have not more than six

" Inserted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
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members.

2) The following shall be ex officio members of the Sub- Divisional Legal
Services Committee: -

(1) “Senior most Judicial Officer”'" of the Sub-Divisional as
Chairman;

(i1) Sub-Divisional Officer (Civil);
(iii)  Deputy Superintendent of Police;
(iv)  Civil Judge (Junior Division)”.
3) The following shall be the nominated members:--
(a) One Social Worker; and
(b) One Representative of Women.

(4) The State Government may nominate in consultation with the Chief Justice
of the High Court of Punjab and Haryana, two persons as specified in sub-rule (3) of this
rule from amongst those possessing the qualifications and experience prescribed in sub-rule
(5) of this rule.

5) A person shall not be qualified for nomination as a member of the Sub-
Divisional Legal Services Committee unless he is —

(a) an eminent Social Worker who is engaged in the upliftment of the weaker
sections of the people, including Scheduled Castes, Scheduled Tribes,
Backward Classes, Women, Children and Rural Labour; or

(b) an eminent person in the field of law; or

(©) a person of repute who is specially interested in the implementation of the
Legal Services Schemes.

Note'*-- For the time being no clerical or ministerial staff shall be given. The existing
staff of the “Senior most Judicial Officer of the Sub- Division shall look”
after the work of the Sub-Divisional Legal Services Committee.

CHAPTER IX
ENTITLEMENT OF LEGAL SERVICE

19. Entitlement to Legal Service.-- Any citizen of India whose annual
income from all sources does not exceed Rs.3,00,000 (Rupees three lacs)"® or such
higher amount as may be notified by the State Government from time to time, shall be
entitled to legal services under clause (h) of Section 12 of the Act:

! Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
12 Substituted by Haryana Government vide notification No. 20/17/2000-4JJ(I) dated 2-8-2000.
" Substituted by Haryana Government vide notification No. 20/15/2009-4JJ(I) dated 25.6.2012.
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The State Legal Services Authority, High Court Legal Services Committee, District
Legal Services Authority and the Sub-Divisional Legal Services Committee, as the case
may be, may grant legal services to any other person irrespective of his income:-

(2)
(b)

(©)
(d)

(e)

®

(2
(h)

(i)

Q)

(k)

Q)

To a member of Scheduled Caste or Scheduled Tribe or Backward Classes;

To a victim of trafficking in human beings or beggar as referred in Article 23
of the Constitution;

To a woman;

To a child, i.e. person who has not attained the age of 18 years or if he is
under the guardianship under the Guardians and Wards Act, 1890 the age
of 21 years;

To a person with disability as defined in clause (i) of Section 2 of the
Persons with Disabilities (Equal Opportunities Protection of Rights and
Full Participation) Act, 1995 (1) of 1996)";

To a person, under circumstances of undeserved want such as being victim
of a mass disaster, ethnic violence, caste atrocity, flood, drought, earthquake
or industrial disaster; or

To an industrial workman; or

To a person in custody, including custody in a protective home within
the meaning of clause (g) of Section 2 of the Immoral Traffic (Prevention)
Act, 1956, or in a ‘“children’s home, observation home, shelter home and
special home within the meaning of clauses (e), (0), (u) and (V)
respectively  of section 2 of Juvenile Justice (Care and Protection of
Children) Act, 2000."

To a person in a psychiatric hospital or psychiatric nursing home
within the meaning of clause (q) of Section 2 of the Mental Health Act,
1987; or

In a test case, the decision of which is likely to effect cases of numerous
other persons belonging to the poor and weaker sections of the society;
or

To a person, in a special case, which for reasons to be recorded in writing is

considered otherwise deserving of legal service where the means test is not
satisfied; or

To a person in the case where the High Court or the Supreme Court provides
legal service under any order in that case legal service would be deemed to
have been provided by the Authority/Committee in relaxation of all the
conditions laid down in this rule; or

" Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2.8.2002.
" Substituted by Haryana Government vide notification No. 20/27/87-4JJ(I) dated 13.11.2002.
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(m)  To aperson in case of public interest litigation; or

(n) To an ex-serviceman, and the families of such persons who have died in
action; or'®

(o) To riot victims, and the families of such persons as well as terrorist victims
and families of such persons; or'’

(p)  To freedom fighters."®
(qQ)  Transgender people."”

(r) Senior Citizen that is person who is citizen of India and has attained the age
of 60 years or above.*’

(s) HIV positive persons or AIDS patients.”'
20. Matters on which Legal Service is admissible.—

(D) Free legal aid may be obtained in any court of law upto the Supreme
Court and in any Tribunal, Revenue Court as well as all departments of Government and
other bodies discharging quasi-judicial functions.

2) The legal aid is available in all civil, criminal, revenue and administrative
matters.

21. Modes of providing legal service.—Legal Service may be given in all or any one
or more of the following modes, namely:--

(a) By payment of court fee, process fee, expenses of witnesses, preparation of
the paper book, lawyer’s fee and all other charges payable or incurred in
connection with any legal proceedings;

(b) By representation by a legal practitioner in legal proceedings;

(©) By supplying certified copies of judgments, orders, notes or evidence and
other documents in legal proceedings;

(d) By preparation of appeal, paper book, including printing, typing and
translation of documents in legal proceedings; and

(e) By drafting of legal documents.

"% Inserted by Haryana Government vide notification No.20/17/2000-413(T) dated 3.3.2006.
"7 Inserted by Haryana Government vide notification No.20/17/2000-413(T) dated 3.3.2006.
*® Inserted by Haryana Government vide Notification No. 20/10/96-4J1(I) dated 19.10. 2010.
"% Inserted by Haryana Government vide Notification N020/10/96-41J(1) dated 19.10.2010.
* Inserted by Haryana Government vide Notification N020/10/96-4JJ(1) dated 19.4.2011.

*! Inserted by Haryana Government vide Notification N020/10/96-41J(1) dated 12.8.2014.
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PROCEDURE FOR PROVIDING LEGAL AID
22. Application for Legal Service.—

(D) Any person desiring to seek legal service may make an application
addressed to the Member-Secretary of the State Authority, Secretary of the High
Court Legal Services Committee, Secretary of the District Legal Services Authority,
Chairman of the Sub-Divisional Legal Services Committee (hereinafter referred to as
Member Secretary, Secretary or Chairman of the Authority/Committee concerned), as the
case may be.*

2) The Member Secretary, Secretary or Chairman of the Authority/ Committee
concerned shall maintain a register of applications wherein all applications for legal service
received under sub-rule (1) shall be entered.”

23. Disposal of applications.—

(D) On receipt of an application under rule 22, the “Member Secretary,
Secretary or Chairman of the Authority/Committee™** shall scrutinize the application for the
purpose of deciding whether the applicant is entitled to get legal service in accordance with
the provisions of these rules, and for the purpose of arriving at such decision he may require
applicant to supply further information as may be necessary, and, if necessary, give
personal hearing to the applicant and in doing so the Member-Secretary shall have regard
to the fact that the applicant is a poor person or belonging to a weaker section of the society
and deserves to be assisted in the matter of obtaining legal service. The application shall
be processed as early as possible and preferably within fifteen days of its receipt.

2) The decision of the **Member Secretary, Secretary or Chairman of
the Authority/Committee as the case may be” to provide legal service shall be final:

Provided that if the Member-Secretary, Secretary or the Chairman of the
Authority/Committee, as the case may be, is of the opinion that the applicant is not
deserving of legal service, he may reject the application but such rejection shall be
brought to the notice of Executive Chairman of the State Authority by the Member-
Secretary of the State Authority, to the Chairman of the High Court Legal Services
Committee by the Secretary of the High Court Legal Services Committee, to the
Chairman of the District Authority by the Secretary of the District Authority and to the
Chairman of the District Legal Services Authority by the Chairman of the Sub-Divisional
Legal Sezr6vices Committee possibly within two weeks of rejection of application for legal
service.”

3) Where it is decided not to give legal aid to an applicant the reasons for
not doing so shall be entered in the register of applications maintained by the
Authority/Committee and information in writing to the effect shall be communicated to
the applicant.

*2 Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
2 Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
** Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
* Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
% Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.

37



The Haryana State Legal Services Authority Rules, 1996

4) No legal service shall be granted or continued after the legal service is
granted, if the Authority/Committee is satisfied that:-

(a) The applicant has knowingly made false statement or furnished false
information as regards his means or place of residence; or

(b) In proceedings other than the one relating to criminal
prosecution there is no prima facie case to institute, or as the case
may be, to defend the proceedings; or

(©) The application is frivolous and fictitious; or

(d) The applicant is not entitled to the same under rule 19 or any other
provisions of the rule; or

(e) Having regard to all the circumstances of the case, it is
otherwise not reasonable to grant it.

24. Panel for Legal Service—

(D) The State Authority, District Authority, Sub-Divisional Legal Services
Committee and High Court Legal Services Committee, shall prepare such number of panel
of legal practitioners as it may consider necessary,

2) Every panel prepared under sub rule (1) shall be continued for a period of two
years from the date of its preparation.

3) Appointment of legal practitioners for legal service shall be made as far as
possible from the panel of legal practitioners prepared under sub-rule (1) by the
Authority/Committee.

Provided that the Authority/Committee may appoint a legal practitioner
not included in any panel in a case where it deems it necessary for imparting justice and may
even appoint a legal practitioner of the choice of the applicant.

4 Every person included in the panel shall be required to communicate, in
writing to the Member-Secretary, “Secretary or Chairman of the Authority/Committee™’
concerned as the case may be, his willingness to serve on the panel.

(5) Any vacancy in the panel caused by resignation or otherwise may be
filled in by the Authority/Committee as soon as possible.

(6) If any person after having agreed to serve on a panel, neglects or refuse to
discharge the duties properly the Authority/Committee may delete his name from the panel
after giving him, opportunity to be heard.

(7) If any person after having agreed to serve on a panel is guilty of misconduct
or violates any of the provisions of these rules, he shall be liable to be removed from the
panel.

*7 Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
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8) Save as otherwise directed by the Authority/Committee, a legal practitioner
who ceases to be on the panel whether on account of resignation or otherwise, shall as
soon as practicable, after he so ceases to be on the panel, deliver all the papers pertaining to
cases entrusted to him, to the Member- Secretary, Secretary or Chairman of
Authority/Committee concerned as the case may be.”®

25. Duties of Legal Practitioners on the Panel.—

(1) Legal practitioners appointed for rendering legal service to the aided person
under these rules:--

(a) If the case is not concerning any proceeding in a court of law, tribunal or
administrative tribunal shall hear the aided person, or any other person
representing him, and shall examine the papers and documents relating to the
case and shall give his advice in writing to the aided person and also send
a copy of the advice so recorded to the Member-Secretary, Secretary or
Chairman of the Authority/Committee; as the case may be and*’

(b) If the case relates to any legal proceedings, he shall represent the aided
person and act and plead for him in the legal proceedings and shall forth-with
make a report to Member-Secretary, Secretary or Chairman of the
Authority/Committee as the case may be” on the action taken by him
and also make monthly report to the Member Secretary in regard to the
progress of the legal proceedings.*”

2) The legal practitioner so long as he remains on the panel shall act in
accordance with such instructions as may be given to him from time to time, by the
Member-Secretary, Secretary or Chairman of the Authority/Committee as the case may be.’’

26. Honorarium payable to legal practitioner on the panel. — The honorarium to the
legal practitioners may be paid as may be notified by the State Authority from time to
time.

27.  Duties of aided person. — A person seeking legal service shall comply with any
requisition or direction that may be made upon him by the Authority/Committee or any of
its members from the date of application made for legal service till the completion or
cessation of legal service or cancellation of eligibility.

27A%, Recovery of legal aid expenses from aided persons.—

(D) A person seeking legal service shall execute an agreement in the form
appended to these rules wherein he shall undertake for the refund/recovery, in suitable
cases, of such portion of the costs/charges which may have been borne by the State Legal
Services Authority/High Court Legal Services Committee/District Legal Services
Authority/Sub-Divisional Legal Services Committee, as the case may be, in funding the
litigation and which litigation may have ultimately resulted in award of costs/charges by any
Court/Tribunal in favour of an ‘aided person’. The said form shall also provide for
authorization by the aided person, to the Court/Tribunal awarding such costs/charges in
the litigation resulting in his favour to order refund of such costs/charges directly to the

28 Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
* Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
* Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
*! Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
32 Substituted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
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respective Legal Services Authority/Committee, which may have funded his litigation. The
aforesaid agreement to be executed by the aided person shall also contain a clause in the
shape of an irrevocable power of attorney authorizing the Member-Secretary, Secretary or
Chairman of the respective Authority/Committee concerned to do all such acts and
things as may be necessary for recovery/realization of the amount decreed or ordered
awarded to him by any Court/Tribunal. Where due to inadvertence or otherwise, any such
costs are ordered by such courts to be recoverable by an aided person and released in his
favour, the aided person shall be under legal obligation to deposit such costs/charges to the
concerned Authority/Committee within one month of the receipt of such amount and on
his failure to deposit the same within the stipulated period, the said costs/charges shall be
recovered from the aided person as arrears of land revenue by the Collector of the district in
which the aided person may be residing or holding property and upon recovery in
such manner, the Collector shall remit the same to the concerned Authority/Committee:

Provided that where the amount of costs/charges awarded is less than Rs. 1000/- (One
thousand rupees only) it shall be in the absolute discretion of the Member-Secretary,
Secretary or Chairman of the respective Authority/Committee concerned whether or not to
proceed for recovery of such amount.

Form™
(See Rule 27A)

I, son of/daughter of/wife of shri

resident of

, hereby agree that in the event of the

Court/Tribunal finally passing a decree or order in my favour awarding costs to me or

other monetary benefit or advantage, the expenses of litigation borne by the

Authority/Committee on my behalf shall remain the first charge on that monetary

benefit/decree. I further bind myself that for releasing the said benefit/decree in my

favour in order to recover the said expenses of litigation, Member-Secretary, Secretary or

Chairman of the Authority/Committee, as the case may be, shall be legally entitled to act as
my special attorney without any further legal document.

I, hereby also declare that in case of any benefit under a decree or order granted
in my favour the Court/Tribunal shall be at liberty to divert such amount to the
Authority/Committee, as may have been incurred by the Authority/Committee in giving me
legal service and I shall also supply true information to the Authority/Committee in this
regard.

I, hereby further declare that where due to inadvertence or otherwise, any such
costs are ordered by such courts to be recoverable by me and released in my favour, |
shall be under legal obligation to deposit such costs/charges to the concerned
Authority/Committee within one month of the receipt of such amount and on my
failures to deposit such amount within stipulated period, the said costs/charges shall
be recoverable from me as arrears of land revenue by the Collector of district in which I
reside or hold property.

Place:

Dated: APPLICANT

3 Added by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002.
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28. The experience and qualifications of other persons of the Lok Adalats
other than referred to in sub-section (4) of Section 19.—A person shall not be qualified
to be included in the Bench of Lok Adalat unless he is:--

(a) an eminent social worker who is engaged in the upliftment of the
weaker section of the people; including Scheduled Castes, Scheduled Tribes,
Women, children, Rural and Urban Labour; or

(b) a lawyer of standing; or

(©) a person of repute who is specially interested in the implementation of the
Legal Services Schemes and programmes.

28A%. Award of Lok Adalat—

1. Every award of the Lok Adalat shall be deemed to be a decree of a civil
court or, as the case may be, an order of any other court and where a compromise or
settlement has been arrived at, by a Lok Adalat in a case referred to it under sub-section
(1) of Section 20, the Court-Fee paid in such case shall be refunded in the manner
provided under the Court-Fees Act, 1870.

2. Every award made by a Lok Adalat shall be final and binding on all the
parties to the dispute and no appeal shall lie to any court against the award.

3. The awards passed by the Lok Adalats in respect of pending cases shall
be executable by the courts in which those matters were pending prior to the passing of
the awards by the Lok Adalats.

4. However, the petitions for execution or awards passed by the Lok Adalats
regarding matters at pre-litigative stage shall be instituted before the Senior most Judicial
Officer out of Civil Judges (Senior Division) at the District level; and before the Senior most
Civil Judge (Senior Division) at the Sub-Divisional level who may either execute the same
himself, or entrust it to any Judicial Officer junior to him and exercising pecuniary
jurisdiction in respect of the amount settled at the pre-litigative stage.’

CHAPTER X
MISCELLANEOUS
29. Repeal and Savings
1. The Haryana State Grant of Free Legal Service and Advice to the Poor

Rules, 1982, are hereby repealed:

Provided that any action taken under the rules so repealed shall be deemed to have
been taken under the corresponding provisions of these rules.

2. All notifications, regulations and orders made by the State Government will
be valid unless they are inconsistent with Act and these Rules.

30. Interpretation.—If any question arises as to the interpretation of these rules, the
decision of the Executive Chairman of State Legal Services Authority, shall be final.

** Inserted by Haryana Government vide notification No.20/4/2000-4JJ(I) dated 10.1.2001.
% Inserted by Haryana Government vide notification No.20/4/2000-4J](I) dated 4.6.2003.
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CHAPTER XI
TRANSITIONAL PROVISION
31.  Omitted.*®

32.  The Secretarial staff of the Executive Director, Haryana State Level Legal
Service and Advice Committee and of the District Attorney-cum- Member Secretary,
District Level Legal Service and Advice Committees shall continue as the staff of the State
Legal Service Authority and of the District Legal Service Authorities respectively.

SCHEDULE—I

[See rules 9(1), 10(1), 16, 17 (1)]

PARTIA
Sr. Designation of the post Scale of pay Number of
posts
required

1. Member Secretary 3,950-125-4,700-150-5,000( A fter 1
completion of 9 years service in the
cadre) scale(3,950-125-4,700-150-
5,000)(Selection Grade)scale 5,900-
200-6,700 Special Pay Rs. 500

2. Joint Member Secretary 3,000-100-3,500-125-5,000 1

3. Omitted’’

4, Superintendent Grade—I 2,000-60-2,300-EB-75-3,200-100- 1
3,500 + Spl. Pay

5. Deputy Superintendent 1,640-60-2,600-EB-75-2,900 1

6. Accountant 1,400-40-1,600-50-2,300-EB-60- 1
2,600

7. Librarian 1,400-40-1,600-50-2,300-EB-60- 1
2,600 + Spl. Pay

8. Personal Assistant 1,640-60-2,600-EB-75-2,900 + Spl. 1
Pay

9. Senior Scale Stenographer 1,400-40-1,600-50-2,300-EB- 1
2,600+Spl. Pay

10. Junior Scale Stenographer 1,200-30-1,560-EB-40-2,040 + Spl. 1
Pay

11. Steno Typist 950-20-1,150-EB-25-1,500 + Spl. 1
Pay

12. Assistants 1,400-40-1,600-50-2,300-EB-60- 8
2,600

13. Clerks 950-20-1,150-EB-25-1,500 7

14. Restorer 950-20-1,150-EB-25-1,500 1

15. Daftari 800-15-1,010-EB-20-1,150 1

16. Drivers 1,200-30-1,560-40-2,040 + Spl. Pay 2

3 Inserted by Haryana Government vide notification No.20/4/2000-4JJ(I) dated 2.8.2002.
37 Omitted by Haryana Government vide notification No. 20/5/2001-4JJ(I) dated 2-8-2002
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Rs. 200
17. Peons 750-12-870-EB-14-940 5
18. Chowkidars 750-12-870-EB-14-940 2
19. Sweepers 750-12-870-EB-14-940 2
PART II
B
Requirement of the Staff of the District Legal Services Authority
Sr. Designation of the post Scale of pay Number
of posts
required
1. Assistant™® 1,400-40-1,600-50-2,300-EB-60-2,600 1
2. Clerk 950-20-1,150-EB-25-1,500 1
3. Peon 750-12-870-EB-14-940 1

(Three posts in each of 17 districts of Haryana, total posts-51)

SCHEDULE—II
[See rule 9(2)]
A
PART I
Existing Staff of the Haryana State Legal Service and Advice Committee

The following posts were sanctioned by the Haryana Government for the office of the
Executive Director, Haryana State Level Legal Service and Advice Committee:-

Sr. | Name of the official | Name of the post Date when | Haryana
No. | working against the the Government
post incumbent communications
joined
1. Dr. Paras Diwan Executive Director 1-3-1985 Memo No.

20/18/86-4JJ(I)
dated 2-3-1995

2. D.D. Vohra Deputy Superintendent 5-6-1985

3. Rajiv Puri P.A. 24-9-1992
4, A.S. Rana Assistant 30-12-1986
5. Rishi Ram Bhatt Assistant 17-4-1989
6. Tripta Malik Clerk 14-2-1991
7. Kashmir Singh Clerk 21-2-1991
8. Matbar Singh Peon 8-1-1987
9. Bharat Singh Peon 6-8-1993

** 10 Posts of Junior Scale Stenographers were sanctioned vide memo No. 20/27/87-4JJ(I) dated 19-2-2001 by
Haryana Government for District Level Lok Adalats in lieu of 10 posts of Assistants.
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10. | Bhale Ram | Driver | 11-2-1988 |

Since the posts of aforesaid officials were sanctioned by the Haryana Government for
doing the work of providing free legal aid to poor under the Haryana State Grant of Free
Legal Service and Advice to the Poor Rules, 1982, therefore, the aforesaid officials shall
continue to work now in the office of the Haryana State Legal Services Authority and shall be
entitled to draw pay and allowances in the scale indicated in schedule to these rules.

PART II
[See Rule 9(2)]
B
The following posts were sanctioned by the Haryana Government from time to time
for the offices of the District Attorneys-cum-Member Secretaries of the District Level Legal
Services and Advice Committees of Haryana as then existing in all the districts of Haryana.

Sr. | Name of the Official Name of the post Station Date on which
the
incumbe
nt joined

1. Devinder Kumar Clerk Ambala 24-7-1992

2. Shanti Devi Clerk Bhiwani 25-9-1985

3. Neelam Kumari Clerk Faridabad 26-8-1985

4. Kartar Singh Clerk Gurgaon 21-11-1985

5. Bhanmati Clerk Hisar 17-9-1986

6. Jai Gopal Clerk Jind 16-10-1985

7. Ramesh Kumar Clerk Karnal 26-11-1985

8. Vacant Clerk Kaithal --

9. Sheo Ram Clerk Kurukshetra 3-12-1985

10. | Pawan Kumar Clerk Narnaul 19-11-1993

11. | Avinash Gupta Clerk Panipat 11-8-1993

12. | Birender Kumar Clerk Rewari 1-10-1985

13. | Vijay Singh Clerk Rohtak 28-1-1986

14. | Rajwanti Clerk Sonipat 10-12-1985

15. | Shish Pal Clerk Sirsa 6-12-1985

16. | Ravinder Kumar Clerk Yamuna Nagar | 27-5-1993

Since the posts of aforesaid officials were sanctioned by the Haryana Government for
doing the work of providing free legal aid to poor to the Poor Rules, 1982, therefore, the
aforesaid officials shall continue to work now in the office of the District Legal Services
Authorities and shall be entitled to draw pay and allowances in the scale indicated in schedule
to these rules.

Note: By virtue of Rule 32 of Haryana State Legal Services Authority Rules, 1996, the

above named officials who were recruited as clerks in pursuance of Haryana Government
letter No. 20/18-864JJ(I) dated 2-3-1995 stand absorbed in various District Legal Services
Authorities.
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11T

HARYANA LEGAL SERVICES AUTHORITY (TRANSACTION OF
BUSINESS AND OTHER PROVISIONS) REGULATIONS, 1998’

In exercise of the powers conferred by Section 29-A of the Legal
Services Authorities Act, 1987 (Act No. 39 of 1987) the Haryana Legal
Services Authority hereby makes the following regulations:

CHAPTER 1
Preliminary

1. Q8 These regulations may be called the Haryana Legal Services
Authority (Transaction of Business and Other Provisions) Regulations, 1998.

2) They shall come into force with effect from the date of their
publication in the official Gazette.

2. In these regulations, unless the context otherwise requires:-

(a) “Act” means the Legal Services Authorities Act, 1987 (Central Act
No. 39 of 1987) as amended from time to time;

(b) “Aided Person” means a person to whom legal aid, legal advice or
legal services has been provided in any form;

(© “Central  Authority” means the National Legal Services
Authority constituted under Section 3;

(d “Chairman” means the Chairman of the District Authority and
Sub-Divisional Legal Services Committee, as the case may be;

(e) “Chief Justice” means the Chief Justice of the Punjab and
Haryana High Court;

6] “Court” means a Civil, Criminal or Revenue Court and includes any
Tribunal or any other authority constituted under any law for the
time being in force to exercise judicial or quasi-judicial functions;

(2) “Committee” means the Sub-Divisional Legal Services Committee.

(h) “District ~ Authority” means the District Legal Services
Authority constituted under section 9 of the Legal Services
Authorities Act;

(1) “Executive Chairman” means the Executive Chairman of the State
Authority;

() “High Court” means the Punjab and Haryana High Court at
Chandigarh;

! Published in Haryana Government Gazette (Extra). Dated April 17,1998 (CHTR 27, 1920 SAKA).
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(k)

Q)

(m)

(n)

(o)

)

(@

(r)

(s)

()

)

“Legal Practitioner” shall have the meaning as assigned to the
expression in the Advocate Act, 1961;

“Legal Service” includes rendering of any service in the
conduct of any case or other legal proceeding before any court or
other authority or Tribunal and giving of advice on any legal matter;

“Lok Adalat” means a Lok Adalat organized under Chapter VI of
the Act;

“Member” means a member of the State Authority, District
Authority or Sub-Divisional Legal Services Committee as the case
may be;

“Member Secretary” means Member Secretary of the State
Authority;

“Nominated Member” means a member nominated to State
Authority, the District Authority or the Sub-Divisional Committee,
as the case may be;

“Patron-in-Chief” means the Chief Justice, Punjab and Haryana
High Court;

“Rules” means the Haryana State Legal Services Authority Rules,
1996;

“Secretary” means the Secretary of the District Authority, or Sub-
Divisional Legal Services Committee, as the case may be; (t)
“Section” means a section of the Act;

“State Authority” means the Haryana Legal Services Authority
constituted under section 6 (1) of the Act;

All other words and expressions used in these Regulations, but not
defined shall have the meaning respectively assigned to them in the
Act and the Rules framed there under.

CHAPTER—II

3. The Executive Authority of the State Authority shall vest in the
Executive Chairman and may be exercised through the Member Secretary who
shall act under the control of the Executive Chairman:

Provided that the Patron-in-Chief may give such advice as he may deem
necessary in respect of any matter concerning the affairs of the State Authority.

The Executive Authority of the District Authority shall vest in its
Chairman and may be exercised through its Secretary, who shall act under the
control of the Chairman.

The Executive Authority of the Sub-Divisional Committee shall vest in its
Chairman and may be exercised either by himself or through such other officer,
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who is chosen for the purpose.

Provided that the Executive Chairman may give such advice as he may
deem necessary in respect of any matter concerning the affairs of the District
Authority and Sub-Divisional Committee.

CHAPTER—III
STATE LEGAL SERVICES AUTHORITY
Other functions of the State Authority

4. In addition to the functions to be performed by the State Authority, as laid
down by Section 7(1) and 7(2) (a) (b) (c¢) of the Act, the State Authority may
also perform such other functions, as may be fixed in consultation with the
Central Authority, for carrying out schemes and programmes of promoting the
cause of legal aid, legal literacy and conciliation in coordination with
Governmental, non-Governmental Agencies, Voluntary Social Service Institutions,
Universities and other bodies.

5. (D) The State Authority shall meet once in every three months
provided that the Executive Chairman may convene a meeting of the State
Authority whenever any business is to be transacted.

2) A meeting of the State Authority shall ordinarily be held at
Chandigarh. However, it may be held at such other place within the State, as
may be directed by the Executive Chairman.

3) Annual General Meeting of the State Authority shall be
convened ordinarily in the month of April every year or in such other month as may
be directed by the Executive Chairman. Besides other business annual statement
of accounts, annual progress of performance report about the plans, programmes
and schemes of the State Authority shall be placed before the State Authority
for consideration and approval.

(4) A meeting of the State Authority shall be presided over by the
Executive Chairman. In case, Patron-in-Chief is present in the meeting, then he
shall preside over the meeting.

(&) The quorum for a meeting shall be five members including the
Chairman.

(6) For every meeting of the State Authority, at least two weeks’ notice
shall be given to the Members to attend the meeting. However, an emergent
meeting may be convened by the Member Secretary in accordance with the
direction of the Executive Chairman on short notice.

(7) The State Authority may regulate its own procedure.
) One or more persons, who are engaged or interested in the

upliftment of the weaker section of the society, who are considered suitable by the
Executive Chairman, may be invited for any meeting in order to seek their views,
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cooperation and help. Such person shall have no right to vote at such meeting.

) All matters requiring confirmation from the State Authority
under the Act or the Rules, shall be placed and all policy matters shall be
placed or any specific matter as may be directed by the Executive Chairman
shall be placed before the State Authority for consideration and decision.

(10) All the decisions of the State Authority shall be taken by
majority of the members present and voting and in case of tie, the person
presiding over the meeting shall have a second or casting vote;

Provided that in such matters as may be directed by the Executive
Chairman of the State Authority, the decision of the State Authority may be
taken by circulation.

(11) It shall be the duty of the Member Secretary to record or cause to
be recorded the minutes of the meeting in the register to be maintained for the

purpose.

(12) The non-official Members shall be entitled to payment of
travelling allowance and daily allowance in respect of the journeys performed in
connection with the work of the State Authority at the rates admissible to a Class-I
officer of the State Government.

6. (D) Executive Chairman shall be competent to take all decisions as
may be required on behalf of the State Authority.

(2) Legal Aid, Legal Advice or other legal services may be
provided by the Executive Chairman to any person directly in respect of any matter
before any court in Haryana.

3) Executive Chairman may review the cases where legal services have
been refused by the District Authority and Sub-Divisional Legal Services
Committee.

7. Funds of the State Authority shall comprise of State Legal Aid fund as per
Section 16(1) of the Act and shall further be:--

(D All such amounts as received by way of costs, charges and
expenses recovered from the persons to whom legal service is
provided or the opposite party.

2) All the amounts credited to the State Legal Aid Fund shall be
deposited in a Nationalized Bank.

Explanation:-- In this Sub-regulation “Nationalized Bank™ means corresponding
new Bank as defined in the Bank Companies (Acquisition and
Transfer of Undertakings) Act, 1970 and the Banking Companies
(Acquisition and Transfer of Undertakings) Act, 1980.

3) For the purpose of meeting incidental minor charges, such as
court fee, stamps and expenditure necessary for obtaining copies
of documents and contingent expenditure etc., a permanent
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advance of rupees three thousand shall be placed at the disposal of
the Member Secretary of the State Authority.

4 All expenditure necessary for carrying out the various functions of
the State Authority including expenses required for meetings shall
be incurred out of the funds of the State Authority with the
approval of the Member Secretary of the State Authority;

(i)>  Expenditure on wages/salary of the employees appointed on
DC rates/Contractual basis in the Administrative Office of
HALSA, District Legal Services Authorities, Sub Divisional
Legal Services Committee, Permanent Lok Adalats (Public
Utility Services) and Mediation & Conciliation Centres.

(1) Expenditure pertaining to Legal Aid Schemes launched by
National Legal Services Authority/Haryana State Legal
Services Authority as well as the expenditure auxiliary for
the implementation of Legal Aid Programmes.

(i1) Expenditure on acquiring any other infrastructural item
required for the smooth functioning of State Authority,
District legal Services Authorities , Sub Divisional Legal
Services Committees, Permanent Lok Adalats (Public Utility
Services), Mediation & Conciliation Centres and expenditure
on other Administrative purposes, subject to prior approval
of Executive Chairman/Member Secretary of State Legal
Services Authority (as the case may be).

(iii))  For meeting day to day office expenditure i.e., electricity
bills, water bills, telephone bills etc. of newly constructed
Administrative building of State Authority as well as ADR
Centres in the State of Haryana.

(iv)  Any other expenditure with the prior approval of Hon'ble
Executive Chairman/Member Secretary of HALSA as the
case may be;

%) The Member Secretary shall have the accounts and other
relevant records of the receipts and expenditure to be
maintained properly in accordance with the rules and directions of
the Central/State Government and Comptroller and Auditor General
of India for the removal of doubts, it is clarified that the
expenditure referred to in this sub-regulation includes the following
expenses:-

Provided however, the expenditure shall be incurred for the
above said purposes only in cases the funds are not provided by the
NALSA, State Government or any other agency.

Provided that for an expense of more than

2 Vide Notification No.MS/HALSA/2016/(Acctt.) 12454 dated 14" September, 2016.
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8.

Rs. 1,00,0003 , approval of the Executive Chairman shall be taken.
CHAPTER 1V
DISTRICT LEGAL SERVICES AUTHORITY

The District Authority, besides functions specified in section 10

shall perform the following functions, namely:--

(1)

2

)

4)

)

(6)

(7

give legal service within the District to persons who satisfy the
criteria under the Act:

Provided that District Authority may assign the functions of
providing legal services to Sub-Divisional Legal Services
Committees within their respective jurisdictions within the District;

conduct legal literacy camps in different parts of the District
with a view to transmitting knowledge about the legal aid
schemes conducted in the State or with a view to spreading
consciousness about the legal rights and duties of citizens with
special references to rural population, women, children,
disabled, handicapped and the weaker sections of the society;

administer and implement the legal services programme in so far
as it relates to the courts within the District and for this
purpose, take all such steps as may be necessary and to act in
accordance with the directions issued by the Central Authority or
the State Authority from time to time;

conduct legal aid clinics in different parts of the District in
collaboration with Law Colleges, Universities and other social
service organizations;

supervise, direct and guide the working of the Sub-Divisional
Committees in the district;

call for, from the Sub-Divisional Committees in the District
such periodical reports, returns and other statistics or
information as it may think fit, or as are required by the State
Authority;

prepare and submit returns, reports and statistic information in
regards to the legal services programme to the State Authority.

9. Terms of office and other conditions relating thereto of the members of the
District Authority:--

1.

The term of the office of a member of the District Authority, other

than ex-officio member, shall be two years and they shall be

? Substituted by Haryana State Legal Services Authority vide notification No.HALSA/1(5)2014/558 dated

5.6.2014.
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10.

eligible for re-nomination;

A member of the District Authority nominated under clause (b) of
rule 13 may be removed by the State Government, if—

(a) he fails, without sufficient cause, to attend three
consecutive meetings of the District Authority or five
meetings held within the span of two years; or

(b) has been adjudged as insolvent; or

(©) has been convicted of an offence which in the opinion of
the State Authority involves moral turpitude; or

(d) has become physically or mentally incapable of acting as a
member; or
(e) has not abused his position as to render his continuance in

the District Authority pre-judicial to the public interest.

Notwithstanding anything contained in sub rule (2), no member
shall be removed from the District Authority on the grounds
specified therein without consultation with the Chief Justice.

A member may, by writing under his hand addressed to the
Chairman, resign from the District Authority and such resignation,
shall take effect on the expiry of a period of 30 days from the date
of tendering resignation.

If any nominated member ceases to be member of the District
Authority for any reason, the vacancy shall be filled up in the
manner and from the source from which the same was originally
filled under clause (4) of rule 15.

All nominated members shall be entitled to payment of travelling
allowance and daily allowance in respect of journeys performed in
connection with the meetings of the District Authority and shall be
paid by the District Authority in accordance with the rules as are
applicable to the Class I officers of the Haryana Government as
amended from time to time.

The ex-officio members shall be entitled to travelling allowance
and daily allowance from his parent department.

Powers & Functions of the Chairman of the District Authority

1.

The Chairman of the District Authority shall be in overall in- charge
of administration and implementation of the programme of the State
Authority and that of the District Authority.

The Chairman shall call meetings of the District Authority convened
through the Secretary of the District Authority at least once in a
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11.

12.

4.

period of three months.

The Chairman shall preside over the meeting of the District
Authority.

The Chairman shall have all the residuary powers of the Authority.

Secretary of the District Authority

(1)

The Secretary appointed under sub-section (3) of Section 9 of the
Act shall be the Principal Officer of the District Authority. He
shall be paid Rs. 500/- as honorarium or at such rate as may be
determined by the Executive Chairman of the State
Authority and he shall be the custodian of all assets, accounts,
records and funds at the disposal of the District Authority, and all
other necessary records.

“Note' 1. In exercise of the powers conferred under Regulation 11(1) of

2)

)

the Haryana State Legal Services Authority (Transaction of Business
and Other Provisions) Regulations, 1998 the Hon'ble Executive
Chairman of this Authority has been pleased to revise the rates
of honorarium payable to the Secretary, District Legal Services
Authority, appointed under sub section (3) of Section 9 of the
Legal Services Authorities Act, 1987 from Rs.500/- to Rs.1500/-
per month with effect from 1.9.2008.”

The Secretary shall maintain or cause to be maintained true and
proper accounts of receipts and disbursement of the funds of the
District Authority.

The Secretary shall convene meetings of the District Authority with
the previous approval of the Chairman of the District Authority and
shall also attend meetings and shall be responsible for
maintaining a record of the minutes of the proceedings of the
meeting.

Meeting of the District Authority

(1)

2)

()

(4)

The District Authority shall meet at least once in three months on
such dates and at such place as the Chairman of the District
Authority may direct.

A meeting of the District Authority shall be presided over by the
Chairman.

The minute shall, as soon as may be, after the meeting, be
forwarded to the State Authority.

The quorum for the meeting shall be three including the Chairman.

4 Issued vide Officer order No.13743/2008/MS/HSLSA, Dated ,Chandigarh the 22.8.2008.
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)

(6)

All questions which come up before any meeting of the District
Authority shall be decided by the majority of votes of the members
present and voting and in case of a tie, the Chairman shall also have
casting vote.

Provided that in such matters as may be directed by the
Chairman of the District Authority, the decision of the District
Authority may be taken by circulation.

All matters requiring confirmation from the District Authority under
the Act or the Rules, shall be placed before the said Authority from
time to time.

13. Funds of the District Authority shall comprise of District Legal Aid
Fund as per section 17(1) of the Act and shall further be:--

(1)

2)

All such amounts as received by way of costs, charges and
expenses recovered from the persons to whom legal service is
provided or the opposite party.

All the amounts credited to the State Legal Aid Fund shall be
deposited in a Nationalized Bank.

Explanation:--In this Sub-regulation “Nationalized Bank” means corresponding

)

4)

)

(6)

new Bank as defined in the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970 and the Banking Companies
(Acquisition and Transfer of Undertakings) Act, 1980.

All expenditure necessary for carrying out the various functions of
the District Authority or Sub-Divisional Legal Services Committee
including expenditure necessary for meetings shall be incurred out
of the funds of the District Authority with the approval of the
Chairman of the District Authority.

The funds of the District Authority may be utilized for meeting the
expenses incurred on or incidental to journeys undertaken by the
Chairman or other Members of the District Authority or the
Secretary in connection with Legal Services activities.  The
travelling allowance and daily allowance payable to the
Chairman, the Ex-officio Members and the Secretary shall be
such as to which they are entitled by virtue of their respective office
held.

The Secretary shall operate the Bank Accounts of the District
Authority in accordance with the directions of the Chairman.

The District Authority shall cause to be kept and maintained true
and correct accounts of all receipts and disbursements and furnish
quarterly returns to the State Authority.
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“(7y For the purpose of meeting incidental minor charges such as
court fee, stamps and expenditure necessary for obtaining
copies of documents etc., a permanent advance of Rs.2,000/-
may be placed at the disposal of the Secretary, District Legal
Services Authority out of the District Legal Aid Fund.”

CHAPTER 1V
SUB-DIVISIONAL LEGAL SERVICES COMMITTEE

14. The term of the office and other conditions relating thereto of the members
of the Sub-Divisional Committee.

(D) The term of the office of a Member of the Sub-Divisional
Committee, other than ex-officio members shall be two years and
they shall be eligible for re-nomination;

2) A member of the Sub-Divisional Committee nominated under
clause (b) of rule 18, may be removed by the State Govt. if —

(a) he fails, without sufficient cause to attend three
consecutive meetings of the Sub-Divisional Committee or
five meetings held within the span of two years; or

(b) has been adjudged as insolvent; or

(©) has been convicted of an offence which in the opinion of
the Sub-Divisional Committee involves moral turpitude; or

(d) has become physically or mentally incapable of acting as a
member; or

(e) has so abused his position as to render his continuance in
the Sub-Divisional Committee prejudicial to the public
interest.

3) Notwithstanding anything contained in sub-rule (2) no member shall
be removed from the Sub-Divisional Committee on the grounds
specified therein without consultation with Chief Justice.

4) A member may, by writing under his hand addressed to the
Chairman, resign from the Sub-Divisional Committee and such
resignation shall take effect on the expiry of a period of 30 days from
the date of tendering resignation.

(5) If any nominated member ceases to be member of the Sub-
Divisional Committee for any reason, the vacancy shall be filled
up in the manner and from the source from which the same was
originally filled under clause (4) of rule 18.

* Added vide this Authority notification No. HSLA/1(5)/2000 dated 25-5-2000, published in Haryana
Government Gazette (Extra) on May, 25, 2000.
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(6) All nominated members shall be entitled to payment of
travelling allowance and daily allowance in respect of journeys
performed in connection with the meetings of the Sub- Divisional
Committee and shall be paid by the District Authority in
accordance with the rules as are applicable to the Class I officers of
the Haryana Government as amended from time to time.

@) The ex-officio members shall be entitled to travelling
allowance and daily allowance either from his parent
department, or as the case may be, from the District Authority.

15. Additional functions of the Sub-Divisional Committee

In addition to the functions assigned to it under the Act and Rules, the Sub-
Divisional Committee shall perform such other functions and discharge such
other duties as the District Authority or the State Authority may entrust to it from
time to time.

16. Meetings of Sub-Divisional Committee:

Q8 The Sub-Divisional Legal Services Committee shall ordinarily meet
once in two months on such date, at such place, as the Chairman
may decide.

2) The Chairman and in the absence of the Chairman, next senior most
Civil Judge shall preside at the meeting of the Sub- Divisional Legal
Services Committee.

3) The minutes of the proceedings of each meeting shall be
maintained by the Chairman or any other person authorized by him
and shall, as soon as may be, sent to the District Authority and the
State Authority.

4) The quorum for the meeting shall be three including the
Chairman.

%) All questions at the meeting of the Sub-Divisional Legal
Services Committee shall be decided by a majority of the members
present and voting and in case of a tie, the person presiding shall
have second or casting vote:

Provided that in such matters as may be directed by the
Chairman of the Sub-Divisional Legal Services Committee, the
decision of the said Committee may be taken by circulation.

(6) All matters requiring confirmation from the Sub-Divisional Legal
Services Committee by virtue of the Act or Rules shall be placed
before the said Committee from time to time.

17. Funds of the Sub-Divisional Legal Services Committee:

(a) All the expenses of the Sub-Divisional Legal Services
Committee, for performing its functions, shall be met out of
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(b)

District Legal Aid Fund.

For the purpose of meeting incidental minor charges, such as
court fee, stamps and expenditure necessary for obtaining copies
of documents etc. a permanent advance of rupees one thousand may
be placed at the disposal of the Chairman of the Sub-Divisional
Legal Services Committee by the District Authority from District
Legal Aid Fund.

CHAPTER V

LOK ADALAT

18. Procedure for organizing Lok Adalat

(1)

()

The Secretary of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committee, as the case may be, shall
convene and organize Lok Adalats at regular intervals or on such
dates, as may be directed by the State Authority:

Provided that in order to coordinate the holdings of Lok
Adalats, Member Secretary of the Authority may, with the approval
of the Executive Chairman, prepare a quarterly roster for holding
Lok Adalats at different District and Sub-Division Head-quarters
and circulate the same to different Authorities.

Intimation to the State Authority.

The Secretary of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committee as the case may be, shall
inform the State Authority about the proposal to organize the Lok
Adalat well before the date on which the Lok Adalat is proposed to
be organized.

19. Notice to the parties concerned.

The Secretary of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committee, as the case may be, convening and
organizing the Lok Adalat shall inform every litigant and his counsel, whose
case is referred to the Lok Adalat, well in time so as to afford him, an
opportunity to prepare himself for the Lok Adalat.

20. Composition of the Lok Adalat:

(1)

At District Level: The Secretary of the District Authority
organizing the Lok Adalat shall with the approval of the
Chairman constitute Benches of the Lok Adalats , each bench
comprising two or three of the following:--

(1) A sitting or retired Judicial Officer;

(i1) A member of the legal profession; and
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21.

22,

2)

(iii)  Any other eminent person in the field of law, medicine or a
social worker.

At Sub-Divisional Level : The Chairman of the Sub-Divisional
Legal Services Committee organizing the Lok Adalat shall constitute
Benches of the Lok Adalat, each Bench comprising two or three of
the following :-

(1) A sitting or retired Judicial Officer;
(i1) A member of the legal profession; and

(i) A social worker, Medical practitioner or para legal of the
area

Summoning of Records and the responsibility for its safe custody:

(1)

2)

)

4)

)

The Secretary of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committee, as the case may be, may call
for the judicial records of those pending cases which are referred
to the Lok Adalat under Section 20 of the Act from the concerned
Courts.

If any matter is referred to the Lok Adalat on the pre-litigation stage,
the version of each party shall be obtained by the Secretary of
the District Authority or the Chairman of the Sub- Divisional Legal
Services Committee, as the case may be, to be placed before the Lok
Adalat.

The Secretary of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committees, as the case may be, shall be
responsible for the safe custody of the records from the time he
receives them from the court till these are returned.

Each Judicial Authority to cooperate in transmission of the Court
records.

The judicial records shall be returned immediately after holding the
Lok Adalat, irrespective of whether or not the case is settled by the
Lok Adalat with an endorsement about the result of the proceedings.

Functioning of the Lok Adalat:

(1)

2)

The Secretary of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committee, as the case may be, shall
assign cases to the benches of the Lok Adalat after obtaining
orders from the Chairman, as the case may be.

The Secretary of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committee, as the case may be, may
prepare a cause list for each bench of the Lok Adalat and the same
shall be duly notified to all concerned.
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3) Every Bench of the Lok Adalat shall make sincere efforts to
bring about a conciliatory settlement in every case put before it
without any duress threat or undue influence, allurement or
misrepresentation.

4) In case any Bench of the Lok Adalat cannot take up, hear or dispose
of any case/cases on that day, it may be in its discretion to take up
such case/cases on the next day or on any such subsequent day as
may be convenient, under intimation to the Secretary/Chairman of
the Committee/Authority concerned. In that case, judicial record
may be kept with permission of the Court concerned.

23. Holding of Lok Adalat:

Lok Adalat may be organised at such time and place, on closed
Saturday, Sundays and holidays as the State Authority, District Authority,
Sub-Divisional Legal Services Committee, as the case may be, organising the Lok
Adalat deems appropriate.

24. Procedure for effecting compromise or settlement at Lok Adalat:

(D Every Award or order of the Lok Adalat shall be signed by the panel
constituting the Lok Adalat.

2) The original Award shall form part of the judicial records and a copy
of the Award shall be given to each of the parties duly certified to be
true by the Secretary/Chairman of the Committee/Authority
concerned, free of costs.

25. Award/Order to be categorical and lucid:

(D Every Award or order of the Lok Adalat shall be categorical and
lucid and shall be written in the language used in the local courts or
English.

2) The parties to the dispute shall be required to affix their
signatures or thumb impression as the case may be on the

statements/compromise recorded by or placed before the Lok
Adalat.

3) The Award of the Lok Adalat shall be based upon the statement of
the parties to the compromise duly recorded by it.

26. Compilation of results:

At the conclusion of the sessions of the Lok Adalat, the Secretary of the
District Authority or the Chairman of the Sub-Divisional Legal Services
Committee, as the case may be, shall compile the results in the Annexed
proforma for submission to the State Authority.

27.  This regulation dealt with Remuneration of Permanent and Continuous Lok
Adalat (Samjhuta Sadan) which is now discontinued.
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28. Procedure for maintaining record of cases referred under Section 20 of the
Act or otherwise.

Q8 The Secretary of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committee, as the case may be, shall
maintain a Register wherein all the cases received by him by way
of reference to the Lok Adalat shall be entered giving particulars of
the :-

(1) Date of receipt;

(i1) Category and subject wise nature of the case;

(iii)  Such other particulars as may be deemed necessary; and
(iv)  Date of settlement and return of the case file;

2) When the case is finally disposed off by the Lok Adalat an
appropriate entry will be made in the register.

29. Budget:

The expenditure for Lok Adalats organized by the District Authority or Sub-
Divisional Legal Services Committee, shall be met out of District Legal Aid
Fund. State Authority, may also make grants out of the State Legal Aid Fund to
the District Authorities for this object.

30. Maintenance of Accounts:

(1)

2)

3)

4)

The Chairman of the Authority or the Sub-Divisional Legal
Services Committee, as the case may be, shall exercise

complete and full control over the expenditure to be incurred on the
Lok Adalats.

The Secretary of the District Authority, as the case may be,
shall render true and proper accounts to the State Authority
every quarter.

The Chairman of the Sub-Divisional Legal Services Committee shall
render true and proper accounts to the District Authority every
month.

After the Lok Adalat is organized, the Secretary of the District
Authority or Chairman of the Sub-Divisional Legal Services
Committee, shall forward the report in the following proforma
prescribed for Disposal of Cases in Lok Adalats:
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FOR DISPOSAL IN NATIONAL LOK ADALAT HELD ON _
(for the cases relating to )
Name of the State Authority

Total No. of National Lok Adalats Benches Constituted

Pre-Litigation Cases Pending Cases Total

Subject | Taken | Disposed | Settlement | Taken | Disposed | Settlement | Taken | Disposed | Settlement
up of amount up of amount up of amount

31. Since one High Court Legal Services Committee under Section 8-A for the
States of Punjab, Haryana and the Union Territory of Chandigarh, has been
constituted, the Lok Adalats in the High Court shall be conducted in the manner
as may be evolved by the Executive Chairman of the State Authorities of Punjab,
Haryana, Union Territory of Chandigarh and Chairman of the High Court Legal
Services Committee.

32. (1) The appearance of lawyers on behalf of the parties at the Lok
Adalat shall not be refused.

2) No fee shall be payable by the parties in respect of matters or
cases brought before or referred to a Lok Adalat.

3) The Secretary of the District Authority or the Chairman of the Sub-
Divisional Legal Services Committee, as the case may be, shall
provide all assistance as may be necessary to the Lok Adalats.

(4) Every Bench of the Lok Adalat may evolve its own procedure for
conducting the proceedings before it and shall not be bound by
either the Civil Procedure Code or the Evidence Act or the Code of
Criminal Procedure subject, however, to the principles of natural
justice.

CHAPTER-VI
MISCELLANEOUS
33. Miscellaneous:

All notifications, regulations and orders made by the State Government will
be valid unless they are inconsistent with Act, Rules made thereunder and these
regulations.

34. Interpretation:

If any question arises as to the interpretation of these regulations, the
decision of the Executive Chairman of the State Authority shall be final.
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THE PERMANENT LOK ADALAT (OTHER TERMS AND CONDITIONS OF
APPOINTMENT OF CHAIRMAN AND OTHER PERSONS) RULES, 2003'

G.S.R. 3 (E). — In exercise of the powers conferred by clause (la) of sub-
section (2) of section 27 of the Legal Services Authorities Act, 1987 (39
of 1987), the Central Government, in consultation with the Chief Justice of
India, hereby makes the following rules, namely: -

1. Short title and commencement —

(1)  These rules may be called the Permanent Lok Adalat (Other Terms
and Conditions of Appointment of Chairman and Other Persons) Rule,
2003.

(2) They shall come into force on the date of their
publication in the Official Gazette.

2. Definitions — In these rules, unless the context otherwise requires, -
(a)  “Act” means the Legal Services Authorities Act, 1987 (39 of 1987);

(b)  “Chairman” means a person appointed as Chairman of the Permanent
Lok Adalat established by the Central Authority or a State Authority
under sub-section (1) of section 22B of the Act;

(c)  “other person” means a person nominated under clause (b) of sub-
section (2) of section 22B;

(d)  “Section” means a section of the Act;

(e)  “Permanent Lok Adalat” means a Permanent Lok Adalat established
under sub-section (1) of section 22B;

® words and expressions used in these rules and not defined but defined
in the Act shall have the meanings respectively assigned to
them in the Act.

3. Sitting Fee and other allowances of Chairman and other persons of
Permanent Lok Adalat - (1) When a serving judicial officer is appointed as
Chairman, he shall receive the salary, allowances and other perquisites as are
admissible to a serving judicial officer;

(2> When a retired Judicial Officer is appointed as Chairman, he shall be
entitled to a monthly fee of last drawn salary less the amount of pension received by
him.

! Framed vide notification No. G.S.R.3 (E) dated 2.1.2003 by Government of India, Ministry of Law & Justice, Department of Legal Affairs.
? Notification No.G.S.R.[E] dated 13.5.2008 published in the gazette of India, Issued by Government of India Ministry
of Law and Justice (Department of Legal Affairs).
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(3)’ Any other person shall be entitled to a sitting fee of Rupees two
thousand per sitting.

(4) The Chairman and other person shall be entitled to such traveling
and daily allowances on official tour as are admissible to Group ‘A’
officers of the Central Government.

(5)' For the purpose of attending the sittings of Permanent Lok
Adalat, the Chairman and other person shall be entitled to conveyance allowance of
rupees five thousand per month.

4. Terms and Conditions of Service of Chairman and other persons of
Permanent Lok Adalat — (1) Before appointment, the Chairman and other person
shall have to take an undertaking that he does not and will not have any such
financial or other interest as is likely to affect prejudicially his functions as
such Chairman or other person.

(2’ The Chairman and other persons shall hold office for a term of five years or
till the age of sixty five years, whichever is earlier.

(3) Notwithstanding anything contained in sub rule (2), Chairman or other
persons may—

(a) by writing under his hand and addressed to the Central Authority
or, as the case may be, the State Authority, resign his office at
any time;

(b)  be removed from his office in accordance with the provisions of
rule 5.

(4) When the Chairman is unable to discharge his functions owing to
absence, 1illness or any other cause, the senior-most (in order of
appointment) person of Permanent Lok Adalat holding office for the time being
shall discharge the functions of the Chairman until the day on which the Chairman
resumes the charge of his functions.

%) The Chairman or any other person ceasing to hold office as such
shall not hold any appointment in, or be connected with, the management or
administration of an organization which has been the subject of the proceeding
under the Act during his tenure for a period of five years from the date on which he
ceases to hold such office.

5. Resignation and removal — The Central Authority or State Authority, as the

? Notification No. G.S.R.787(E) dated 22" December, 2020 published in the gazette of India, Issued by Government
of India Ministry of Law and Justice (Department of Legal Affairs).

* Notification No. G.S.R.618(E) dated 22"* June, 2016 published in the gazette of India, Issued by Government of
India Ministry of Law and Justice (Department of Legal Affairs).

* Notification No. G.S.R.618(E) dated 22™* June, 2016 published in the gazette of India, Issued by Government of
India Ministry of Law and Justice (Department of Legal Affairs).
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case may be, may remove from office, Chairman or other person who—
(a) has been adjudged an insolvent; or

(b) has been convicted of an offence which, in the opinion of the
Authority, involves moral turpitude; or

(c) has become physically or mentally incapable of acting as such
Chairman or other person; or

(d)  has acquired such financial or other interest as is likely to affect
prejudicially his functions as Chairman or Other person; or

(e)  has or so abused his position as to render his continuance in office
prejudicial to the public interest :

Provided that the Chairman or any other person shall not be removed from his
office on the grounds specified in clauses (d) and (e), except on inquiry held in
accordance with the procedure prescribed in rule 6.

6. Procedure for Inquiry — (1) Whenever the Central Authority or, as the
case may be, State Authority is of the opinion that an allegation under clause
(d) or clause (e) of Rule 5 1is required to be inquired into, it may hold an
inquiry against the Chairman or other person and shall draw or cause to be drawn
up the substance of the allegation = which  shall contain  a statement of
relevant facts and a list of documents and witnesses.

(2) The Central Authority or, as the case may be, State Authority shall
deliver or cause to be delivered to the Chairman or other person a copy of the
allegation and a list of documents and witnesses and shall require him to submit
within such time as may be allowed, a written reply or statement of his defence.

3) If the allegations are admitted by the Chairman or other person, the
Central Authority or, as the case may be, State Authority shall record reasons
and remove the Chairman or other person.

4) Where the charges have been denied by the Chairman or the other
person, the Central Authority or, as the case may be, State Authority may
appoint an officer to inquire into the truth of the allegations and it may also
appoint a Presenting Officer to present the case on behalf of the Central Authority or,
as the case may be, State Authority before the Inquiry Officer.

(5) The Inquiry Officer shall give an opportunity to the
Presenting Officer to present the case within such time as may be allowed by
the Inquiry Officer from time to time. After the evidence is closed by the Presenting
Officer, the Chairman or other person, as the case may be, shall be given an
opportunity to present his defence in respect of allegations within such time as
may be allowed by the Inquiry Officer.
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(6) The Inquiry  Officer shall have  power to call
witnesses and  record  their statements or receive evidence on
affidavits or call for production of documents or other relevant records, which
may be necessary for the inquiry.

(7) The Inquiry Officer shall submit his report within a period of six
months or within such time as may be extended by the Central Authority or, as the
case may be, State Authority.

(8) If the Central Authority or, as the case may be, State Authority is
satisfied that the charges are proved on the basis of the report submitted by the
Inquiry Officer, it shall remove the delinquent Chairman or other person, as the
case may be.

7. Place of sittings — (1) The Permanent Lok Adalat may sit at aplace
specified by the Central Authority or the State Authority, as the case may be.

(2)  The working days and office hours of the Permanent Lok Adalat shall
be the same as that of the Central Government or the State Government, as the case
may be.

(3)  The sitting of the Permanent Lok Adalat, as and when necessary, shall
be convened by the Chairman.

8. Staff of Permanent Lok Adalat — The Central Government or the State
Government, as the case may be, shall provide such staff as may be necessary
to assist the Permanent Lok Adalat in its day-to-day work and perform such
other functions as are provided under the Act and these rules or assigned to it by the
Chairman. The salary payable to such staff shall be defrayed out of the
Consolidated Fund of India or the Consolidated Fund of the State, as the case may
be.

kook ok
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Haryana Victim Compensation Scheme (2020)
HARYANA GOVERNMENT
ADMINISTRATION OF JUSTICE DEPARTMENT

Notification

The 1st June, 2020

No. S.0. 24/C.A. 2/1974/S. 357A/2020.— In exercise of the
powers conferred by section 357-A of the Code of Criminal Procedure,
1973 (Central Act 2 of 1974), the Governor of Haryana in co-ordination
with the Central Government, hereby frames the following schemes for
providing funds for the purpose of compensation to the victim or his/her
dependents who have suffered loss or injury as a result of the crime and
who require rehabilitation, namely :-

Part-1
Sh"l?‘ ‘it‘,le and 1. (1) This scheme shall be called the Haryana Victim
aj 1cation .
sexual Compensation Scheme, 2020. It  shall apply to the
victims except women  victims/survivors of assault/other
crimes.
Definitions 2. (1) In the scheme, unless the context otherwise requires,-

(a) "Act" means the Code of Criminal Procedure,
1973 (Central Act 2 of 1974);

(b) ‘"crime" means illegal act or omission or
commission or an offence committed against the
human body of the victim;

(c) "dependents" means wife/husband, father,
mother, unmarried daughter, minor children and
includes other legal heir of the victim who, on
providing sufficient proof, is found fully
dependent on the victim by the District Legal
Services Authority ;

(d) "family" means parents, children and includes
all blood relations living in the same household;

(e) "Schedule" means Schedule appended to this
scheme ;

(0 "State" means the State of Haryana ;
(g) "Victim" means victim as defined under the Act
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Victim
Compensation
Fund

and also includes acid attack victim.

(2) Words and expressions used but not defined in this
scheme, shall have the same meaning assigned to them in the
Code of Criminal Procedure 1973 (Central Act 2 of 1974) and the
Indian Penal Code 1860 (Central Act 45 of 1860).

(1)  There shall be constituted a fund namely victim

compensation fund.

2) The victim compensation fund shall consist ot,-

(a) budgetary allocation for which necessary provision
shall be made in the annual budget by the State ;

(b) receipt of amount of fines imposed under section 357
of the Act and ordered to be deposited by the courts
in the fund.

(©) amount of compensation recovered from the
wrongdoer/accused under clause 7 of the Scheme.

(d donations/contributions from international/ national/
Philanthropist/ charitable institution/ organization
and individuals.

The Administration of Justice Department shall be Nodal
Department for regulating, administering and monitoring this
scheme.

The State Legal Services Authority shall be accountable for
its functions under the scheme and for furnishing periodical
returns of the sums distributed to them by the State Government
through the Nodal Department.

The fund shall be operated by the Member Secretary, State
Legal Services Authority.

Q8 A victim shall be eligible for the grant of compensation

where,

(a) A recommendation is made by the Court under
sub-sections (2) and (3) of section 357-A of the Act, if
no recommendation is made by the trial court, no
compensation shall be granted by District Legal
Services Authority except in the case when the
offender is not traced out or identified ;

(b) the offender is not traced or identified, and where no
trial takes place, such victim may also apply for grant
of compensation under sub-section (4) of section
357-A of the Act;
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(©) the victim/ claimant report the crime to the
officer-in-charge of the police station or any senior
police officer or Executive Magistrate or Judicial
Magistrate of the area within 48 hours of the
occurrence :

Provided that the District Legal Services
Authority, if satisfied, for the reasons to be recorded
in writing, may condone the delay in reporting;

(d the offender is traced or identified, and where trail has
taken place, the victim/claimant has cooperated with
the police and prosecution during the investigation and
trial of the case ;

(e) where the offender is traced, the victim/claimant has
co-operated during the investigation/trial and the
offender dies before or after the commencement of
trial, the victim may apply for grant of compensation.

() The income of the family should not exceed four lakh
fifty thousand rupees per annum ;

(2) The crime on account of which the compensation
which to be paid under this schemes should have been
occurred within the jurisdiction of the State.

2) The employees of the Central or the State Government,
Boards, Corporations and Public Undertaking and income tax
payees shall not be eligible under this scheme.

5. (D Whenever a recommendation is made by the Court under
sub-section (2) of section 357-A of the Act or an application is made by any
victim or his dependent under sub-section (4) of section 357-A of the Act to
the District Legal Services Authority, the District Legal Services Authority
shall examine the case and verify the contents of the claim with regard to the
loss or injury caused to victim and arising out of the reported criminal
activity and may call for any other relevant information necessary in order to
determine genuineness of the claim. After verifying the claim and by
conducting due enquiry, the District Legal Services Authority shall award
compensation within two months, in accordance with provisions of this
scheme.

(2) Compensation under this scheme shall be paid subject to the
condition that if the trial court while passing judgment at later date, orders the
accused persons to pay any amount by way of compensation under
sub-section (3) of section 357 of the Act, the victim/claimant shall remit an
amount equal to the amount of compensation, or the amount ordered to be
paid under the said sub-section (3) of section 357 of the Act, whichever is
less. An undertaking to this effect shall be given by the victim/claimant
before the disbursal of the compensation amount:
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Provided that the compensation payable under this Scheme shall be in
addition to the payment of the fine to the victim under section 326-A of the
Indian Panel Code, 1860 (Central Act 45 of 1860).

3) The District Legal Services Authority shall decide the
quantum of compensation to be awarded to the victim or his dependents on
the basis of loss caused to the victim, medical expenses to be incurred on
treatment, minimum sustenance amount required for rehabilitation including
such incidental charges as funeral expenses etc. The compensation may vary
from case to case depending on fact of each case.

4) The quantum of compensation to be awarded to the victim or
his dependents shall be as per Schedule-1.

&) The amount of compensation decided, under the scheme shall
be disbursed to the victim or his dependents, as the case may be, from the
fund. While making payment of amount of compensation, the District Legal
Services Authority shall ensure that all the provisions of this scheme are
strictly complied with.

(6) Notwithstanding anything in this scheme, the Acid Attack
Victim shall be paid an amount of Rs.] Lakh rupees within fifteen days of the
occurrence of the incident and the balance amount of Rs. 2 Lakh rupees shall
be paid as expeditiously as may be possible and positively within two
months.

@) The compensation determined to be paid to minor shall be
deposited in the fixed deposit.

) Compensation received by the victim from the State in relation
to the crime in question, namely, insurance, ex-gratia and/or payment
received under any other Act or 'Rajiv Gandhi Pariwar Bima Yojna', or any
other State-run scheme, shall be considered as part of the compensation
amount under this scheme. The victim/claimant who has received
compensation amount from collateral sources mentioned above shall be
deemed to be compensated under this scheme and shall not be entitled to
separate compensation under this scheme. If the eligible compensation
amount exceeds the payments received by the victim form collateral sources
mentioned above, the balance amount shall be paid out of fund.

)] The cases covered under Motor Vehicle Act, 1988 (Central
Act 59 of 1988) wherein compensation is to be awarded by the Motor
Accident Claims Tribunal, shall not be covered under the scheme.

(10) The District Legal Services Authority, to alleviate the
suffering of the victim, may order for immediate first aid facility or medical
benefits to be made available free of cost on the certificate of the police
officer not below the rank of the officer-in-charge of the police station or
Magistrate of the area concerned, or any other interim relief, as it may deem
tit.
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Order to be placed
on record

Recovery of
compensation
awarded to victim
from wrongdoer/
accused

6. Copy of the order of compensation passed under this scheme shall be
mandatorily placed on record of the trial Court to enable the court to pass
order of compensation under sub-section (3) of section 357 of the Act.

7. The District Legal Services Authority, if deem it proper, may institute
proceedings before the competent court of law for recovery of the
compensation granted to the victim or his/her dependent(s) from the person
responsible for causing loss or injury as a result of the crime committed by
him.

Limitation 8. No claim made by the victim or his dependents under sub-section (4)
of section 357-A of the Act shall be entertained after a period of six months
of the crime or six months from closure of investigation, whichever is later ?

Provided that the District Legal Services Authority, if satisfied, for the
reasons to be recorded in writing, may condone the delay in filling the claim.

Appeal 9. Any victim aggrieved of the denial of compensation by the District
Legal Services
Authority may file an appeal before the State Legal Services Authority within
a period of ninety days :

Provided that the State Legal Services Authority, if satisfied, for the
reasons to be recorded in writing, may condone the delay in filling the appeal.
10.  The Haryana Victim Compensation Scheme, 2013 is hereby repealed:
Provided that any order made or action taken under the scheme so
repealed shall be deemed to have been made or taken under the
corresponding provisions of this scheme.
Schedule-I
{See clause 5(4)}
Sr. No. Description of Injuries/loss Minimum Amount of
Compensation
I. Acid attack 3 3 lakhs
2. Physical abuse of minor < 3 lakhs
3. Rehabilitation of Victim of Human 3 1 lakh
4, Sexual assault (Excluding rape) < 50,000/-
5. Death < 2 lakhs
6. Permanent Disability (80% or more) 3 2 lakhs
7. Partial Disability (40 % to 80%) 3 1 lakh
8. Burns affecting greater than 25% of the body < 2 lakhs
(excluding Acid Attack cases)
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Victims of cross border firing : I 2 lakhsR 1 lakh
(a) Death or Permanent Disability (80% or
more)

(b) Partial Disability (40% to 80%)

Note :

Short title and
Commencement
and application.

Definitions.

If the victim is less than fourteen years of age, the compensation shall be increased by 50%
over the amount specified above.

Part-11

1. D This scheme shall be called the Haryana Compensation

Scheme for Women Victims/Survivors of Sexual Assault/other
Crimes, 2020. and application.

2) It shall be deemed to have come into force with effect from the
date of publication of the notification.

3) It shall apply to the victims and their dependent(s) who have
suffered loss, injury, as the case may be, as a result of the offence
committed and who require rehabilitation.

2. (1)  Inthe scheme, unless the context otherwise requires:—
(a) "Code" means the Code of Criminal Procedure, 1973 (Central
Act 2 0f 1974);

(©) “dependent” includes husband, father, mother, grandparents,
unmarried daughter and minor children of the victim as
determined by the State Legal Services Authority or District
Legal Services Authority on the basis of the report of the Sub-
Divisional Magistrate of the concerned area/ Station House
Officer/Investigating Officer or on the basis of material placed
on record by the dependents by way of affidavit or on its own
enquiry ;

(d "District Legal Services Authority" means the District
Legal Services Authority (DLSA)constituted under section 9
of the Legal Services Authorities Act, 1987(Central Act 39 of
1987);

(e) “Form” means form appended to the scheme ;

() "Fund' means State fund” i.e. victim compensation fund
constituted under the State Victim Compensation Scheme;

(b) “Central Fund” means funds received from Central Victim
Compensation
Fund Scheme, 2015;

(0) "Women Victim Compensation Fund" means a fund
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(@

(h)
(i)

Q)

(k)

(1)
(m)

(n)

(p)

segregated for disbursement for women victim, out of State
Victim Compensation Fund and Central Fund. [Within the
State Victim Compensation Fund, a separate Bank Account
shall be maintained as a portion of that larger fund which shall
contain the funds contributed under Central Victim
Compensation Fund Scheme by MHA, Government of India
contributed from Nirbhaya Fund apart from funds received
from the State Victim Compensation Fund which shall be
utilised only for victims covered under this Chapter].

"Government" means 'State Government' wherever the State
Victim Compensation Scheme or the State Victim
Compensation Fund is in context and 'Central Government'
wherever Central Government Victim Compensation Fund
Scheme is in context and includes UTs;

"injury'" means any harm caused to body or mind of a female

"Minor" means a girl child who has not completed the age of
eighteen years;

"offence" means offence committed against women
punishable under Indian Panel Code 1860 (Central Act 45 of
1860) or any other law ;

"Penal Code" means Indian Penal Code, 1860 (Central Act
45 of 1860);

“Schedule” means Schedule appends to this scheme ;

"State Legal Services Authority" means the State Legal
Services Authority(SLSA), as defined in section 6 of the Legal
Services Authorities Act, 1987 (Central Act 39 of 1987);

"Sexual Assault Victims" means female who has suffered
mental or physical injury or both as a result of sexual offence
including sections 354 (A) to 354 (D), section 376 (A) to 376
(E) and section 509 of the Penal Code;

"Woman Victim/ survivor of other crime" means a woman
who has suffered physical or mental injury as a result of any
offence mentioned in the attached Schedule including sections
304 B, Section 326A, section 498A of the Penal Code (in case
of physical injury of the nature specified in the schedule)
including the attempts and abetment;
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(2) Words and expressions used but not defined in this scheme
shall have the same meaning as assigned to them in the Code of Criminal
Procedure, 1973 (Central Act 2 of 1974) and the Indian Penal Code, 1860
(Central Act 45 of 1860).

3. (1) There shall be a fund namely the Women Victims
Compensation Fund from which the amount of compensation, as decided by
the State Legal Services Authority or District Legal Services Authority shall
be paid to the women victim or her dependent(s) who have suffered loss or
injury as a result of an offence and who require rehabilitation.

2) The Women Victims Compensation Fund shall comprise the
following :-

(a) contribution  received from  Central  Victim
Compensation Fund Scheme, 2015.

(b) budgetary allocation in the shape of Grants-in-aid to
State Legal Services Authority for which necessary provision shall be
made in the Annual Budget by the Government;

(©) any cost amount ordered by Civil/Criminal Tribunal to
be deposited in this fund.

(d amount of compensation recovered from the
wrongdoer/accused under clause 4 of the scheme;

(e) Donations/contributions from International/ National/
Philanthropist/ Charitable Institutions/ Organizations and individuals
permitted by the State or the Central Government.

® Contributions from companies under Corporate Social
Responsibility.

3) The said fund shall be operated by the State Legal Services
Authority.

4. A woman victim or her dependent (s) as the case may be, shall be
eligible for grant of compensation from multiple schemes applicable
to her. However, the compensation received by her in the other
schemes with regard to section 357-B of the Code shall be taken into
account while deciding the quantum in the such subsequent
application.

5. Mandatory Reporting of FIRs: - SHO/SP/DCP shall mandatorily share
soft/hard copy of FIR immediately after its registration with State
Legal Services Authority/District Legal Services Authority qua
commission of offences covered in this scheme which include
sections 326A, 354A to 354D, 376A to 376E, 304B, 498A of the
Penal Code (in case of physical injury covered in this Schedule), so
that the State Legal Services Authority or District Legal Services
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Factors to be
considered while
awarding
compensation.

Authority can, in deserving cases, may suo-moto initiate preliminary
verification of facts for the purpose of grant of interim compensation.

An application for the award of interim/ final compensation
can be filed by the victim and/or her dependents or the SHO of the
area before concerned State Legal Services Authority or District Legal
Services Authority. It shall be submitted in Form T along with a copy
of the First Information Report (FIR) or criminal complaint of which
cognizance is taken by the Court and if available Medical Report,
Death Certificate, wherever applicable, copy of judgment/
recommendation of court if the trial is over.

The application/recommendation for compensation can be moved
either before the State Legal Services Authority or the concerned
District Legal Services Authority or it can be filed online on a portal
which shall be created by all State Legal Services Authorities. The
Secretary of the respective District Legal Services Authority shall
decide the application/ recommendation moved before him/her as per
the scheme.

Explanation: In case of acid attack victim the deciding authority
shall be Criminal Injury Compensation Board as
directed by Hon'ble Supreme Court in Laxmi vs. Union
of India W.P.CRML 129/2006 order dated the 10th
April, 2015 which includes Ld. District and Sessions
Judge, DM, SP, Civil Surgeon/CMO of the district.

The State Legal Services Authority or District Legal Services
Authority may award compensation to the victim or her dependents to
the extent as specified in the Scheduled.

While deciding a matter, the State Legal Services Authority or District
Legal Services Authority may take into consideration the following
factors relating to the loss or injury suffered by the victim ,-

(1) gravity of the offence and severity of mental or physical harm
or injury suffered by the victim ;

(i1) expenditure incurred or likely to be incurred on the medical
treatment for physical and/or mental health including
counselling of the victim, funeral, travelling during
investigation/ inquiry/ trial (other than diet money);

(i)  loss of educational opportunity as a consequence of the
offence, including absence from school/college due to mental
trauma, bodily injury, medical treatment, investigation and
trial of the offence, or any other reason ;

(iv)  loss of employment as a result of the offence, including

absence from place of employment due to mental trauma,
bodily injury, medical treatment, investigation and trial of the
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v)
(vi)

(vii)

(viii)

(ix)

(x)
(xi)

(xii)

(xiii)

(1)

offence, or any other reason ;
the relationship of the victim to the offender, if any ;

whether the abuse was a single isolated incidence or whether
the abuse took place over a period of time ;

whether victim became pregnant as a result of the offence,
whether she had to undergo Medical Termination of
Pregnancy (MTP)/ give birth to a child, including
rehabilitation needs of such child ;

whether the victim contracted a sexually transmitted disease
(STD) as a result of the offence;

whether the victim contracted human immunodeficiency virus
(HIV) as a result of the offence;

any disability suffered by the victim as a result of the offence ;

financial condition of the victim against whom the offence has
been committed so as to determine her need for rehabilitation
and re-integration needs of the victim ;

in case of death, the age of deceased, her monthly income,
number of dependents, life  expectancy, future
promotional/growth prospects etc ;

any other factor which the State Legal Services Authority or
District Legal Services Authority may consider just and
sufficient.

Wherever, a recommendation is made by the court for
compensation under sub sections (2) and/or (3) of section
357A of the Code, or an application is made by any victim or
her dependent(s), under sub-section (4) of section 357A of the
Code, to the State Legal Services Authority or District Legal
Services Authority, for interim compensation it shall
prima-facie satisfy itself qua compensation needs and identity
of the victim. As regards the final compensation, it shall
examine the case and verify the contents of the claim with
respect to the loss/injury and rehabilitation needs as a result of
the crime and may also call for any other relevant information
necessary for deciding the claim:

Provided that in deserving cases and in all acid attack cases, at

any time after commission of the offence, Secretary, State Legal
Services Authority or Secretary, District Legal Services Authority
may sua moto or after preliminary verification of the facts proceed to
grant interim relief as may be required in the circumstances of each

case.
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(2) The inquiry as contemplated under sub-section (5) of section
357A of the Code, shall be completed expeditiously and the
period in no case shall exceed beyond sixty days from the
receipt of the claim/petition or recommendation :

Provided that in cases of acid attack an amount of One lakh
rupees shall be paid to the victim within fifteen days of the matter
being brought to the notice of District Legal Services Authority. The
order granting interim compensation shall be passed by District Legal
Services Authority within seven days of the matter being brought to
its notice and the State Legal Services Authority shall pay the
compensation within eight days of passing of the order. Thereafter, an
amount of Two lakhs rupees shall be paid to the victim as
expeditiously as possible and positively within two months of the first

payment:

Provided further that the victim may also be paid such further
amount as is admissible under this scheme.

(3)  After consideration of the matter, the State Legal Services
Authority or District Legal Services Authority, as the case
may be, upon its satisfaction, shall decide the quantum of
compensation to be awarded to the victim or her dependent(s)
taking into account the factors enumerated in clause 8 and
Schedule-I. However, in deserving cases, for reasons to be
recorded, the upper limit may be exceeded:

Provided, in case the victim is minor, the limit of
compensation shall be deemed to be 50% higher than the amount
mentioned in the Schedule-I1.

4) The quantum of compensation to be awarded to the victim or
his dependents shall be as per Schedule-1.

* Victims of acid attack are also entitled to additional
compensation ofRs. 1 lakh rupees under Prime Minister's National
Relief Fund vide memorandum no.
24013/94/Misc./2014-CSR-11l/Gol/MHA dated the 9'"' November,
2016.

* Victims of acid attack are also entitled to additional special

financial assistance up to five Lakh rupees who need treatment
expenses over and above the compensation paid by the respective
State/VITs in terms of Central Victim Compensation Fund
Guidelines-2016, no. 24013/94/Misc/2014-CSR.M,MHA/Gol.

3 The State Legal Services Authority or District Legal Services
Authority may
call for any record or take assistance from any
Authority/Establishment/Individual/ Police/Court concerned
or expert for smooth implementation of the Scheme.
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(6) In case trial/appellate court gives findings that the criminal
complaint and the allegation were false, then Legal Services
Authority may initiate proceedings for recovery of
compensation, if any, granted in part or full under this scheme,
before the Trial Court for its recovery as if it were a fine.

10.  Copy of the order of interim or final compensation passed under this
scheme shall be placed on record of the Trial Court so as to enable the trial
Court to pass an appropriate order of compensation under section 357 of the
Code. A true copy of the order shall be provided to the 10 in case the matter
is pending investigation and also to the victim/dependent as the case may be.

11. (1) The amount of compensation so awarded shall be disbursed by the
State Legal Services Authority by depositing the same in a Bank in the joint
or single name of the victim/dependent(s). In case the victim does not have
any bank account, the District Legal Services Authority concern would
facilitate opening of a bank account in the name of the victim and in case the
victim is a minor along with a guardian or in case, minor is in a child care
institution, the bank account shall be opened with the superintendent of the
institution as guardian. However, in case the victim is a foreign national or a
refugee, the compensation can be disbursed by way of cash cards.

Interim amount shall be disbursed in full. However, as far as the final
compensation amount is concerned, 75% (seventy five percent) of the same
shall be put in a fixed deposit for a minimum period of three years and the
remaining 25% (twenty five percent) shall be available for utilization and
initial expenses by the victim/dependent(s), as the case may be.

2) In the case of a minor, 80% of the amount of compensation so
awarded, shall be deposited in the fixed deposit account and shall be drawn
only on attainment of the age of majority, but not before three years of the
deposit:

Provided that in exceptional cases, amounts may be withdrawn for
educational or medical or other pressing and urgent needs of the beneficiary
at the discretion of the State Legal Services Authority or District Legal
Services Authority.

3) The interest on the sum, if lying in Fixed Deposit Receipt
form, shall be credited directly by the bank in the savings account of the
victim/dependent(s), on monthly basis which can be withdrawn by the
beneficiary.

12.  The State Legal Services Authority or District Legal Services
Authority, as the case may be, may order for immediate first-aid facility or
medical benefits to be made available free of cost or any other interim relief
(including interim monetary compensation) as deemed appropriate, to
alleviate the suffering of the victim on the certificate of a police officer, not
below the rank of the officer-in-charge of the police station, or a Magistrate
of the area concerned or on the application of the victim/ dependents or suo
moto : Order to be placed on record.
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Recovery of
compensation
awarded to Victim
or her
dependent(s)

Dependency
Certificate

Minor Victims

Limitations.

Provided that as soon as the application for compensation is received
by the State Legal Services Authority or District Legal Services Authority, a
sum of five thousands rupees or as the case wanants up to ten thousands
rupees shall be immediately disbursed to the victim through preloaded cash
card from a Nationalised Bank by the Secretary, District Legal Services
Authority or Member Secretary, State Legal Services Authority :

Provided further that the interim relief so granted shall not be less
than twenty five percent of the maximum compensation awardable as per
Schedule-I, which shall be paid to the victim in totality :

Provided further that in cases of acid attack a sum of One lakh rupees
shall be paid to the victim within fifteen days of the matter being brought to
the notice of State Legal Services Authority or District Legal Services
Authority. The order granting interim compensation shall be passed by the
State Legal Services Authority or District Legal Services Authority within
seven days of the matter being brought to its notice and the State Legal
Services Authority shall pay the compensation within eight days of passing of
order. Thereafter an additional sum of two lakh rupees shall be awarded and
paid to the victim as expeditioutfy as possible and positively within two
months.

13.  Subject to the provisions of sub-section (3) of section 357A of the
Code, the State Legal Services Authority, in proper cases, may institute
proceedings before the competent court of law for recovery of the
compensation granted to the victim or her dependent(s) from person(s)
responsible for causing loss or injury as a result of the crime committed by
him/her. The amount, so recovered, shall be deposited in Woman Victim
Compensation Fund.

14.  The authority empowered to issue the dependency certificate shall
issue the same within a period of fifteen days and, in no case, this period shall
be extended :

Provided that the State Legal Services Authority or District Legal
Services Authority in case of non-issuance of Dependency Certificate, after
expiry of fifteen days, may proceed on the basis of an affidavit to be obtained
from the claimant.

15.  That in case the victim is an orphaned minor without any parent or
legal guardian the immediate relief or the interim compensation shall be
disbursed to the bank account of the child, opened under the guardianship of
the superintendent, child care institutions where the child is lodged or in
absence thereof, DDO/SDM, as the case may be.

16.  Under the Scheme, no claim made by the victim or her dependent(s),
under sub-section (4) of section 357A of the Code, shall be entertained after a
period of three years from the date of occurrence of the offence or conclusion
of the trial,;

However, in deserving cases, on an application made in this regard,
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Appeal.

Special
provisions.

for reasons to be recorded, the delay beyond three years can be condoned by
the State Legal Services Authorities or District Legal Services Authorities.

17.  Incase the victim or his dependents are not satisfied with the quantum
of compensation awarded by the Secretary, District Legal Services Authority,
they can file appeal within thirty days from the date of receipt of order before
the Chairperson, District Legal Services Authority ;

Provided that, delay in filing appeal may be condoned by the
Appellate Authority, for reasons to be recorded, in deserving cases, on an
application made in this regard.

18. (1) In case this scheme is silent on any issue pertaining to Victim
Compensation to Women, the provisions of Victim Compensation Scheme of
the State would be applicable.

2) Nothing in this scheme shall prevent victims or their
dependents from instituting any Civil Suit or Claim against the perpetrator of
offence or any other person indirectly responsible for the same.

Explanation: It is clarified that this scheme does not apply to minor victims
under the Protection of Children from Sexual Offences Act,
2012 (Central Act 12 of 2012) in so far as their compensation
issues are to be dealt with only by the Ld. Special Courts
under section 33 (8) of the Protection of Children from Sexual
Offences Act, 2012 (Central Act 12 of 2012) and rule (7) of
the Protection of Children from Sexual Offences Rules, 2012.
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FORM -1
{See clause 5}
APPLICATION FOR THE AWARD OF COMPENSATION UNDER COMPENSATION
SCHEME FOR WOMEN VICTIMS/SURVIVORS OF SEXUAL ASSAULT/OTHER CRIMES,
2020 FOR INTERIM/ FINAL RELIEF FOR WOMEN

1. Name of the Applicant Victim(s) or her Dcpendent(s)
2. Age of the Victim(s) or her Dependent(s)
3. (a) Father's Name

(b) Mother's Name
(c) Spouse's Name

4. Address of the Victim(s) or her/their Dependent(s)

5. Date and time of the Incident

6. Whether FIR has been lodged?

7. Whether medical examination has been done? If yes,
enclose Medical Report/ Death Certificate /P.M.
Report.

8. Status of trial, if pending. If over, enclose copy of

judgment and order on sentence.

9. Has the applicant been awarded any compensation by
the trial court or any other Govt, agency. If, yes give
details.

10. Give details of financial expenditure/ loss incurred

11. Have you instituted any civil suit/ claim against the

perpetrator of offence. If yes give details.

Signature of the Victim/Dependent.
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Schedule -1
{See clause 9(4)}
Serial |Particulars of loss or injury Minimum Upper Limit
Number. Limit of of

Compensation |compensation
1 Loss of Life I 5 Lakh % 10 Lakh
2 Gang Rape % 5 Lakh % 10 Lakh
3 Rape < 4 Lakh % 7 Lakh
4 Unnatural Sexual Assault 3 4 Lakh I 7 Lakh
5 Loss of any Limb or part of body 2 Lakh ¥ 5 Lakh

resulting in 80% permanent
disability or above

6 Loss of any Limb or part of body 32 Lakh T 4 Lakh
resulting in 40% and below 80%
permanent disabilitv

7 Loss of any limb or part of body 31 Lakh T3 Lakh
resulting in above 20% and below
40% nermanent disahilitv

8 Loss of any limb or part of body T 1 Lakh 32 Lakh
resulting in below 20% permanent
disabilitv

9 Grievous physical injury or 31 Lakh T2 Lakh

any mental injury requiring
rehabilitation

10 |Loss of Foetus i.e. Miscarriage as a Z 2 Lakh Z3 Lakh
result of Assault or loss of fertility.

11 |In case of pregnancy on account of 3 3 Lakh 3 4 Lakh
12 Victims of Burning:

a. |In case of disfigurement of case % 7 Lakh I 8 Lakh

b. |In case of more than 50% % 5 Lakh I 8 Lakh

c. |In case of injury less than 50% 3 3 Lakh % 7 Lakh

d. [In case of less than 20% % 2 Lakh % 3 Lakh
13 Victims of Acid Attack-

In case of disfigurement of face. % 7 Lakh I 8 Lakh

. |In case of injury more than 50%. I 5 Lakh I 8 Lakh

c. |In case of injury less than 50%. 3 3 Lakh I 5 Lakh

d. |In case of injury less than 20% < 3 Lakh 3 4 Lakh

Note: If a woman victim of sexual assault/acid attack is covered under one or more category of

the schedule, she shall be entitled to be considered for combined value of the compensation.

VIJAY VARDHAN,
Additional Chief Secretary to
Government Haryana,
Administration of Justice
Department.
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VIII

THE HIGH COURT LEGAL SERVICES COMMITTEE

REGUALTIONS, 1998'

In exercise of the powers conferred by Section 8A and 29-A of the Legal
Services Authorities Act, 1987 (Act No. 39 of 1987) the Haryana State Legal Services
Authority, Chandigarh hereby makes the following regulations:

CHAPTER 1

Preliminary

1. Short title extent and commencement - (1) These regulations may be called
the High Court Legal Services Committee Regulations, 1998.

(2)  They shall come into force with effect from the date of their publication
in the official Gazette.
2. In these regulations, unless the context otherwise requires:-

(a)  “Act” means the Legal Services Authorities Act, 1987;

(b)  “Aided Person” means a person to whom legal aid, legal advice or legal
services have been provided in any form;

(c)  “Chief Justice” means the Chief Justice of the High Court;

(d)  “Chairman” means the Chairman of the High Court Legal Services
Committee;

(e)  “Committee” means the High Court Legal Services Committee;

3} “Central Authority” means the National Legal Services Authority
constituted under Section 3;

(g) “High Court” means the High Court of Punjab and Haryana at
Chandigarh;

(h)  “Legal Service” includes rendering of any service in the conduct of any
case or other legal proceeding before any court or other authority or
tribunal and the giving of advice on any legal matter;

(1) “Lok Adalat” means a Lok Adalat organized by the High Court under
Chapter VI of the Act;

() “Member” means a member of the Committee;

! Published in Haryana Government Gazette (Extra.) April 17, 1998 (CHTR.27, 1920 SAKA).

81



The High Court Legal Services Committee Regulations, 1998

3.

(k)  “Rules” means the State Legal Services Authorities Rules;

()] “Secretary” means the Secretary of the High Court Legal Services
Committee;

(m)  “Section” means a Section of the Act;

(n)  “State Authority” means State Legal Services Authority constituted
under Section 6.

CHAPTER 11

Members of the High Court Legal Service Committee - (1) The Committee

shall consist of the following ex-officio members;

2)

)
(2)

(b)

(©)

4.

(a)  Advocate General, Punjab.

(b)  Advocate General, Haryana.

(c)  Chairman, Bar Council for the States of Punjab and Haryana.
(d)  President, High Court Bar Association, Chandigarh.

(e)> Home Secretary, Chandigarh Administration.

The Chief Justice may nominate other members not exceeding five, from
amongst persons possessing the experience and qualifications specified in sub-
regulation (3);

A person shall not be qualified for nomination as a member unless he is;

an eminent social worker who is engaged in the upliftment of the weaker
sections of the Society, including scheduled castes, scheduled tribes, women,
children, rural and urban labour,

an eminent person in the field of law or public administration,
OR

a person of repute who is specially interested in the implementation of the
Legal Services Schemes.

Term of office and other conditions of the members - (1) The term of the

office of the members nominated under sub-regulation (2) of regulation 3 shall be two
years and such members shall be eligible for re-nomination.

* Inserted by Haryana State Legal Services Authority vide Notification No. 2692/HSLA/98, dated 20-8-1998 as
published in Haryana Government Gazette (Extra) on 4-9-98.
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(2) A member nominated under sub-regulation (2) of regulation 3 may be removed
by the Chief Justice, if he;

(a)  fails without sufficient cause to attend three consecutive meetings of the
Committee;

(b)  has been adjudged as insolvent;

(c)  has been convicted of an offence which in the opinion of the Chief
Justice involves moral turpitude;

(d)  has become physically or mentally incapable of acting as a member; or

(e)  has, in the opinion of Chief Justice so abused his position as to render
his continuance as member prejudicial to the public interest;

Provided that no member shall be removed from the Committee under clauses
(a), (d) or (e) without affording him an opportunity of being heard.

(3) A member may, by writing under his hand addressed to the Chairman, resign
from the membership of the Committee and the resignation shall take effect from the
date on which it is accepted by the Chairman.

(4)  If any member nominated under sub-regulation (2) of the regulation 3 ceases to
be a member for any reason, the vacancy shall be filled up in the manner provided in
the regulations for the residue of the term of the person in whose place he is
nominated.

(5)  All non-official members nominated under sub-regulation (2) of regulation 3
shall be entitled to payment of such travelling allowance and daily allowance in
respect of journeys performed in connection with the work of the Committee in
accordance with the rules applicable to Class-I officers of the High Court.

5. Functions of the Committee -Subject to the general superintendence and
control of the State Authority, the High Court Committees shall exercise the following
powers and perform the following functions :-

(1) It shall be the duty of the Committee to give effect to such policies,
programmes and schemes of the Legal Aid, Legal Advice and Legal Services as may
be formulated and required by the Central Authority and the State Authority.

(2)  The Committee shall perform all or any of the functions, namely:-

(a)  provide Legal Aid, Legal Advice and Legal Services to persons
who are eligible for the purpose under the Act or the rules for
High Court cases;

(b)  organize and conduct Lok Adalat for High Court cases; and
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(©)

(d)

encourage settlement of cases by way of negotiations, arbitration
and conciliation.

perform such functions as may be delegated to it from time to
time by the State Authority.

6. Secretary of the Committee - (1) The Secretary of the aforesaid Committee
will be paid honorarium of Rs.1,000/- per month or such amount as may be fixed by
the Chairman for the performance of the functions and discharge of the duties as

Secretary.

)

The Secretary of the Committee shall be the principle officer of the
Committee and shall:

(a)

(b)

(©)

(d)

be the custodian of all the assets, accounts, records and funds of
the Committee and shall work under the supervision and direction
of the Chairman;

maintain or cause to be maintained true and proper accounts of
receipts and disbursements of the funds of the Committee in such
form and in such manner as may be specified by the State
Authority;

exercise such powers and perform such functions and discharge
such duties as may be assigned to him by the Chairman; and

perform all other acts as may be expedient and necessary for
efficient and proper performance of functions and discharge
duties of the Committee.

7. Transaction of business of the Committee - (1) The Committee shall
ordinarily meet once in every three months, on such date and at such place as may be
fixed by the Secretary with the prior approval of the Chairman.

2)

(a)

(b)

(©)

(d)

All policy and other important matters shall be brought before the
State Authority for consideration and decision;

Any specific matter or matters as may be desired or required by
the Committee, generally or otherwise, to be placed before it,
shall be brought before the Committee for its consideration and
decision;

A meeting of the Committee shall be presided over by the
Chairman.

The quorum for a meeting shall be five members including the
Chairman.
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(e)  For every meeting of the Committee, at least two weeks notice
shall be given to the members to attend the meeting; however an
emergent meeting may be convened by the Secretary, in
accordance with the directions of the Chairman, on short notice;

()  In respect of emergent matters, the Chairman may exercise the
powers and perform the functions and discharge the duties of the
Committee. All such matters shall however be placed before the
Committee for its information and approval.

(3) The Committee shall regulate its own procedure under the directions of
the State Authority.

(4)  All questions at the meetings of the Committee shall be decided by a
majority of the members present and voting and in case of tie, the Chairman or the
person presiding over the meeting, shall have a second or casting vote.

(5) The minutes of the proceedings of each meeting shall be truly and
faithfully maintained by the Secretary. A copy of the minutes shall, as soon as may be
after the meeting, be forwarded to the Member Secretaries of the State Authorities of
Punjab, Haryana and Union Territory of Chandigarh.

8. Funds, Audit and Accounts of the Committee:

(1)  The Committee shall maintain a Fund to be called the High Court Legal
Services Committee Fund to which shall be credited:

(@)  Such amount as may be allocated and granted to it by the State
Authorities of Punjab, Haryana and Union Territory of
Chandigarh as per the apportionment made by the Hon'ble Chief
Justice in consultation with the Executive Chairmen of the State
Authorities of Punjab, Haryana and Union Territory of
Chandigarh.

(b)  All such amounts as received by the Committee by way of
donations; costs, charges and expenses recovered from the
persons to whom legal service is provided or from the opposite

party.

(2)  All the amounts credited to the said Fund shall be deposited in a
nationalized bank.

Explanation : In this sub-regulation “Nationalized Bank” means corresponding new
bank as defined in the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970 and the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1980.
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(3)  For the purpose of meeting incidental minor charges, such as court fee,
stamps and expenditure necessary for obtaining copies of documents etc., a permanent
advance of Rupees two thousand five hundred shall be placed at the disposal of the
Secretary of the Committee.

(4)  All expenditure on legal service, accommodation and staff of the
committee as also expenditure necessary for carrying out the various functions of the
Committee shall be incurred out of the funds of the Committee with the prior approval
of the Chairman.

(5) The funds of the Committee may be utilized for meeting the expenses
incurred on or incidental to journeys undertaken by the Chairman or other members of
the Committee or the Secretary in connection with legal services activities. The
travelling allowance and dearness allowance payable to the Chairman, the ex-officio
members and the Secretary shall be such to which they are entitled by virtue of their
respective offices.

(6)  The Secretary of the Committee shall operate the bank accounts of the
Committee in accordance with the directions of the Chairman.

(7) The Committee shall maintain regular accounts of receipts and
disbursement of income and expenditure and submit annual returns to State
Authorities of Punjab, Haryana and Union Territory of Chandigarh. The account shall
be subject to audit as per Section-18 of the Act.

9. Special provision regarding Legal Services - (1) There being one High
Court for the States of Punjab, Haryana and Union Territory of Chandigarh, one High
Court Legal Services Committee for the High Court of Punjab and Haryana shall be
constituted.

(2)  For Legal Services originating or pertaining to Haryana State, Rules 19
to 27 of the Haryana State Legal Services Authority Rules, 1996, shall be followed.

10. Miscellaneous - All notifications, regulations and orders made by the State
Government, will be valid unless they are inconsistent with Act, Rules made there
under and these regulations.

11.  Interpretation - If any question arises as to the interpretation of these
regulations, the decision of the Executive Chairman of the State Authority shall be
final.
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THE NATIONAL LEGAL SERVICES AUTHORITY
(LOK ADALAT) REGULATIONS, 2009

(As amended vide notification F.No. L/28/09/NALSA dated 28.08.2019
published in the Gazette of India on 6.9.2019)

In exercise of the powers conferred by Section 29 of the Legal Services Authorities Act,
1987, the Central Authority hereby makes the following regulations, namely:

1. Short title and commencement. — (1) These regulations may be called
National Legal Services Authority (Lok Adalats) Regulations, 2009.

2) They shall come into force on the date of their publication in the Official
Gazette.

2. Definitions. - In these Regulations, unless the context otherwise requires —
(@)  “Act’ means the Legal Services Authorities Act, 1987 (39 of 1987).
(b) ‘Lok Adalat’ means Lok Adalats to be organized under Section 19 of the Act

(ba)'  “Pre-Litigation matter’ means a dispute between the parties which is not filed
before the court.

(c) All other words and expressions used but not defined in these regulations and
defined in the Legal Services Authorities Act, 1987(39 of 1987) or the National Legal
Services Authority Rules, 1995 shall have the meanings respectively assigned to them
in the said Act or rules.

3. Procedure for organising Lok Adalats:- (1) Lok Adalat may be organised by the
State Authorities or District Authorities or Supreme Court Legal Services Committee or High
Court Legal Services Committee or, as the case may be, the Taluk Legal Services Committees
at regular intervals and such Lok Adalats shall be organised for a definite geographical area as
the aforesaid Authorities or Committees think fit:

Provided that, Special Lok Adalats shall be organised for all Family Courts at regular
intervals.

(2) The Member-Secretary or Secretary of the High Court Legal Services
Committee or District Authority, or the case may be, the Chairman of the Taluk Legal Services
Committee may associate the members of the legal profession, college students, social
organisations, charitable and philanthropic institutions and other similar organisations for
organizing the Lok Adalats.

4. Intimation to the State Authority:- The Secretary of the High Court Legal Services
Committee or District Authority or Chairman of the Taluk Legal Services Committee, as the
case may be, shall inform the State Authority about the proposal to organize the Lok Adalat,
well before the date on which the Lok Adalat is proposed to be organized, and furnish the
following information to the State Authority, namely:-

(i) the place and the date on which the Lok Adalat is proposed to be organized;

" Inserted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
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(i) whether any of the organisations as referred to in sub-regulation(2) of
regulation 3 above have agreed to associate themselves with Lok Adalat;

(iii) categories and nature of cases,viz., pending cases or pre-lititgation disputes,
proposed to be placed before the Lok Adalat;

(iv) number of cases proposed to be brought before the Lok Adalat in each
category;

(v) any other information relevant to the convening and organizing of the Lok
Adalat.

5. Notice to parties concerned:- The Member Secretary or Secretary of the High Court
Legal Services Committee or District Authority or, as the case may be, the Chairman of the
Taluk Legal Services Committee convening and organizing the Lok Adalat shall inform every
party concerned whose case is referred to the Adalat, well in time so as to afford him an
opportunity to prepare himself for the Lok Adalat:

Provided that such notice may be dispensed with, if the Court while referring the case
to the Lok Adalat fixes or informs the date and time of the Lok Adalat in the presence of the
parties, or their advocates:

Provided further that if a party is not willing to refer their case to Lok Adalat, the case
may be considered on its merits by the Court concerned.

6. Composition of Lok Adalat:- (a) At State Authority Level.- The Member Secretary
organising the Lok Adalat shall constitute benches of the Lok Adalats, each bench comprising
of a sitting or retired Judge of the High Court or a serving or retired judicial officer and any
one or “two of the following;:-

(i) a member of the legal profession;

(i1) a social worker of repute who is engaged in the upliftment of the weaker
sections of the people, including the Scheduled Castes, the Scheduled Tribes,
women, children, rural and urban labour and interested in the implementation of
legal services schemes or programmes.

(i)’ a professional from the field related to the subject matter of the Lok Adalat;
and

(iv)" a mediator or a professional or a serving or retired senior executive.

(b) At High Court Level:- The Secretary of the High Court Legal Services Committee
organizing the Lok Adalat shall constitute benches of the Lok Adalats, each bench comprising
of a sitting or retired Judge of the High Court or a serving or retired Judicial Officer and any
one or “two of the following: -

(i) a member of the legal profession;

* Substituted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
? Inserted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
* Inserted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
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(ii) a social worker belonging to the category as mentioned in item (ii) of sub-para
(a) above;
3(iii) a professional from the field related to the subject matter of the Lok Adalat;
and

*(iv) a mediator or a professional or a serving or retired senior executive.

(c ) At District Level:- The Secretary of the District Authority organizing the Lok Adalats
shall constitute benches of the Lok Adalats, each bench comprising of a sitting or retired
judicial officer and any one or ’two of the following:-

(i) a member of the legal profession;

(i1) a social worker belonging to the category as mentioned in item(ii) of sub-para
(a) above or a person engaged in para-legal activities of the area, preferably a
woman;

(iii) a professional from the field related to the subject matter of the Lok Adalat;
and

(iv) a mediator or a professional or a serving or retired senior executive.

(d) At Taluk Level :- The Chairman of the Taluk Legal Services Committee organizing the
Lok Adalat shall constitute benches of the Lok Adalat, each bench comprising of a sitting or
retired judicial officer and any one or two of the following:-

(i) amember of the legal profession;

(ii) a social worker belonging to the category as mentioned in item(ii) of sub-para
(a) above or a person engaged in para-legal activities of the area, preferably a
woman;

(iii) a professional from the field related to the subject matter of the Lok Adalat;
and

(iv) a mediator or a professional or a serving or retired senior executive.

6 A. Payment of Special Duty Allowance:- If the Lok Adalat is organised on a holiday or
organised beyond court hours on a working day, the °presiding judges, other members and staff
assisting the Lok Adalat shall be paid Special Duty Allowance as may be fixed by the
concerned State Legal Services Authority:

Provided that such Special Duty Allowance shall not be less than the allowance
recommended by the National Legal Services Authority.

7. Allotment of cases to Lok Adalats:- (1) The Member Secretary, the Secretary of the
HighCourt Legal Services Committee, the District Authority or Chairman of the Taluk Legal
Services Committee, as the case may be, shall assign specific cases to each bench of the Lok
Adalat.

(2) The Member Secretary, the Secretary of the High Court Legal Services Committee

> Inserted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
® Substituted vide notification dated 28/08/2019, published in the Gazette of India on 06/09/2019.
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or the District Authority or Chairman of the Taluk Legal Services Committee, as the case may
be, may prepare a cause list for each bench of the Lok Adalat and intimate the same to all
concerned at least two days before the date of holding of the Lok Adalat.

(3) Every bench of the Lok Adalat shall make sincere efforts to bring about a conciliated
settlement in every case put before it without bringing about any kind of coercion, threat, undue
influence, allurement or misrepresentation.

8. Holding of Lok Adalats. - Lok Adalats may be organised at such time and place and
on such days, including holidays as the State Authority, High Court Legal Services Committee,
District Authority, or the Taluk Legal Services Committee, as the case may be, organising the
Lok Adalat deems appropriate.

9. Jurisdiction of Lok Adalats.- Lok Adalats shall have the power only to help the parties
to arrive at a compromise or settlement between the parties to a dispute and, while so doing, it
shall not issue any direction or order in respect of such dispute between the parties.

10.  Reference of cases and matters. - (1) Lok Adalat shall get jurisdiction to deal with
a case only when a court of competent jurisdiction orders the case to be referred in the manner
prescribed in Section 20 of the Act or under Section 89 of the Code of Civil Procedure, 1908
(5 of 1908).

(lA)7 A pre-litigation matter may be referred to the Lok Adalat by the concerned Legal
Services Institution on the request of any of the parties after giving a reasonable opportunity of
being heard to the other party.

(2) A mechanical reference of pending cases to Lok Adalat shall be avoided and the
referring court shall, prima facie satisfy itself that there are chances of settlement of the case
through Lok Adalat and the case is appropriate to be referred to Lok Adalat:

Provided that matters relating to divorce and criminal cases which are not
compoundable under the Code of Criminal Procedure, 1973 (2 of 1974) shall not be referred
to Lok Adalat.

(3) In a pending case where only one of the parties had made application to the court
for referring the case to Lok Adalat, or where the court suo motu is satisfied that the case is
appropriate to take cognizance by Lok Adalat, the case shall not be referred to the Lok Adalat
except after giving a reasonable opportunity of being heard to the parties.

(4)* The need based continuous Lok Adalats may be constituted in order to
facilitate regular reference and timely disposal of cases.

11. Summoning of records and the responsibility for its safe custody. - (1) The
Member Secretary, the Secretary of the High Court Legal Services Committee, the District
Authority or, as the case may be, the Chairman of the Taluk Legal Services Committee may

7 Inserted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
¥ Inserted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
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call for the judicial records of pending cases which are referred to the Lok Adalat under Section
20 of the Act from the courts concerned.

(2) The officer duly authorised by the Member Secretary, the Secretary of the High Court
Legal Services Committee, the District Authority or the Chairman of the Taluk Legal Services,
as the case may be, shall be responsible for the safe custody of records from receiving of the
same from court till they are returned.

3) The judicial records shall be returned within ten days of the Lok Adalat irrespective or
whether or not the case is settled by the Lok Adalat with an endorsement about the result of
proceedings:

Provided that wherever it is appropriate, the court concerned from where the records
are called may permit the records to be retained beyond the period of ten days.

4) Every judicial authority is expected to co-operate in transmission of the judicial records.

12. Pre-Litigation matters. - (1) In a Pre-litigation matter it may be ensured that the court
for which a Lok Adalat is organised has territorial jurisdiction to adjudicate in the matter.

(2) Before referring a Pre-litigation matter to Lok Adalat the Authority concerned or
Committee, as the case may be, shall give a reasonable hearing to the parties concerned.

Provided that the version of each party, shall be obtained by the Authority concerned
or, as the case may be, the Committee for placing it before the Lok Adalat,

3) An award based on settlement between the parties can be challenged only on violation
of procedure prescribed in section 20 of the Act by filing a petition under articles 226 and 227
of the Constitution of India.

13.  Procedure in Lok Adalats.- (1) Members of Lok Adalat have the role of statutory
conciliators only and have no judicial role and they, mutatis mutandis, may follow the
procedure laid down in sections 67 to 76 of the Arbitration and Conciliation Act, 1996 (26 of
1996).

(2) Members of Lok Adalat shall not pressurise or coerce any of the parties, to compromise
or settle cases or matters, either directly or indirectly.

3) In a Lok Adalat the members shall discuss the subject matter with the parties for
arriving at a just settlement or compromise and such members of the Lok Adalat shall assist
the parties in an independent and impartial manner in their attempt to reach amicable settlement
of their dispute:

Provided that if it found necessary the assistance of an independent person or a trained
mediator may also be availed of the by Lok Adalat.

4) Members of Lok Adalat shall be guided by principles of natural justice, equity, fairplay,

objectivity, giving consideration to, among other things, the rights and obligations of the
parties, custom and usages and the circumstances surrounding the dispute.
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(%) The Lok Adalat may conduct the proceedings in such a manner as it considers
appropriate taking into account the circumstances of the case, wishes of the parties including
any request by a party to the Lok Adalat to hear oral statements, and the need for a speedy
settlement of the dispute.

(6) The Lok Adalat shall not determine a reference, at its own instance, but shall determine
only on the basis of a compromise or settlement between the parties by making an award in
terms of the compromise or settlement arrived at:

Provided that no Lok Adalat has the power to hear the parties to adjudicate their dispute
as a regular court:

Provided further that the aware of the Lok Adalat is neither a verdict nor an opinion
arrived at by any decision making process.

14.  Administrative assistance. - Administrative assistance for facilitating Lok Adalat
proceedings may be arranged by suitable institutions or persons engaged in providing legal
services.

15.  Formulating compromise or settlements. - The Lok Adalat may, at any stage of the
proceedings, make proposal for a settlement of the dispute and such proposal need not be
accompanied by a statement of the reasons therefor.

16. Communication between Lok Adalat and parties. - (1) A Lok Adalat may invite the
parties to meet it or may communicate with it orally or in writing and it may meet or
communicate with the parties together or with each of them separately. The factual information
concerning the dispute received from a party may be disclosed to the other party in order that
the other party may have the opportunity to present any explanation:

Provided that the Lok Adalat shall not disclose any information, if one of the party
desires to keep it confidential.

(2) Each party may on his own initiative or at the invitation of the Lok Adalat, submit
suggestions for settlement of the dispute.

3) When it appears to the Lok Adalat that there exists elements of a settlement which may
be acceptable to the parties, the terms of a possible settlement may be formulated by the Lok
Adalat and given to the parties for their observations and modifications, if any, suggested by
the parties can be taken into consideration and terms of a possible settlement may be re-
formulated by the Lok Adalat.

4) If the parties reach a compromise or settlement of the dispute, the Lok Adalat may draw
up or assist the parties in drawing up the compromise or settlement.

17.  Award. — (1) Drawing up of the award is merely an administrative act by incorporating

the terms of settlement or compromise agreed by parties under the guidance and assistance
from Lok Adalat.

(2) When both parties sign or affix their thumb impression and the members of the Lok
Adalat countersign it, it becomes an award. (see a specimen at Appendix-I) Every award of the
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Lok Adalat shall be categorical and lucid and shall be written in regional language used in the
local courts or in English. It shall also contain particulars of the case viz., case number, name
of court and names of parties, date of receipt, register number assigned to the case in the
permanent Register (maintained as provided under Regulation—20) and date of settlement.
Wherever the parties are represented by counsel, they should also be required to sign the
settlement or award before the members of the Lok Adalat affix their signature.

(3) In cases referred to Lok Adalat from a court, it shall be mentioned in the award that the
plaintiff or petitioner is entitled to refund of the court fees remitted.

(4) Where the parties are not accompanied or represented by counsel, the members of the
Lok Adalat shall also verify the identity of parties, before recording the settlement.

(%) Member of the Lok Adalat shall ensure that the parties affix their signatures only after
fully understanding the terms of settlement arrived at and recorded. The members of the Lok
Adalat shall also satisfy themselves about the following before affixing their signatures:

(a) that the terms of settlement are not unreasonable or illegal or one-sided; and
(b) that the parties have entered into the settlement voluntarily and not on account of
any threat, coercion or undue influence.

(6) Members of the Lok Adalat should affix their signatures only in settlement reached
before them and should avoid affixing signatures to settlement reached by the parties
outside the Lok Adalat with the assistance of some third parties, to ensure that the Lok
Adalats are not used by unscrupulous parties to commit fraud, forgery, etc.

(7 Lok Adalat shall not grant any bail or a divorce by mutual consent.

(8) The original award shall form part of the judicial records (in pre-litigation matter, the
original award may be kept with the Legal Services Authority or committee, concerned)
and a copy of the award shall be given to each of the parties duly certifying them to be
true by the officer designated by the Member-Secretary or Secretary of the High Court
Legal Services Committee or District Legal Services Authority or, as the case may be,
the Chairman of Taluk Legal Services Committees free of cost and the official seal of
the Authority concerned or Committee shall be affixed on all awards.

18. Confidentiality.—(1) The members of the Lok Adalat and the parties shall keep
confidential all matters relating to the proceedings in the Lok Adalat and the members of the
Lok Adalat shall not be compelled to disclose the matter which took place in the Lok Adalat
proceedings before any court of law, except where such disclosure is necessary for purposes of
implementation and enforcement of the award.

(2) The views expressed and discussions made by parties during the proceedings of
Lok Adalat in respect of the possible settlement of a dispute and the proposals made by the
members of Lok Adalat or admission made by any party or the conduct of the parties in the
course of the proceeding before Lok Adalat shall not be brought in evidence or made use of in
other court or arbitral proceedings.
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3) Members of the Lok Adalat shall not record the statement of any of the parties
or record any conduct of the parties or express any opinion in such a manner as it would
prejudice such party in any other proceedings before a court or arbitrator.

4) If any member of the Lok Adalat violates the confidentiality and the ethical
concerns which are akin to any other judicial proceedings, such member shall be removed from
the panel of members of Lok Adalat.

19.  Failure of Lok Adalat proceedings. — If a pre-litigation matter is not settled in the Lok
Adalat, the parties may be advised to resort to other Alternative Dispute Resolution (ADR)
techniques or to approach a court of law and in appropriate cases they may be advised about
the availability of legal aid.

20. Compilation of results. — At the conclusion of session of the Lok Adalat, the officer
designated by the Member-Secretary, the Secretary of the High Court Legal Services
Committee, the District Authority or the Chairman of the Taluk Legal Services Committee, as
the case may be, shall compile the results for submission to the State Authority in the proforma
given in Appendix-II.

21.  Maintenance of panel of names of Lok Adalat Members. — The Member-Secretary
or Secretary of the High Court Legal Services Committee or District Authority or, as the case
may be, the Chairman of the Taluk Legal Services Committee shall maintain a panel of names
of retired judicial officers, advocates and social workers to work in Lok Adalats.

22. Procedure for maintain record of cases referred under Section 20 of the Act or
otherwise. — (1) The officer designated by the Member-Secretary, the Secretary of the High
Court Legal Services Committee, the District Authority or the Chairman of the Taluk Legal
Services Committee, as the case may be, shall maintain a permanent register wherein all the
cases and pre-litigation matters received by him by way of reference to the Lok Adalat shall be
entered giving particulars of:

(1) date of receipt;

(i) nature of the case or pre-litigation matter;

(iii)  other particulars, if any;

(iv)  date of compromise or settlement and the manner in which the case or matter
was finally disposed of; and

(v) date of return of the case file.

(2) A copy of the award, if passed, duly certified in the manner stated in regulation
17 shall be kept in the office of the Authority or Committee, as the case may be, as a permanent
record.

3) Records other than the original of the awards of pre-litigation Lok Adalats may
be destroyed after a period of three years from the date of disposal of the matter by Lok Adalat.

23.  Appearance of lawyers and the procedure to be followed in the cases before Lok
Adalat. — The appearance of lawyers on behalf of the parties at the Lok Adalat shall not be
barred and an effort shall be made to encourage the parties to be present personally. The
lawyers may be advised to avoid wearing their robes and bands during the proceedings before
the Lok Adalat.
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24.  Application of regulation. — The above regulations shall be applicable in the same
manner with appropriate changes to the Lok Adalats organised by the National Legal Services
and the Supreme Court Legal Services Committee.

APPENDIX-I
BEFORE THE LOK ADALAT
HELD AT
[Organized by Authority/ Committee under Section

19, of Legal Services Authorities Act 1987(Central Act)]
Petitioner/Plaintiff/Complainant

Defendant/Respondent

No. of proceedings of the Court/Authority/Committee
Present:-

Name of Judicial Officer /
Retired Judicial Officer

Name of Members: 1)

@)
AWARD

The dispute between the parties having been referred for determination to the Lok
Adalat and the parties having compromised/settled the case/matter, the following award
is passed in terms of the settlement :

The parties are informed that the court fee, if any, paid by any of them shall be refunded.

Petitioner/Plaintiff/Complainant
Defendant/Respondent

Judicial Officer Member Member

Date:
(Seal of the Authority/Committee)

95



The National Legal Services Authority(Lok Adalat) Regulations, 2009

APPENDIX-II
PROFORMA
DISPOSAL OF CASES IN LOK ADALAT
Place: Date:
Nature of Cases disposed of
SL.No. Case No. Name of Civil Claims Criminal
parties
Total
stk ok kokskok ok
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THE NATIONAL LEGAL SERVICES AUTHORITY (FREE AND
COMPETENT LEGAL SERVICES) REGULATIONS, 2010

(As amended vide notification F.No. L/61/10/NALSA dated 28.08.2019 and Addendumdated
18.9.2019 published in the Gazette of India on 06.09.2019 and 19.9.2019 respectively)

- In exercise of the powers conferred by section 29 of the Legal Services Authorities Act, 1987 (39
of 1987) and in pursuance of the provisions in section 4 of the Act to make available free and
competent legal services to the persons entitled thereto under section 12 of the said Act, the
Central Authority hereby makes the following regulations, namely: -

1. Short title, extent and commencement. — (1) These regulations may be called the National
Legal Services Authority (Free and Competent Legal Services) Regulations, 2010.

(2) They shall be applicable to Supreme Court Legal Services Committee, State Legal
Services Authorities, High Court Legal Services Committees, District Legal Services
Authorities, and Taluk Legal Services Committees in India.

(3) They shall come into force from the date of their publication in the Official Gazette.
2. Definitions. — (1) In these regulations, unless the context otherwise requires, -

(a) “Act” means the Legal Services Authorities Act, 1987 (39 of 1987);

(b) “Form” means a Form annexed to these Regulations;

(c) “Front Office” means a room in the Legal Services Institution where legal services
are made available;

(d) “Legal Practitioner” shall have the meaning assigned to it in clause (i) of section 2
of the Advocates Act, 1961 (25 of 1961);

(e) “Legal Services Institution” means the Supreme Court Legal Services
Committee, a State Legal Services Authority, the High Court Legal Services
Committee, District Legal Services Authority or the Taluk Legal Services
Committee, as the case may be;

(ea)' “Monitoring and Mentoring Committee” means the Committees set up under
regulation 10;

(eb) “Panel Lawyer” means a legal practitioner empanelled as a Panel lawyer under
regulation 8;

(f) “Para-Legal Volunteer” means a para-legal volunteer trained” under the ‘National
Legal Services Authority Scheme for Para Legal Volunteers’ and empanelled by a

Legal Services Institution;

(fa)’ “Retainer Lawyer” means a Panel Lawyer designated as the Retainer Lawyer under sub-

! Substituted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
2 Inserted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
% Inserted vide notification dated 31/07/2012, published in the Gazette of India on 25/8/2012.
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regulation (9) of regulation §;

(g) “Secretary” means the Secretary of the Legal Services Institution;

(h) “Section” means the section of the Act;

(1) “State regulation” means regulation made by the State Authorities under the Act.

2. All other words and expressions used but not defined in these regulations shall have the
same meanings assigned to them in the Act.

3. Application for legal services.- (1) An application for legal services may be
presented preferably in Form-I in the local language or English.

(2) The applicant may furnish a summary of his grievances for which he seeks legal services,
in a separate sheet along with the application.

(3) An application, though not in Form-I, may also be entertained, if reasonably
explains the facts to enable the applicant to seek legal services.

(4) If the applicant is illiterate or unable to give the application on his or her own, the Legal
Services Institutions may make arrangement for helping the applicant to fill up the application
form and to prepare a note of his or her grievances.

(5) Oral requests for legal services may also be entertained in the same manner as an
application under sub-regulation (1) and (2).

(6) An applicant advised by the para-legal volunteers, legal aid clubs, legal aid clinics and
voluntary social service institutions shall also be considered for free legal services.

(7) Requests received through e-mails and interactive on-line facility also may be considered
for free legal services after verification of the identity of the applicant and on ensuring that he or
she owns the authorship of the grievances projected.

4. Legal Services Institution to have a front office.- (1) All Legal Services Institutions shall
have a front office to be manned by [a Retainer Lawyer on rotational basis and]* one or more
para-legal volunteers available during office hours.

Provided® that persons with the qualification of Masters degree in Social Work or
Diploma or Masters’ degree in psychiatry or psychology from any recognised institute or
university may also be called to the front office as and when necessary.

(1A)® The Front Offices shall act as one stop centres for legal aid seekers to receive
legal aid and advice and all information about their cases and all legal services provided by the
Legal Services Institutions.

(2)7 seofoskookok

* Inserted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.

5 Inserted vide notification dated 31/07/2012, published in the Gazette of India on 25/8/2012.

® Inserted vide notification dated 28/08/2019, published in the Gazette of India on 06/09/2019.

" Omitted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
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(3)8 seofoskoskokok

(4)’ The Para-Legal Volunteers or the panel lawyer or the retainer lawyer, as the case may
be, in the front office may obtain secretarial assistance from the staff of the Legal Services
Institutions.

(5)10 seofeskofeosk sk okok

5''. Proof of entitlement of free legal services. — A self-certificate of the applicant, along with
self-attested copy of relevant documents or certificates, if any, that he falls under the categories
of persons entitled to free legal services under Section 12 of the Act shall ordinarily be
sufficient.

(2)12 st sk ofe sk s ok ok ok

(3)13 L L T

6. Consequences of false or untrue details furnished by the applicant. —The applicant shall
be informed that if free legal services have been obtained by furnishing incorrect or false
information or in a fraudulent manner, the legal services shall be stopped forthwith and that the
expenses incurred by the Legal Services Institutions shall be recoverable from him or her.

7', Scrutiny and evaluation of the application for free legal services.- (1) The application
for legal services, for eligibility of the applicant and existence of a prima facie case to prosecute
or to defend, shall be scrutinized by the Member-Secretary or Secretary, as the case may be, or
any officer, deputed by him:

Provided that a defendant in a civil case and an accused or a convict in a criminal case
shall be deemed to have prima facie case to defend or to file an appeal against his conviction
and sentence:

Provided further that in case, there is some difficulty to determine the prima facie
case to prosecute, the Member-Secretary or Secretary may for this purpose, seek opinion from
a panel lawyer having more than seven years standing at the Bar:

Provided further that in case of the Supreme Court Legal Services Committee, the
Secretary shall seek opinion from an Advocate having more than fifteen years standing at the
Bar.

(2) A decision on application for legal services shall be taken immediately, but not more
than seven days from the date of receipt of the application.

8 Omitted vide addendum dated 18/09/2019, published in the Gazette of India on 19/09/2019.
? Inserted vide notification dated 31/7/2012, published in the Gazette of India on 25/8/2012.
10 Omitted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
' Substituted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
12 Omitted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
13 Omitted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
4 substituted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
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(3) If the applicant is not covered under the categories mentioned in section 12, he or she
shall be advised to seek assistance from any other body or person rendering free legal services
either voluntarily or under any other scheme.

(4) The Legal Services Institution shall maintain a list of such agencies, institutions or
persons who have expressed willingness to render free legal services.

(5) Any person aggrieved by the decision or order of the Member-Secretary or the Secretary,
as the case may be, he may prefer appeal to the Executive Chairman or Chairman of the Legal
Services Institution and the decision or order in appeal shall be final.

(6) In case the Member-Secretary or Secretary of the Legal Services Institution decides to
provide legal services through a panel lawyer, the choice of the panel lawyer, if expressed by the
applicant, may be considered.

8'°. Selection of legal practitioners as panel lawyers. — (1) Every Legal Services Institution
shall invite applications from legal practitioners for their empanelment as panel lawyers and
such applications shall be accompanied with proof of the professional experience with special
reference to the type of cases which the applicant-legal practitioners may prefer to be entrusted
with.

(2) The applications received under sub-regulation (1) shall be scrutinised and selection of
the panel lawyers shall be made by the Executive Chairman or Chairman of the Legal Services
Institution in consultation with the Attorney General [for the Supreme Court], Advocate General
[for the High Court], District Attorney or Government Pleader [for District and Taluka level] and
the Monitoring and Mentoring Committee set up under regulation 10:

Provided that the Executive Chairman or Chairman of the Legal Services Institution may
also suo moto empanel any legal practitioner;

Provided'® further that the size of panel should be optimised so that each lawyer can be
allotted sufficient cases.

(3) No legal practitioner having less than three years’ experience at the Bar shall ordinarily
be empanelled.

(4) District Legal Services Authorities and Taluk Legal Services Committees shall get the
panel approved from the Executive Chairman of the State Legal Services Authority.

(5) The Executive Chairman or Chairman of the Legal Services Institution shall take into
consideration the competency, integrity, suitability, and experience of lawyers for the
empanelment.

(6) There may be representation of the Scheduled Castes, the Scheduled Tribes, women and
differently abled lawyers in the panel.

(7) The Executive Chairman or Chairman of the Legal Services Institution may maintain
separate panels for dealing with different types of cases like Civil, Criminal, Constitutional Law,

15 Substituted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.
16 |nserted vide notification dated 28/08/2019, published in the Gazette of India on 06/09/2019.
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Environmental Law, Labour Laws, Matrimonial disputes, Juvenile Justice, etc.

(8) The Member-Secretary or Secretary, as the case may be, may assign a case to a panel
lawyer of a subject matter other than for which he has been empanelled.

(9) The Chairman of the Legal Services Institution may, in consultation with the Executive
Chairman of the State Legal Services Authority or National Legal Services Authority, as the case
may be, prepare a list of legal practitioners from among the panel lawyers to be designated as
Retainers.

(10) The Retainer lawyers shall be selected for a period fixed by the Executive Chairman on
rotation basis or by any other method specified by the Executive Chairman.

(11)"7 The number of Retainer lawyers in the panel of each Legal Services Institution, should
not exceed the minimal requirement as determined by the Executive Chairman or the Chairman,
as the case may be.

(12) The honorarium payable to Retainer lawyer shall not be less than, -

(a) rupees forty thousand per month in the case of Supreme Court Legal Services
Committee;

(b) rupees twenty five thousand per month in the case of State Legal Services
Authority or High Court Legal Services Committee;

(c) rupees fifteen thousand per month in the case of District Legal Services
Authority;

(d) rupees ten thousand per month in the case of the Taluk Legal Services
Committee:

Provided that the honorarium specified in this sub-regulation is in addition to the
honorarium or fee payable by the Legal Services Institution for each case entrusted to the Retainer
lawyer.

Provided'® further that the State Legal Services Authority may decide to make the
payment of honorarium to the Retainer Lawyers on the basis of number of days they man the
Front Office. In such cases the honorarium so payable shall not be less than Rs. 1500 per day of
sitting at the district and taluka court level and Rs. 2500 at the High Court level.

(13) The panel prepared under sub-regulation (2) for the period of three years shall also be
reviewed and updated periodically by the Executive Chairman or the Chairman, as the case may
be, keeping in view the performance of the panel lawyers.

(14) The Legal Services Institution shall be at liberty for withdrawing any case from a
Retainer Panel Lawyer during any stage of the proceedings.

(15) If a panel lawyer is desirous of withdrawing from a case he shall state the reasons thereof
to the Member-Secretary or the Secretary, as the case may be, and the panel lawyer may be

permitted to do so by an order.

(16) The panel lawyers shall not ask for or receive any fee, remuneration or any valuable

17 Substituted vide notification dated 28/08/2019, published in the Gazette of India on 06/09/2019.
18 |nserted vide notification dated 28/08/2019, published in the Gazette of India on 06/09/2019.
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consideration in any manner, from the person to whom he has rendered legal services under these
regulations.

(17) If the panel lawyer engaged is not performing satisfactorily or has acted contrary to the
object and spirit of the Act and these regulations, the Legal Services Institution shall take
appropriate steps including withdrawal of the case from such lawyer and his removal from the
panel.

(18) The panel lawyers shall undergo training periodically as per modules prepared by the
National Legal Services Authority and the State Legal Services Authority.

(19) The participation in the training programme shall be a relevant consideration for the
retention or continuation of panel lawyers.

9", Legal services by way of legal advice, consultation, drafting and conveyancing. - (1)
The Executive Chairman or Chairman ofthe Legal Services Institution may maintain a separate
panel of senior lawyers, law firms, retired judicial officers, mediators, conciliators and law
professors in the law universities or law colleges for providing legal advice and other legal
services like drafting and conveyancing.

(2) The Executive Chairman or Chairman of the Legal Services Institution, as the case
may be, may maintain a separate panel of retired senior bureaucrats, senior executives, retired
police officials, doctors, engineers, psychiatrists, marriage counsellors, chartered accountants,
educationists and other experts of the specialised field for legal services and honorarium payable
to them shall be decided by the Executive Chairman of State Legal Services Authority or the
Chairman of the Supreme Court Legal Committee, as the case may be.

(3) The Member-Secretary may send a request to Senior Advocates to volunteer their pro bono
professional services for rendering advice as and when required.”.

10%. Monitoring and Mentoring Committee. - (1) Every Legal Services Institution shall set
up a Monitoring and Mentoring Committee for close monitoring of the court based legal services

rendered and the progress of the cases in the legal aided matters and to guide and advise the panellawyer.

2) The Monitoring and Mentoring Committee at the level of the Supreme Court shall
consist of,-

(1) 213 Senior Advocate or an Advocate of at least 15 years of standing as nominatedby
the Chairman, Supreme Court Legal Services Committee;

(ii) Secretary, Supreme Court Legal Services Committee;

(iii) a renowned Academician or an Advocate-on-Record having ten years of practiceto be
nominated by the Chairman of the Supreme Court Legal Services Committee;

(iv) The Legal Service Counsel-cum-Consultant, Supreme Court Legal Services
Committee.

19 Substituted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.

20 substituted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018.

2 Substituted vide notification dated 28/08/2019, published in the Gazette of India on 06/09/2019.
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(3) The Monitoring and Mentoring Committee at the level of the High Court shall consist of, -

(1) a** Senior Advocate or an Advocate of at least 15 years of standing as nominatedby
the Chairman, High Court Legal Services Committee;

(ii) Secretary, High Court Legal Services Committee.

(4) The Monitoring and Mentoring Committee at the State or District Legal Services Authority
shall consist of, -

(i) Member-Secretary or Secretary of the Legal Services Institution, as the case may be;
(ii) one serving judicial officer from the State Higher Judicial Service;
(iii) one retired judicial officer or one Advocate of fifteen years’ standing or more.

(5) The Monitoring and Mentoring Committee at the Taluk Legal Services Committee shall
consist of, —

(i) Chairman of the Taluk Legal Services Committee;
(ii) one retired judicial officer or*;
(iii) one advocate of 10 years standing or more.

(6) The members of the Monitoring and Mentoring Committee shall render their services on
the days as may be required and fixed by the Executive Chairman or Chairman of the Legal

Services Institution and the members except serving Judicial Officers shall be paid the
honorariumas fixed by the Executive Chairman.

11*. Procedure of the Monitoring and Mentoring Committee. - (1) Whenever court based
legal aid is provided to an applicant, the Member-Secretary or Secretary as the case may be, shall
send the details in Form II to the Monitoring and Mentoring Committee at the earliest.

(2) The Legal Services Institution shall provide adequate staff and infrastructure to the
Monitoring and Mentoring Committee for maintaining the records of the day-to-day progress of
the legal aided cases.

(3) The Monitoring and Mentoring Committee shall assist the Legal Services Institution in
organising training programmes for panel lawyers from time to time to enhance the skill of the

panel lawyers.

(4) The Monitoring and Mentoring Committee shall mentor the panel lawyers and guide them
in providing quality legal services.

(5) The Monitoring and Mentoring Committee shall maintain a register for legal aided

22 substituted vide notification dated 28/08/2019, published in the Gazette of India on 06/09/2019.

2 Inserted vide notification dated 28/08/2019, published in the Gazette of India on 06/09/2019.

24 Substituted vide notification dated 22/10/2018, published in the Gazette of India on 25/10/2018
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cases for monitoring the day-to-day progress of the case and the end result (success or failure) in
respect of cases for which legal aid is allowed and the said register shall be scrutinised every month
by the Member-Secretary or Secretary or the Chairman, as the case may be.

(6) The Legal Services Institution may request the Presiding Officer of the court to allow
access to the registers maintained by the court for ascertaining the progress of the cases.

(7) The Monitoring and Mentoring Committee shall keep a watch on the progress of the case
by calling for reports from the panel lawyers within such time as may be determined by the
Committee.

(8) Ifthe progress of the case is not satisfactory, the Committee may advise the Legal Services
Institution to take appropriate steps.

(9) The Committees shall meet at least once in a fortnight.

(10) The Monitoring and Mentoring Committee may meet as and when the meeting is
convened by the Member-Secretary or the Secretary as the case may be.

12. Monitoring and Mentoring Committee to submit bi-monthly reports.— (1) The
Monitoring and Mentoring Committee shall submit bi-monthly reports containing its
independent assessment on the progress of each and every legal aid case and the performance of
the panel lawyer or Retainer lawyer, to the Executive Chairman or Chairman of the Legal
Services Institution.

(2) After evaluating the reports by the Committee, the Executive Chairman or Chairman of the
Legal Services Institution shall decide the course of action to be taken in each case.

(3) It shall be the duty of the Member-Secretary or Secretary of the Legal Services Institution
to place the reports of the Monitoring Committee before the Executive Chairman or Chairman of
the Legal Services Institution and to obtain orders.

13. Financial assistance. — (1) If a case for which legal aid has been granted
requires additional expenditure like payment of court fee, the fee payable to the court
appointed commissions, for summoning witnesses or documents, expenses for obtaining
certified copies etc., the LegalServices Institution may take urgent steps for disbursement
of the requisite amount on the advice of the panel lawyer or Monitoring and Mentoring
Committee.

(2) In the case of appeal or revision the Legal Services Institution may bear the expenses
for obtaining certified copies of the judgment and case records.

14. Payment of fee to the panel lawyers. - (1) Panel lawyers shall be paid fee in accordance
with the Schedule of fee, as approved under the State regulations.

(2) The State Legal Services Authority and other Legal Services Institution shall effect

periodic revision of the honorarium to be paid to panel lawyers for the different types of
services rendered by them in legal aid cases.

104



The National Legal Services Authority (Free AndCompetent Legal Services)
Regulations, 2010

(3) As soon as the report of completion of the proceedings is received from the panel
lawyer, the Legal Services Institution shall, without any delay, pay the

15. Special engagement of senior advocates in appropriate cases. - (1) If the Monitoring
and Mentoring Committee or Executive Chairman or Chairman of the Legal Services
Institution is of the opinion that services of senior advocate, though not included in the
approved panel of lawyers, has to be provided in any particular case the Legal Services
Institution may engage such senior advocate.

(2) Notwithstanding anything contained in the State regulations, the Executive Chairman
or Chairman of the Legal Services Institution may decide the honorarium of such senior advocate.

25
[*****]

16. Evaluation of the legal aid cases by the National Legal Services Authority and
State Legal Services Authorities. — (1) The Supreme Court Legal Services Committee shall
send copies of the bi-monthly reports of the Monitoring and Mentoring Committee of the
Supreme Court Legal Services Committee to the Central Authority.

(2) The High Court Legal Services Committees, the State Legal Services Authorities

shall submit copies of the bi-monthly reports of their Monitoring and Mentoring Committees
to their Patron-in-Chief.

(3) The District Legal Services Authorities and Taluk Legal Services Committees shall
submit copies of the bi-monthly reports of their Monitoring and Mentoring Committees to the
Executive Chairman of the State Legal Services Authority.

(4) The State Legal Services Authorities shall also send consolidated half- yearly reports
of the Monitoring Committees, indicating the success or failure of each of the legal aided cases,
to the Central Authority.

(5) In appropriate cases, the Executive Chairman of the National Legal Services
Authority may nominate and authorise the members of its Central Authority to supervise,
monitor or advise the Legal Services Institution for effective and successful implementation
of these regulations.

5 Omitted vide notification dated 6/8/2014, published in the Gazette of India on 18/10/2014.
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FORM -1
National Legal Services Authority
(Free and Competent Legal Services) Regulations, -2010
(see regulation-3)
The Form of Application for Legal Services
(This may be prepared in the regional language)

Registration No.

1. Name

2. Permanent Address

3. Contact Address with phone no. if any, e-mail ID, if any

4. Whether the applicant belongs to the category
of persons mentioned in section -12 of the Act

5. Monthly income of the applicant

6. Whether proof has been produced in support of
income/eligibility u/s 12 of the Act

7. Nature of legal aid or advise required
8. A brief statement of the case, if court based legal services

is required

Signature of the applicant

Place:

Date:
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Form-II
National Legal Services Authority
(Free and Competent Legal Services) Regulation, 2010
(see regulation-11)
Information furnished to the Monitoring and Mentoring Committee about the legal Services provided

(i) Name of the Legal Services Institution e

(ii) Legal aid application number and
date on which legal aid was given. s

(iii) Name of the legal aid applicant L

(iv) Nature of case e
(civil, criminal, constitutional law etc,).

(v) Name and roll number of the lawyer
assigned to the applicant e

(vi) Name of the Court in which the case is
to be filed/defended TN

(vii) The date of engaging the panel lawyer e
(viii) Whether any monetary assistance like,
court fee, advocate commission fee, COPYINg  ©.......oovvviiiiiiiiiiiiiinianenn.n.

charges etc. has been given in advance?

(ix) Whether the case requires any interim
orders or appointment of commission? L

(x) Approximate expenditure for producing
records, summoning of witnesses etc. L

(xi) The expected time for conclusion of
the proceedings in the Court L

MEMBER-SECRETARY / SECRETARY

107



THE NATIONAL LEGAL SERVICES AUTHORITY
(ILEGAL SERVICES CLINICS]) REGULATIONS, 2011*

In exercise of the powers conferred by section 29 of the Legal Services
Authorities Act, 1987 (39 of 1987) and in pursuance of the provisions in section 4
of the said Act the Central Authority hereby makes the following regulations,
namely.—

1. Short title and commencement.—(1) These regulations may be called THE
NATIONAL LEGAL SERVICES AUTHORITY ('[LEGAL SERVICES CLINICS]) REGULATIONS, 2011.

(2) They shall come into force from the date of their publication in the
Official Gazette.

2. Definitions.—(1) In these regulations, unless the context otherwise
requires,—
(@) “Act” means the Legal Services Authorities Act, 1987 (39 of 1987);

(k) “District ADR Centre” means the District Alternative Dispute
Resolution Centre established under the 13th Finance Commission and
includes any other similar facilities like Nyaya Seva Sadans at the district level
where facilities for Counselling, Mediation, Lok Adalat and Legal Services are
provided under a single roof;]

'[(c) “legal services clinic” means the facility established by the District
Legal Services Authority to provide basic legal services to the people with the
assistance of para-legal volunteers or lawyers, as the point of first contact for
help and advice and includes legal services clinics set up under regulation 3 and
regulation 24;]

(d) “legal services institution” means a State Legal Services Authority,
District Legal Services Authority or the Taluk Legal Services Comunittee, as the
case may be;

(€) “panel lawyer” means the panel lawyer selected under regulation 8
of the National Legal Services Authority (Free and Competent Legal Services)
Regulations, 2010;

(H “para-legal volunteer” means a para-legal volunteer trained as such
by alegal services institution;

(g) “retainer lawyer” means a retainer lawyer selected under regulation
8 of the National Legal Services Authority (Free and Competent Legal Services)
Regulations, 2010;

(h) “section” means the section: of the Act.

(2) All other words and expressions used in these regulations but not
defined shall have the same meanings as assigned to them in the Act.

![3. Establishment of legal services clinic.—Subject to the financial
resources available, the District Legal Services Authority shall establish legal
services clinics in,—

* VideNoti. No. L/08/11 NALSA, dated 10-8-2011, published in the Gazette of India, Ext.
P I1,S. 4, dated 18-8-2011.
1. Substituted by Noti. No. L/08/11 NALSA, dated 18-11-2014 (w.e.f. 6-12-2014).
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(a) all villages, or for a cluster of villages, depending on the size of such
villages, which shall be called the Village Legal Care and Support Centre; and

(b) jails, educational institutions, community centres, protection homes,
Courts, juvenile justice boards and other areas, especially where the people face
geographical, social and other barriers for access to the legal services
institutions.]

4. Eligibility criteria for free legal services in the '[legal services clinic].—
Every person who fulfils the criteria specified in section 12 shall be eligible to get
free legal services in the '[legal services clinics).

5. The personnel manning the '[legal services clinicl.—(1) Every [legal
services clinic] established under regulation 3 shall have at least two para-legal
volunteers available during the working hours of the '[legal services clinics].

(2) The legal services institution having territorial jurisdiction or the
District Legal Services Authority may depute trained para-legal volunteers to
the '[legal services clinics].

(3) When lawyers are deputed to the '[legal services clinic], it shall be the
duty of the para-legal volunteers engaged in such clinic to assist the lawyers in
drafting petitions, applications, pleadings and other legal documents.

(4) The State Legal Services Authority may encourage para-legal
volunteers to obtain diploma or degree in law for betterment of their prospects
in the long run.

6. Deputing lawyers to the '[legal services clinic]—(1) The nearest legal
services institution having territorial jurisdiction may depute its panel lawyers
or retainer lawyers to the legal services clinic].

(2) If the matter handled by any such lawyer requires follow-up and
continuous attention for a long duration, the same lawyer who had handled the
matter may be entrusted to continue the legal services.

7. Frequency of visit by lawyers in the '[legal services clinic].—Subject to
the local requirements and availability of firancial resources, the legal services
institution having territorial jurisdiction may decide the frequency of the
lawyers ' visit in the '[legal services clinics] and if the situation demands for
providing continuous legal services, such legal services institution may
consider arranging frequent visits of lawyers in the '[legal services clinic].

8. Selection of lawyers for manning the '[legal services clinics].—(1) The
Panel lawyers or retainer lawyers with skills for amicable settlement of disputes,
shall alone be considered for being deputed to the '[legal services clinic]:

Provided that preference shall be given to women lawyers having practice of
at least three years.

9. Legal services in the '[legal services clinicl.—(1) Legal services rendered
at the '[legal services clinic] shall be wide ranging in nature.

(2) The '[legal services clinic] shall work like a single-window facility for
helping the disadvantaged people to solve their legal problems whenever needed.

1. Substituted by Noti. No. L/08/11 NALSA, dated 18-11-2014 (w.e.f. 6-12-2014).
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(3) Besides legal advice, other services like preparing applications for job
card under the Mahatma Gandhi National Rural Employment Guarantee
(MGNREG) Scheme, identity card for different Government purposes, liaison
with the Government offices and public authorities, helping the common
people who come to the clinic for solving their problems with the Government
officials, authorities and other institutions also shall be part of the legal services
in the '[legal services clinic]:

Provided that the '[legal services clinic] shall provide assistance by giving
initial advice on a problem, assistance in drafting representations and notices,

filling up of forms for the various benefits available under different Government
schemes, public distribution system and other social security schemes:

Provided further that, in appropriate cases, the legal services sought for by
the applicants in the '[legal services clinic] shall be referred to the legal services
institutions for taking further action.

10. Functions of para-legal volunteers in the '[legal servuces clinic].—
(1) The para-legal volunteers el1gaged in the '[legal services clinic] shall provide
initial advice to the persons seeking legal service, help such people, especially
the illiterate, in drafting petitions, representations or notices and filling-up the
application forms for various benefits available under the Government
schemes.

(2) para-legal volunteers shall, if necessary, accompany the persons
seeking legal services to attend the Government offices for interacting with the
officials and for solving the problems of such persons.

(3) If services of a lawyer is required at the '[legal services clinic], the para-
legal volunteers shall, without any delay, contact the nearest legal services
institution to make available the services of alawyer.

(4) In case of emergency, the para-legal volunteers may take the persons
seeking legal services in the '[legal services clinic] to the nearest legal services
institutions.

(5) para-legal volunteers shall distribute pamphlets and other materials in
aid of legal education and literacy to the persons seeking legal services in the
'{legal services clinic].

(6) para-legal volunteers shall take active part in the legal awareness
camps organised by the legal services institutions in the local area of the 1[legal
services clinic].

11. Location of '[legal services clinic].—(1) '[legal services clinics] shall be
located at places where the people of the locality can have easy access.

(2) The legal services institutions may request the local body institutions,
such as the village panchayat, to provide a room for establishing ‘[legal services
clinics]:

Provided that if no such rooms are available, the District Legal Services
Authority may take a room on rent till alternative accommodation is available
for establishing the [legal services clinic].

1. Substituted by Noti. No. L/08/11 NALSA, dated 18-11-2014 (w.e.f. 6-12-2014).
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12. Assistance of the local body institutions in obtaining a convenient room
for the '[legal servicés clinic].—(1) The State Legal Services Authority shall call
upon the local body institutions like the village panchayat, mandai or block
panchayat, municipality and corporation etc, to provide space for the
functioning of the '[legal services clinic].

(2) Since the '[legal services clinic] is for the benefit of the people in the
locality, the State Legal Services Authority may impress upon the local body
institution and the district administration the need to co-operate with the
functioning of the '[legal services clinics].

'[13. Signboard exhibiting name of legal services clinic.—(1) There shall be
a signboard, both in English and in the local language, depicting the name of the
legal services clinic including as Village Legal Care and Support Centre,
wherever applicable, working hours and the days on which the legal services
clinic will remain open.

(2) Working hours of the legal services clinic shall be regulated by the legal
services institution having territorial jurisdiction, in consultation with the
District Legal Services Authority:

Provided that subject to the local conditions and requirements of the people
in the locality, legal services clinics shall function on all Sundays and holidays. ]

14. Infrastructure in the [legal services clinic].—(1) Every '[legal services
clinic] shall have at least the basic and essential furniture like a table and 5 to 6
chairs. '

(2) If the '[legal services clinic] is established in the building of the local
body institutions, such local bodies may be requested to provide the essential
furniture for use in the '[legal services clinic].

(3) If the '[legal services clinic] is established in hired premises, the District
Legal Services Authority may provide the furniture required in the '[legal
services clinic]:

Provided that if the District Legal Services Authority has its own building to

establish '[legal services clinic], the infrastructural facilities shall be provided by
such. Authority.

15. Publicity.—(1) Local body institutions shall be persuaded to give
adequate publicity for the ![legal services clinic].

(2) The elected representatives of the local body institutions may be
persuaded to spread the message of the utility of '[legal services clinic] to the
people in his or her constituency or ward.

16. Para-legal volunteers or lawyers in the '[legal services clinic] shall
attempt to resolve disputes amicably.—(1) The para-legal volunteers or the
lawyers engaged in the '[legal services clinics] shall attempt to amicably resolve
the prelitigation disputes of the persons brought to the '[legal services clinics].

(2) If the para-legal volunteers or the lawyers feel that such dispute can be
resolved through any of the ADR mechanisms, they may refer such disputes to

1. Substituted by Noti. No. L/08/11 NALSA, dated 18-11-2014 (w.e.f. 6-12-2014).
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the legal services institution having territorial jurisdiction or to the District ADR
centre.

17. Honorarium for the lawyers and para-legal volunteers rendering
services in the [legal services clinics].—(1) Subject to the financial resources
available, the State Legal Services Authority in consultation with the National
Legal Services Authority may fix the honorarium of lawyers and para-legal
volunteers engaged in the '[legal services clinics]: ’

Provided that such honorarium shall not be less than Rs. 500 per day for
lawyers and Rs. 250 per day for the para-legal volunteers.

(2) Special consideration may be given in cases where the '[legal services
clinic] 1s situated in difficult terrains and in distant places where transport
facilities are inadequate.

18. The nearest legal services institutions to organise lok adalats at the
1[legal services clinic] or near to its premises.—(1) The nearest legal services
institution having territorial jurisdiction or the District Legal Services Authority
may organise '[lok adalats for pending and for pre-litigation disputes] at the
1[legal services clinic] or in its vicinity.

(2) The lok adalats organised for pre-litigation settlement of the disputes
sent from the ![legal services clinic] shall follow the procedure prescribed in sub-
section (2) of section 20 and also the provisions in the National Legal Services
Authority (Lok Adalats) Regulations, 2009.

19. Administrative control of the '[legal services clinic].—(1) '[legal services
clinics] shall be under the direct administrative control of the District Legal
Services Authority.

(2) The State Legal Services authority shall have the power to issue
instructions and guidelines on the working of the '[legal services clinics].

20. Maintenance of records and registers —(1) Lawyers and para-legal
volunteers rendering service in the ![legal services clinic| shall record their
attendance in the register maintained in the '[legal services clinic].

(2) There shall be a register in every ![legal services clinic] for recording the
names and addresses of the persons seeking legal services, name of the lawyer
or para-legal volunteer who renders services in the '[legal services clinic], nature
of the service rendered, remarks of the lawyer or para-legal volunteer and
signature of persons seeking legal services.

(3) The records of the ![legal services clinics] shall be under the control of
the Chairman or the Secretary of the legal services institution having territorial
jurisdiction over it.

(4) The District Legal Services Authority may require the '[legal services
clinic] to maintain other registers also, as may be required.

(5) It shall be the duty of the para-legal volunteers and the lawyers in the
![legal services clinic] to hand over the registers to the legal services institution
having territorial jurisdiction as and when called for.

1. Substituted by Noti. No. L/08/11 NALSA, dated 18-11-2014 (w.e.f. 6-12-2014).
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21. Use of mobile lok adalat vchicle—(1) The lawyers rendering legal
services in the '[legal services clinic] or the para-legal volunteers may request the
District Legal Services Authority to send the mobile lok adalat van with
members of the lok adalat bench to the ![legal services clinic] for settlement of
the disputes identified by them.

(2) The mobile lok adalat van fitted with the facilities for conducting the

Proceedings of the lok adalat may also be used for conducting lok adalat at the

[legal services clinic] or at a place near to it or even at village congregations
such as melas and other festive occasions.

22. '[legal services clinics] run by the law students.—The above regulations
shall mutatis nutandisbe applicable to the student '[legal services clinics] set up
by the law colleges and law universities:

Provided that students of law colleges and law universities also may make
use of the '[legal services clinics] established under these regulations with the
permission of the District Legal Services Authority.

23. Law students may adopt a village forlegal aid camps.—(1) Law students
of the law colleges or law universities may adopt a village, especially in the
remote rural areas and organise legal aid camps in association with the ![legal
services clinic or Village Legal Care and Support System Centre] established
under these regulations.

(2) The law students may, with the assistance of the para-legal volunteers
engaged in the '[legal services clinics], conduct surveys for identifying the legal
problems of the local people.

(3) The surveys referred to in sub-regulation (2) may include gathering
information relating to the existing litigations and unresolved pre-litigation
disputes also.

(4) The surveys referred to sub-regulation (2) may also focus on the
grievances of the local people which would enable the National Legal Services
Authority to take necessary steps by way of social justice litigation as provided
in clause (d) of section 4. '

(5) The law students conducting such surveys shall send reports to the
State Legal Services Authorities with copies to the legal services institutions
having territorial jurisdiction and also to the District Legal Services Authority.

24. '[legal services clinics] attached to the law colleges, law universities
and other institutions.—(1) The law colleges, law universities and other
institutions may set up '[legal services clinics], as envisaged in clause (k) of
section 4 attached to their institutions as a part of the clinical legal education.

(2) The law colleges, law universities and other institutions establishing

such '[legal services clinic] shall inform the State Legal Services Authority about
the establishing of such '[legal services clinic].

(3) The State Legal Services Authority shall render the required technical
assistance for the operation of such '[legal services clinics] and shall take
measures to promote the activities of such 1ﬁegai services clinics].

1. Substituted by Noti. No. L/08/11 NALSA, dated 18-11-2014 (w .e.f. 6-12-2014).
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(4) The law students in the final year classes may render legal services in
such '[legal services clinics] under the supervision of the faculty member of their
institution.

(5) The State Legal Services Authority may organise alternative dispute
resolution camps, including lok adalats, to resolve the problems of the people
who seek legal aid in such '[legal services clinics].

(6) The District Legal Services Authority may issue certificates to the
students who complete their assignment in such '[legal services clinics].

25. Services of para-legal volunteers trained by the Legal Services
Authorities may be made available in the '[legal services clinics] run by the
Law Colleges, Law Universities, etc.—Trained para-legal volunteers may be
deputed to the '[legal services clinics] established under regulation 24 for
assisting the persons seeking free legal services and for interacting with the
students and the members of the faculty.

26. The State Legal Services Authorities to conduct periodical review of
the functioning of '[legal services clinics].—(1) The State Legal Services
Authority shall collect monthly reports from the District Legal Services
Authorities, law colleges and law universities on the functioning of '[legal
services clinics] working in their jurisdiction.

(2) The State Legal Services Authority shall conduct periodical review of
the working of such 1ﬁegal services clinics] at least once in three months or more
frequently.

(3) The State Legal Services Authority may issue directions from time to
time for improving the services in the '[legal services clinics] to ensure that
members of the weaker sections of the society are provided legal services in an
efficient manner.

(4) The State Legal Services Authority shall send quarterly reports about
the functioning of the '[legal services clinics] within their jurisdiction to the
National Legal Services Authority.

1. Substituted by Noti. No. L/08/11 NALSA, dated 18-11-2014 (w.e.f. 6-12-2014).
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Notification
Government of India
MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Department of Legal Affairs)
Notification

New Delhi, the 9th November, 1995

S.0. 893(E). — In exercise of the powers conferred by sub-section (3) of
Section 1 of  the Legal Services Authorities Act, 1987 (39 of 1987), the
Central Government hereby appoints the 9" November, 1995 as the date on
which all the provisions of the said Act except Chapter III shall come into

force.

[F.No.6(10)/89- CILAS]
Dr. V.K. Agarwal, Addl. Secy.

Government of India
MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Department of Legal Affairs)
New Delhi, the 3rd April, 1996

Notification

S.0.(E) — In exercise of the powers conferred by sub-section (3) of section 1 of
the Legal Services Authorities Act, 1987 (39 of 1987), the Central
Government hereby appoints 3™ April, 1996 as the date on which the
provisions of chapter III of the said Act shall come into force in the State of

Haryana.

(Dr.V.K. Agarwal)
Additional Secretary to the
Government of India
F.No.6(1)(7)/95-NALSA
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HARYANA GOVERNMENT
ADMINISTRATION OF JUSTICE DEPARTMENT
NOTIFICATION

The 15™ October, 1997

No0.20/10/96-4JJ(I) — In exercise of the powers conferred by sub-section (1) of
section 6 of the Legal Services Authorities Act, 1987 (Central Act No.39
of 1987) read with rule 3 of the Haryana State Legal Services
Authority Rules, 1996 the Governor of Haryana hereby constitutes a body to
be called the State Authority for the State of Haryana to exercise the powers and
perform the functions conferred on, or assigned to, it under the aforesaid Act and
rules and consisting of the following members, namely :-
l. Hon'ble Chief Justice of High Court of Punjab and Haryana.
Patron-in-Chief
2. Name of the Hon'ble Judge shall be notified separately.
Executive Chairman

3. Secretary to Government, Haryana Administration of Justice Department.
Member
4. Secretary to Government, Haryana, Finance Department.
Member
5. Secretary to Government, Haryana, Law and Legislative Department
Member
6. Advocate General, Haryana.
Member
7. Director General of Police, Haryana.
Member
8. Chairman, Bar Council of Haryana & Punjab.
Member
9. Director, Public Relations Department, Haryana.
Member
10. Member Secretary of the State Authority.
Member.

11. Chairman, District Legal Services Authority.

12. Chairman, District Legal Services Authority.

13. Chairperson, Haryana State Commissioner for women.

14. The Director, Welfare of Schedule Castes & Backward Classes, Haryana.
15. Chairman, Department of Law, Kurukshetra/MDU Rohtak.

16. Secretary, Education Secondary.

17. Secretary, Education Higher.

The names of nominated members of the State Authority shall be notified later on.

K.G.VARMA

Financial Commissioner &
Secretary to Government,
Haryana, Administration of
Justice Department.
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HARYANA GOVERNMENT
Administration of Justice Department
Notification

The 15™ October, 1997

No0.20/10/96-4JJ(I) — In exercise of the powers conferred by sub-section (1) of
section 9 of the Legal Services Authorities Act, 1987 (Central Act No. 39 of
1987) read with rule 15 of the Haryana State Legal Services Authority Rules,
1996, the Governor of Haryana, hereby constitutes a body for every district in the
State of Haryana to be called the District Authority to exercise the powers and
perform the functions conferred on, or assigned to it under the aforesaid Act, for
the said district consisting of the following ex-officio members, namely :-

1. District & Sessions Judge Chairman

2. District Magistrate Member

3. Superintendent of Police Member

4. District Attorney Member

5. Chief Judicial Magistrate Member
Secretary

The names of nominated members of each District Legal Services Authority
shall be notified later on.

K.G.VARMA

Financial Commissioner &
Secretary to

Government, Haryana,
Administration of

Justice Department.
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HARYANA STATE LEGAL SERVICES AUTHORITY
NOTIFICATION

The 23" December, 1997

No. MS/HLSA/2(18). — In the meeting of the Haryana State Legal
Services Authority held on 15.12.97 under the Chairmanship of the Hon'ble
Chief Justice, Punjab and Haryana High Court as Patron-in-Chief, it was
decided that the Executive Chairman of the State Authority, shall have the
power of general superintendence/direction, control and management for day to
day working of the State Authority.

It is, therefore, ordered that the Executive Chairman of the State
Authority shall have the powers of general superintendence, direction, control and
management for day to day working of the State Authority.

By Order of the
Haryana State Legal
Services Authority,
Chandigarh.

HARYANA GOVERNMENT
Administration of Justice Department

Order

The Governor of Haryana is pleased to declare Member Secretary,
Haryana State Legal Services Authority, as “Head of Department”.

K.G.VARMA
Dated Chandigarh Financial Commissioner & Secretary to the
29.7.1998. Government, Haryana, Administration

of Justice Department.

Endst. No. 20/7/97-41J (1) Dated 29.7.98
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PART-IV
HIGH COURT OF PUNJAB AND HARYANA AT CHANDIGARH
Correction Slip

The 27™ August, 2014

No.177 Rules/I1.D4 dated 22.8.14

Rule 4(6) of Chapter 17 of the Rules and Orders of Punjab and
Haryana High Court, Volume-1V is amended as under:-

“4(6) Copies of records required by the Supreme Court Legal
Aid Committee.  High Court Legal Aid Committee, District
Legal Service Authorities and Sub-Divisional Legal Services
Committee  constituted by the State Government/Union
Territories, shall be supplied free of charge, provided that the
application for copy is received from the Member
Secretary/Secretary of such Committees/Authorities or any other
person so authorized by them.”

BY ORDER OF HON'BLE THE ACTING CHIEF JUSTICE AND JUDGES.

Registrar Rules
For Registrar General
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HHET—111
BRI TRBR
IR HIRERCEID

SIBGCR
AT 29 S9!, 2016
T P00 3/ BOJNO 39 /1987 /€110 28 /2016-& AT Har wrfdravor 1fdrfam, 1987
(1987 @1 BH=1g JRAFTIA 39), B ORI 28 & SU-URT 2) & WS (), (3) qAT (8) & A
Uf3d IU—gRT (1) ERT Y& WfFTdl &I YANT A gU I R ~ITATENeT, Uofd qeim gRkaron
forer faffre dar wiffaxor, die Suarfl dar gg WIE Al SeTdd al dlegd (SUHUSH)
faftrep Jar AfAfa 4 gu @, 7 91 ¥ & Ul W Fged Afdqal S Al qm dar el bl
fafrafia o gt ffaRea g 9ra € srerfq —
W1
MY
1. (1) I e gRaron sy fAfde dar wiieRer gu @, T 9l ° dHary (Wl
qAT HaT ct) 9, 2016, FHE ST DA B |
) Y fram eRaro og e et wrferevor, Rter fafde Jar wifdaxor, e
IUARMT AT 7Y WIS Al IfaTd a7 dlegdd (SuAvsd) fafde dar |Affd & Ju @, T dor
g % @ a1 & el I AL B |
@3) I fem s # gereE @) fafdr @ ang g
2. 39 Ml # 99 d& ded | e Suferd | 8-
() rafRfrme 9 U B, fafde dar wiftreRor srfeifem, 1987 (1987 @I
a1 A 39);
@) g uiEeRT s B, 39 FEl & W e @ e AR usl &
forg fFgfaq et & wu # aftiad o wider);
) “eger” ¥ Svurg ', Rt fafre war wifdexer @1 srme, o Ui
AT &Y ATS AP T BT el Il dleqd (SuAvSH) (A Far Afafa
&7 3reger, ST ot Rerfar &1
@) afafy’ | iU B, dieqd ([uved) fafde dar |fif;

) T et | U B, T H W usIa §RT A7 MRG ORGR AT fh
ST WROR T Iod RITT B JaT § Ugal I & o bl dHan &

IR / A | argen &1 T8 &g Fgfa;

=) “Rterr wfraRor’ | U g, ifafee # gem uRifta Rren fafdes dar
QT@I—GWUT;

() “HEIGRNT Irger” | MU €, sRamm ww fafd dar wiitiaRer @r
PTRIBRI 3T,

(ST) “TRER W MU B, TN T # gRam Isg 3 R,

&) AR N ST R, Pls AR Ol URPR gRT X1 & w7 H 9iffd &)
TS T

©)) - afga” | w8, sRamom sa fafdes Jar wiferaRer &1 ey
afea;

@) AT BT G W AU 2, sRIwn v fafde dar undrewen, e
TR, RIS Al JfaTard I1 WART & U @, 7 d1 9 dar § fodl ue
w7t e

(©) e AP W AU B, U JAT SRIAN S SRS BT R
RIRISINE

<fere =,
TAR[HROT oIt
YR |

RMTETY |
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e |

®) WIS Aldh &I’ ¥ AU 7, IAFH & ™ VI-& & 3l
I T A SUIRMT HaT B RRATS Al AT,

@) AT fvafdenery” ¥ U §, WRd & fahelt s # fafy gwr
g a8 fawaferner;

(1) HqAT W AU 7, 39 Il & ol YU @, T dr 9 9¥al, S
Rerfer &1,

(@) MR YIRSRT” | iU g, iffam # uRvifya eRamon g fafds
AT TTferHRoT |
qr -
Jar #
3. a7 H, 39 At @ uRfdre & # ey v g enfae g

R o9 I @ Bl Al 91, 5T UIRARY & WRERT W U &l B G A
gfE I HN B AT AN UM iR Iq[ Ml arel ) U AR AT IRTE W/ A g4

B PR P IIdi-ed JfTPR IR 9T Tl STl |

4, (1) Pz A AfdT, a1 § &N g W 99 9@ Fgaa 81 A s o9
a® g8 fr=ferfaa 9 &1, —

(@)  WRd BT ANRG ; AT

@) T DI Ul ;AT

) I B Ul ; AT

(=) foegd &1 wRomeff, ST Ugell SHAR), 1962 W Ul YRA H WS ®©U A
T B 3T I 3T 8

R=] SWRIGd @Us (@), (1) A1 (F) § FEfud Big afdad ar gen s vt |
IRGR gRT UTAAT &I FAOT—97 ST fhar Tam &1 |

@) B N @fdm, RNer o7 § U &7 YA—ud avdd 8, g
UIfSrhRoT AT fH=dl 31 il UTISIhRoT gIRT HaTford URIe AT AlelchR & ford ufase faar

ST Adhar 2, fhg MYfad &1 uwaa S9 dad ARBR §RT AEeIdH YT THO—TF SR
fo S o a1e & e S wbar & |

(3) Bz A1 A, Far # B ug R AN wcll g7 99 T Fgaa 21 fban
SIRATL, 514 d& dg f~aq SuRefd & Avafderer, weidarey, faeraa a1 e, afe &g
g1, & Uu EE ARBRI F IR JHI—IF iR qT W o e @faddl |, S
IS TR 9 Bl g SAS AT Siiad § IAA Hell—Hifd IR 81 iR 39
freafaenera, weifdencr, faemaa a1 e & 9dfd 9 &1 iR S USR & YA U
TR T BN |
5. Big A fdd, Far d A ug o Al 9l gr Frge € fhar s i sy
UITABROT BT AMAGT—IF U B DI 31~ Al BT 36RE 99 & HA 3ferar qared ay
A 31frd B AR HT AT BT |
6. (1) ST YIgeRer & U @ Ue WR YA A dr I giRT ar el
Fgfad grR1 a1 eRATT WRAR & I AT | AT S TSI AT BRI & el
Il | Ui / RIMTRel R SEN ede §RT &I g |

@ 1Y YIROT & Ju 1 7 § Ual R FRgfeadi sriert oeger & Rl
U 9eW Ao gRT &1 ST | gu T &l R FRyfad ar ar uer=ii gR1 a1 Arel w1l gy
I BRI INBR & 3= fA9ET F a1 S IR A1 BRI & e <l |9
I / RATAAROT §IRT &1 ST a1 YU o val R Fgfad el ol gR1 &1 Sl |

3) IS | 3fETeld & U T J7 ¥ Ual R Y sRieR) el &
R W Gew Afed gRT S Q| YU T Yal R Y a1 ar gar=I gRT Ar el
il gRT A1 BRATT TR & 3= f9FT 4 a1 S <Iared a1 gRaen & e
Il | UG / RIMReT gRT @1 Sl @ U o el uR fegfaa el el
ERT BT e |

o
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@) Tl yrfdrepRor dorr AfAfy & Yu 7 d g el R Myfaaar rsg iR
% RGN el B RHIRY R e witexer & wafud seue R &1 Sl | g9 7
val R fRgfea ar a1 uer=fa grr A et 9l g1 a1 eRAmn WReR & o= fawmit | A
Jod T AT ERATOT & [Tl el | Uiigfad / RMMAmaReT §1RT &1 Sl dem g4
¥ gl W fgfad et ooft grr @ sroef

7. Brg W AT Bl Al ug R uRRre @ & It <1 4 4 5 v & Ry dar
H fpdl g R d9 d% e el A S S99 96 98 el 9l ol g9 H, s Al &
Iad aRRe & @ 3 | fIffde ok Wef woil | srgen e @1 gem 4 gaied aRfee
@ @ 4 ¥ RS Jrgde qen g9 7 @l 8
R W WAl @SR H, AT Srgfad SR, fUwe ani, yogd Gl &R
ANIR®G U ¥ fadwaiT yawt § I9& forg i Rfaaqal & w1 & foy snufera ergwa v
el SHIGIRI BT qIw WA SUe] | Bl A1 BRIGRI e D [ddb UR W AR
ArIArsll W e Ufcrerd @ W1 9@ S & SIgE, VAT R & oy falad w9 § BRor
fog e |
8. FE N fda—
(@) e ohfad ofty /ol arel @fdd & farg ox forar ® a1 faae o dfaar
PR ol 8, AT
@) e ofd/oe & Shfad B g0 fadt o afda & faare o= form © ar
fare @1 wfaer a= o g,
Har 7 fedl ft ug R g @1 ura T8 Erm:
W IR HRHEN Ty @ Agfic B 9 W afd @ o W Al @
3T QT faare orge ', A1 98 fhel U9 Ifad B 39 M & AT 8 9 8e § 9ad
gl

9. (1) B YU ™, T A G BT Pls Ug Wl Al §RT =T ST T &, d HrISNI
JEe], A g qAT [T UITBROT AT RTedT UIfhRor & dlg ol AfSIRAf T fAemadx
I AT 3T e | forRad oiem T e R H SRIGdRl & UG & JMER W FIH
AT AR & IgPd d SHIRARI & Al IR S0l T I g9al RmiRe dfzd
HTIBRY TLeT BT IAD AFAGT B ol | PIIBRI Aedel gRT QY MY VW gAes & T8,
foeml @ gRRIe & d Jor aftlq Aa1 & Ucl dT WROR gRI THI—FHY W, Wihd a9l
3 el R |1 Fgfaal Fgfaa witer) gRT Saa gAfad ga 9§ &l SITg |

() et wit A gIT g aRemEr @ Bwen @ Y | e av @) srafd & forg Ay
Erfl dorr 39 orafy & iR faenfia ug frdlt eRur § 9 1 S | @ Rad @ o g,
ar ARe & JgaR uder g, IR PR T, & SHRAR # ¥ S| g 2g
FFAIGT & ATH H BRIBNI 3ede BT R | 8 |
10- (1) <@u W, fafiel, yfetfUel, BT daT[M MYfaftel deur aRe Jqa[H

[ & folu ¥ar oidl & 9T B9 H HRex ARG o Uftaae # g arad

qRIE (THOoS0CI0M0) ¥ ufoRenfud & Sl 21 g} sTifRrgeE den WRemwE # oy
AT ORIET (THO0CION0) aTg I IUferd orc /3r8dT 8RfT ST AR AT / vermart
a1l Ty ot /fged fey g foftel, sngfafiel, s aaaa= smyfefel dor aRs
JATHE YD B oEd Bl B8R | aiHd fAfie S gu-u der WeRR sJfe ¥
var=id fby 1Y §, el |ar FRrMl & ol Jerm oufer o/ d@ <dur e urd Tl @
2 S% I Al SHU el AT HRER AURNEE q Uftdded H OISy urEar uRie
(TEog0cI0HI0) U R BT ey BN | MY, BT IaTdH MYl qom IR
I Mferfiat o1 ot Jar st | genfafed smyferd wdem W oE® HA BNl |

(2) SHicarR &1 el 9t & <o § v 9y de faaRarg 11 99 @ gRder srafer

% IR Hrex IR T UReae § I Uradl RIe ( TH0S0CI0wI0) 3Edh Hell

gl gu—T 4 uel & gl yanl & g e SHiqaR 9@ d@ U - H Bls

Jagfg AT R & folY 8haR 8l BN 94 dF a8 Sad WNIeT fed el IR ol B,

T 3r%wel X8 W U HHATRIT &1 Had A o) & oot | afad i fofe der

% U% W Yard fby Y & B A e 99 dd [aRaryg g a9 a1 gRkdien

Ay & MiaR Hrgex JANREE dorr VWeAde # I uraar wRer ( TH030.<lowi0) 3Ed
B3 B, T oe ke R S 9oy gfvafia @R e e

g EFT
@ qr

AT |

T |

T |
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(3) ERATT WRBR, s gRT, TRATT 57 geiagiiie fAabr frm fifies
EREHF) AT WRBR R Jifafed faefl o=y tor=l & 39 99 & Su | (4) & g
AT IYLRIT UTSTBH & AfTRTT O WRBR THI—T9I R 39 = H faftfesee &9
ISP & AJAR Tl wie H wie AR drex Red den Yfease d o
AT URIET (THOS0CI0RI0) AT B & fory UTfdira Tordl & %9 # Uifdiaa el
2| BREM AT WAR §RT JAT gAIfed fHdl o Toidl gRT S fham ot
gHTOT—ua ar R fAfed o B O AR @ A1ed & w9 H WIBR [BAT S |

(4) ey NIRRT Yfdhed #§ I urEar wRie (THO0CI0NI0) B
foTU ureu®H § Sae ISURNIRIT, STI-C RIS TAT 3—Hel A-oTd—< 81 |

(5) fafel @1 gem ¥, M Avdl # dAde @ (key) <O AfRd aeddR
IS # ufy fme 30 wes don R # ufa fFe 25 e @ eftin wiie, gfd e
Wie HFgex W WIferd &l ST |

6) frafaRea draar e 9l HHaIRAT B HFGeR JAMRMEE  der
Uftetaerd # T uraar e (TH0S0I0I0) <7 ¥ B dT Wil 8 —

(i) THOCHO /AoCH0 (FFYeR), THOHION0, dI0WI0ORO AT AT UK
WIS Uiferci e | &7ger # ST,
(i) v gewgfed G owgEer Wil ke
(TT03MS0S0TA03MS0<10) (dT Sl03T0S0T0wI0HI0 AATEE]) & 3fefi
U fdll AT S 9 IRYS HFYER ARGl YHT U3,
(iii) Tamododlovato & uidipa Riem &=i  (Yoyciodisio) & &
Tty § gRATON 5T THO-9F (TA0THOAN03ME0EN0)
(iv) S¥iearl / wHarRal e gaogoiodio Ugel & & ud & <@l
g TAT 98 |AT T B IFT A9 B | fH) SHIGIR gRT Ugdl o
B U HRex IR den UfdeeE H Isd urEdr oNen
(THOZOCION0) BT R AT WGR §NT Wifdapa fhedl a7 wordt
ERT VAT THV-F SR & @) fafdr & uig oy @ srafy & forw
e T SITQIT; AT
V) wTRIR® ®©T ¥ RrEad SHIGIRI 3feifd g (@R dT S/) &I
TS HUN 3 BT TS, WA 3P VST d: (ST
qd: UTerRl) S W W BIS UH HUNI S| 999 RRed &1 warfad
R arer Sfaeree feomRfea fSHemsR St 8 & ddhd dorr
AP ANTURMT & eflorar T ofEl & fAdmeniTar &1 HRO &l
AhdT B |
A §77 HHARAT B SWIad IT—WT (V) & 1efi= afvid srvare dfea drex
IRge e Vterde # o ursar ukierT ( THoZ0EI0%0) P HITRY ShUT URIET U
BHRAT ST ERIT |
TR @ gy . T8l B US Yar=fd gRT ART ST STUferd &, A I8 SRIGRI 1edel gRT iod
favrfg uer=fa Al grT aRwsar @ #Re & SmeR W &1 STET dor Saa afafa a1
URIHT 8 SUYEIT AR & @] AU ROl Bl U1 8 Fhall © |
afedie | 2. (1) Sar § D w1t @ forg aRdler smafd a1 af @ forw 8rfY St 59 wifdaxor &

U @ & HHAIRA] DI A H GRIGR] gl §RI AR ST TSRO qAT ATS. Aleb
IETAd & YU T AR & & HHaIRAl B T2 H Ao Afed qn v wiewer ar |fify
@ HHARAT BT g2 | Rore wifdexor a1 dfAfy & orege, Sl o Refa 81, @1 RywrRer
R AER] G gRT 39 UHR dI8 off Fadl & & o orafy i av | aifdes 72 i |

@) el =fad &1 aRkdien o@fd g 89 W=, T UIfda_er & YU @ & US
DI T H RGN FFd B AFAGT UGS AlHd, I WA TAT WIS AlD
JETAd & YU T TAT ° B UGI bl ST H A Agd qT el wriereRor a1 | &
HHAIRAT DI T2 H TT UIerdRor a1 ARG & ofeder, S A Rerfdy 81, &1 RAwiRe w®
PRGN feel & AFAGT H T Alord,—

@) Il SH@ I H IADT ST FAT MRV HAlNolAH & 8 al—
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0) U e @I, af g8 g Ridd w Fgad B = gy,
ar e Fgfaa @ fafr 9§ g a) |9 g

(i) O afdm o1, afe 98 ereng Rfed W fgad far &
ar v Rfad 89 &1 fAfY 9 ge o) Fodr 2 |
3) PRIGR] 3T U I & U Pl ST 4, IfQ IFDT URAET AdWoH 8!
UTg S B, A1 S9HT B SR gag [ el W<l g1 Frgaa afad @1 dar aRkdlen ar
fawaiRa aRRdien, ST W RIf &1, @t om@afd & R foedl Y 999 §91a R AhalT 2 |

(@) PRGN Segel & WY W Ao |9fud, T WIS’ AT RS Ald
JfaTerd | U T AT § BT I;T W, AT IHD! RIS FalyorTd T8l Ul STl 8, Al SADI
Pl HRU qa @41 e 90l gR1 Fgad @ @1 uRder a1 fawaRa aRkder S
Raafa 81, o & IRA 5l it 999 w9 a= waar = a1 e wiirexer ar afafa |
A1 el gIRT Fige afd &1 a1 FAG BRe & U fTeTr uiiSieRor & fege &I fde aR
HHaT B

(5) S qd g P1 Sff¥aad se uiRd el fbar oirar g, dr Fga @l
gfe gRdier srafer a1 faaRd oraf woT< 81 72 &1, a9 Y gRdlem & 3= a8 S |

13. JIT b Tl B RER IaRedr Jd1 H B ff ug R IS AR AdThTd b
AR IFALTRT B ST

TR W qdl gR1 Fgad a1 & Gl Bl < H, My uiterl gRT sraeniRa
ARe rgpH aRSdT Fad &Rd qHY AT 81 {Ha1 STg

R I8 AR & v A o1 w90 ug W Fgad &1 a1 &1 9 s qa1 & dei
B T ¥, I IRSAT 7191 YHR JqeiRd &I S, —

(@) Ul g1 g A &1 wewy A Wil AT IR/ gitig e gy
e we | IR 8nm;

@) e Wl g1 Fgad a1 &1 9e IR/ Ui gfad grr Frgad
e ¥ IR BN

) IR/ Afagfaa g™ Fgaa dar & dewdl @ gen #, aRsdr fawmr,
o 9 gfafgfad ar wraaRa fey T o, 3 09 9ed @1 aRedl &
AR TR DI ST,

(=) faf= davf | AR g’ Fgad a1 & 9el @ Qe |, S
IRSAT I & ATAR ARG DI TG, JEHE W e Bl
ST ST 0T T8l @7 Fgfda § Szaar Ja=mme o a7 o, &R afk
I B aR AT FHE B, Al T U Al Pl B AJAR AJETRT Dl
3R A Fardpred N |FAM B, 1 AP H g8 HaAT B FER BT
Hew ¥ aRe B,

) = danl ¥ sfoffdd grr Fged dar & dedl @1 <2 4§, S
IRSAT 99 & AFAR ARG DI SIQH, A W Haw bl e
ST ST 3191 Ugel &l Fgfaad § Seadr Ia=9 of &7 o, 8k Ife o %=

e,

aﬁ?aﬁﬁqlmlmﬂﬁwwﬁaﬁa@ﬁa@@m?ﬁrm@ﬁ%@miﬁ
Hew ¥ IR B |

14, PRGN 3feTeT & IR ¥ Ao AfId FAI—FHI TR ERATON 5T & HIax dal
T I YIAROT & JATerd R AT M 5l T9ede Ue R a1 & 9aR $I RIFERIRG
PR FHT © |

15. (1) @ BT ST WSRO AMRBRY /el DI UG R o gU IS 9Re BT
faffee o=ar &, A1 9RIRT rafd 9= &1 9 @1 8RN 91 SHe d18, I5g UTedRul
o g R gl fI9NT @1 wEdalad W, O 98 aavde |dsl, VAl SR s & foy

gfafgfad safdr agr waar 2

qRear|

RRITT=INY
3R AT |

I
AT |
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94, e,
U3 e
=T HITA |

o g
31t |

R HHAN] & Tdad TR BRIBRI JeeT (U a9 F T A< e W, B
A1 BRI AT 37 HHARY Sl fbAT Ug R ufdfgad W & T gfiagfad &1 s &
SR 59 UTfdreRer a1 Rrar grfdreer # &1 av a1 1fdd & foy RiRd 81, & JHae &
fou emewr ax WHar & AT U |EMYH g AT ofEl iffer /) wHer Sha
gfafrgfa @ oraf 9§ qd g SR FR <@ o, B AR U B & a1 Ardl BN |

@) STel dFary il U8 R T W §RT 39 USRI fhar
T 7, A U BHARI @ 3 ¥ U4 99 gRT @ T8 ¥al Iod WRaR H fem Al &
SESINACEIRESINIE

IR<] BHARI DI IRSAT FAGLE BT Al F [ gy |

16. (1) a9, gedl, Y, siftafiar, gHReaa sifaer wifa 8 Sudy den o
I T @ g §, e 59 FaEl § wee vy @ Sudy T8t fhar mar ?, a1 &
e W A der faftest gy wnfid g S \erH Uier gRT YRT & <faue &
I A1 TR TS E )T 9918 g 99 A o] fhdl Al & srfi| eme A e
T Bl AT 3P 918 AR IT 91 S |

() Pz AT ST a1 AT US ¥ WAIG BIaT B, A g8 SifSEfyar dee (fheg
Yo @ fhdl o= ooft & forg =) arafas <rafd S ST AT o Ay uah dreng
| w7 B A1 IRafas @y e Wit & T SHD! Y TN a¥ 9§ &if¥d 7 AT
(IS afd re a¥ B, St 1 4 B, Al g8 |aT AT us—

(@) Rrae fag a8 d=fe, Redfds iy @aarie as § Faear g
a1 faf¥ree sEdr A1 3rgva SMavdd 8, R FRgad fobar wmm € ; der

(@) o7 R Ao o= 9§ @) Qafdy @ g & IRIeAR Wit by Y
% forg oo oE® da1 Jea & foy ur 8hm

W] ¥T BT W fHA @fdm a1 orgee T8 Brfl aft sl andafas W,
JqT BISd AHY, &9 Y W $H B ¢

R I8 AR P I8 ©e dact WA Afdd BI 3= BRI Sl I fEary qofl
I AT B TAT Wl Wl b gR1 FRgad fhar 8

WR=] I8 AR b I8 B IW Al BI, I ARG Yo &1 U= gd T
fqehed BT g1a T8l PRaT &, gd Har [ gU QI a1 & AP 8, U IR fddbey
BT foar a1 AT Sff~T BRI |

17. (1) T, TRAAT T 31diedl | TR AFel #, 9aT & dewd gkamn
fafder war (gvs e srdie) M, 1987 gRT emf¥a &i :

Ry U eRAA @1 WwU S oS o wahdl 8, U eniRaar @ e & forg
AeTad WG e Sriiel USRI U 81T St 391 st & aRfdre 7 # fafafdse €

(2) &R fufae dar (qus Tor omfie) oM, 1987 Fraw 9 & Suffw (1) &
e () I WS (@) B JHT MYy yRd R B ford e WIS e idied wifrary
A a8 B o 39 Al & uRfRe g 7 gerfafafde §

3) arfrer § uiRa fopam T ameer erf<aw 81T |
(a) = el 7 @ T Rl 99 B g gu N, B ) et —

Q) SESCRTIRG O IIC I o S| RIS | I S N ST G R E o
< AUeH & FEd oA & 8, & fd%g el 8l |l ;

(i)  oraddt sRamom Rifda da1 (Gve dem o) fM, 1987 &
I @ 1S Bl 9 & IRM el S wieer) grr wiRka
el atraer & faeg 81 81 w9 ;
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(5) P Al M q9 dF T e Bl SN TG qPb M b ufa KA
g ol @1 S 2, el &1 Ua™ &)+ &1 [ | 09 39 @1 @l & fioR 78
P S Bl SfwE A U W OEgRT omew ffteq gfua fey g wwe g, afe
STFgETAR HAT $=hR IT YA AT 3qd= fhar M & -

WReg IS WNBRI Saa 3/afe &l Faf & are A1 adiel U8 HR Fehdll
2, Ift S9! Agfic 81 Ol & & dfiemefl & ot 999 W oiid SRR T8l B & udw
PR I |

18. JdT BT UAd o WY <Ih] oNTaRAT dAql o WReR fhdl A9 a1 Ao
WW@%@,%:@W@‘GQ‘ |

19. AT B IID A P, S dP (b A Ugel & VAT 9 B R &1, IRd & Uiy
T fafd g1 I venfid YRa & Ifde & ufy IrofeT @Y gher o gy |

20. I PPN ALhe BT Y ¥, I ARed ¥ ARF, [FaR—fawel & are, 9
P ) SugwT H el AT SIS AT AHHA &, 98 98 VH HRUT A o1 SifaferRad fahu
SO, 3TeY gRT Afdadl & fhell avf ar yavt a1 39 ol & =g ual & IR H VAT $R
KEZUR

21, s fFmi 4 @) g R0 99 & B gy A, Fgfe witen, afe Fgfea emawr #
faery e o e e Sfrd awsl, ar 98 VAT Y o 2 |

22, WER §RT FHI—FAT TR SIREAV, MY H e, AT AJYMad S, Jggfad
St o= fUss @i a1 fel o faRiy gt & aafdd & awg H fodl o= ge &
R H ORI {HAT AT BIg I/ SIEAT Ul BRWR, Jfe HIs B, ST I UTRIHROT
fafafde o), & sl g Savgs uRads AfRd R 8T/ &Y

T U BRBR 39 R § el diferfy @ Secter el g |

23. gfe g9 ot & fdaa & O § B8 U39 Sodrl 2, df dRIeR 3egel & iy
rfeas B |

T
EUCIEI

TSTfTSST Y
99T |

&t S B
i |

faery
ST |

STTRETOT |

forda |
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IRRre &
(@RaT 777 3)

AT — 1

A=A Afgd sk o fafte Aar urfdrexoer # A=t S ugfa wfed ual @1 W erid gy faaror

El g™ ERRIE] gl &I
e}
LD IS IS Byl
pRRCH
1. RIS RCACIEEIR] 9300—34800—5400 T€ I+ - 1 1
2. JEfTeTH 9300—34800—4200 € I+ - 1 1
3. fafer arferamy 9300—34800—4200 T€ I+ - 1 1
+ 200 faQry g+
qq T
4. AT SR 9300—34800—4600 IS I - 1 1
5, U referd 9300—34800—3600 U€ I+ - 1 1
6. [RSISERED 9300—34800—3600 IS T - 1 1
+ 150 f9Iy dad
7. [CIERSEREY 9300—34800—3300 € I - 1 1
8. TETHR 9300—34800—3200 T€ I+ - 1 1
9. NERED 9300—34800—3200 € I+ - 6 6
10. IR ITTH AYfAUE | 9300—34800—3200 U AT - 1 1
11. SININIRES 5200—20200—1900 ¥$ I - 2 2
12. fof® 5200—20200—1900 T€ I+ - 4 4
13. reld 5200—20200—2400 IE I+ - 3 3
qq g
14, RGIEAN 4440—7440—1300 IS dIq - 6 6
1. ATER—UG—ATDHIGR 4440—7440—1300 T€ Ia+ - 1 1
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HIET—I11

I e Rrar fafde a1 witeser 7 fAf= 9m gy 9fd uael @1 S qwid gy faarer

El g™ ERRIE] gl &I HE
e
SR EIF] 3T L
Jq T
1 NEREY 9300—34800—3200 € I+ - 21 21
2 BTG IATAN ATYfAMIH | 5200—20200—1900 I I - 31 31
3 INIEED 5200—20200—1900 € I+ - 40 40
4 qTel® 5200—20200—2400 T€ I+ - 9 9
qu g
5 JATER 4440—7440—1300 IS ddq - 31 31

HET—111

I A2 Al SUART HaT 8 Mg Al 37aTeld # faf= M ugfa A ual &1 d@ar g ge faavor

HH
T

EENIL

EREEIE

el P1

RLp]

IS

IRATS ol

Bl

g9 7T

5200—20200—1900 I€ I

11 11

qq9

2 JATER

4440—7440—1300 TS Ia-d

11 11

A1V

I A Sunvse fafte dar Afafa d faf=r am ugfa |fed ual &1 wHwear goid gy fdaro

HH
T

EENIL

ERERIE]

el P1

R3p|

IH

IRATS kSl

q9 T

5200—20200—1900 IS oI

24 24
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TR @
(@Rgv 797 7)
EXl T&AH e il & fou daflde draarg den | @ Wt 9 o=gen FYfaa &
| 3rgHa, afe ®Ig 81 fore Qerfore Fraard dem e,
Ife 3Ig 8l
2 3 4
1. ENIIEEY (@) fod A=A fAvafdere 3 &7 9 | e Er Rl /
SIEEaN| HH 55 Tfderd el afed vHodovo ar | afifgfe grr —
TA0TA0SI0 IT S FHDE, AT (@) 3reNerd @ w9 F g Y B
@) fod@r memafe ug R Ul a¥ @ W,
SIgHd;
2. 3reflerh (@) 55 vfrerd 3wl AfRd Fd®; T TR ST RRIITRYT /
(@) ffl wivers &R ¥ wi af o | gREGRE grr -
SgHd; (@) FD AT FHDE;
(@) Su Iefiers a1 ool e
?ﬁwﬁw@wm’ﬂaﬁ
I HE™S AT
W@wﬁwaﬁm
AT A | q§ BT HYI
SRS
3. fafer arfdrery (@) 55 ufaerd 3fel Afed fafsr Frde; (@) BH X BH <F IY BT
@) TR ¥ | 9§ @7 AR T, v dret fafy werge H A
(M = B TRy, EEUNIREEI
@) & F HA A9 9Y Bl
g @ ara fafd
AfERAT a1 HH F FH
S Y BT AW X ATl
fafy wEmes d§ 9
RRATATRYT / gfafrgfaa
EIN
4. T AfAHRY | THOYOTHO 3Edh ECISIE I ) BTN G
yfafgfaa g
5, U eNeTH (@) 55 vfcrerd 3wl AfRd Frd®; T P W B WE a4 BT ATH
@) Ol e Rwa § 99 af @1 | W& A GEEDT/ dETeRI H
W, I yeHfd gRT
6. IESIRSEIRED (@) 55 vfrerd 3wl Afkd Fd®; eI (@) 9 ¥ B9 U IY B AJHA
(@) AR Jaar rgfelie & w0 & & | T 9 RS g
argfefd /ewor § ufa fFe 100 /20 &R ;
e R R gl /Shor H | (@) dH W HH Ul ay @
80 /15 @I req I Tl Ial &I, SR CCE B < NG NS
qaTHE et H 9
IR / UG T g1_T ;
7. fafer \erIw 55 Werd il Aled A Fad | R d | &9 9 9 d9 99 B AGHd

FIIT R dTel SHIGAR Bl 3ffeHT &
SIQAT;

W g Iy =rae
ETADT /AR AT fafer
BT
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8. RATHR @) &9 9 HA 55 UfRI Pl ARd | HH W HH WG a4 BT AJHA
qIftsg A& 3R YR QUG | @9 dldl obdR & I8 W)
H ff) / fewim oRe 3; FRRG  qT HIde H W
(@) JWHR & ®Y H QT 9§ BT AHT; werraeT /- wfafgfad g
9. NEEEY B A B 55 gfawd &fdi Afkd el | (@) aRwsd-vd— #iRe @&
fRreror 3 wae 0 &k Frgex guforae JER W UE q¥ B
# feif/ fem a”® & ; e dfed faftel 4
YR §RT ;
(@) PYex vufeameE H et/
M gR® HErdl a1
gE a¥ & gwd wfed
PR YUfTdIE H
e/ o or®
NN o .
voferaes # f&fi/
ST OR® FETIH qA
faftes & ug R g af
PT AYAd AT G
el H | IR/
gfafgfad gr:
10. CIRLS qaTq | (@) fslt ArgamT fawafaened & = de; | (6) IRSa—vd—HRke & MR
smyferfas (@) RN syl /e # ufy fre R U a§ & Igg afed
100 /20 NE] R &=l TS AT Smgferfas
amgfafy /<oor & ufa fade 80/15 # ¥ I g ;
Ireg P IRT AT B ; (@) "™ 9§ H W Afed
DTS JaTHN ST feAfen!
H A IR/ i
gl ;
11. B JaaE | (@) el Agar g favafdenem @ | aRed-vd—aRe & emaRr W
SININISES ESIRED A9 ¥ @& orgWa dem SISl
(@) SRl syl cwwr § uRy fame | /o F ufy e
100 /20 we  dem faey | 100/20 W dRm e
gl /o § ufy fame so/15 | ST /T@or A wfa fame
I ) T <l 8l 80/15 ¥ B T AfRd MY
chHdl H | g gRT;
12 SINISIEED (@) foft "= fawafaereaa § &, | -
fasm, aforsa  was feofh a1 saa
AADE;
(@) 3fron srigfarft & ufa fime 80 wres @
fa qer 15 vk ufd fide 9 S
gftergd dorr = amygfafy # ufy
e 64 Treq I WM AT 11 Teg Ui
e 9 S\ uftera;
13 forfdm(oo  uferera | (1) fasft AT favafdeney & =ds | &9 9 dH Age W SS9
Wy ot gwT ot a1 S @ TG Al @ dlel YW UGl
T 10 UG | o) te favg @ wu § R wfg | X 10 9§ BT IIHT Y@ AT
e ININ) Afeaporer NEICIREE R NS CICIN K

SR AT YRS Afdd &l ffea fam
ST |

I UG R
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fewm— SRigaRt @ f=foRaa fawar #

forRaa e i Smuet—
i fawg Ifhay | D
1, IFUSH 100 50
BT yfererd
2. M 100 50
EiE PIRE

Pis ¥ SHICIR W9 a6 falRad wlem #
FAART § 55 UfIed 3f U el FRaT ®
dorr 30 e ufa fae @t wfa @ =
AP § Ty e Uy A8 BRal B,
frgfea & forg f=mn =&t e |

14

() Afgep;

(@) 9 9 HH O 99 YRIAT Gl Al
qIEd qUT FgH AN Hiex drgd dd
SREINESRIRCIE

(M) afafa gRT MmAIRTg ared WX U
g A1fRY;

(&) gurivr 98 B AR

©) #fcds W SwrR Rer «)R d@
o=l / Hapd

(@) SroRarel =rer v Al sraREr & fog
qRag 81 B @R |

15

fied wWR @ werm e <) &1 3=
I 8|
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gRRrE T
(@rRay e 17(1)}
P AT | g fgfe MR BT WY TRT T @ | e UTeN
EPIEEAL forg NNES]
PlIEEaN
1. qu @ 9l | RIBRI el | 1 BIT AR PRIBRI e | &I WRETH
T P A 2 T R
E&Ramn fafaa dar (@vs
T ordien) fo, 1987 #
Jerr fafafde |)
2 qu v dr v | M 6 @ | 1 B wIkaal e 6 & | PRGN ofeue
/AT HT P | ATAR G 2 9 e AR SIS
qe @/ 3T, (%mw (@2 EETH/ a&gi,
dar e, | T 98T T e, oy o
SRR A Ry | o ) Rofa &)
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IR =
@y e 17 (2)]
qeA™ MY BT Y MY HRA & fory | ordied UTfrary
RNESRMIBEIR]
qu G Al B () e B I ex arel Frgw) | Prier see & EReTD
P AT @ M Irerd AERO AT IR
U9 &1 IR H HH BRAT AT BT,
90 T A F AT | (i) a1 D G B S ey | FE 6 B SIAR | HRIGN sredel
BT Plg A & forv froa oy g €9 Q0 arer | OS Af¥d /e,
fFgfea @ |mfi | rer fafdes war
YTferHRT |
flo®o T,

R J&= Wi, AN WD,
T YRR 3T |




HARYANA GOVT. GAZ. (EXTRA.), JAN.29, 2016 (MAGH. 9, 1937 SAKA)

27

No. S.0.3/C.A.39/1987/S.28/2016.— In exercise of the powers conferred by sub-section
(1) read with clauses (e), (j) and (m) of sub-section (2) of section 28 of the Legal Services
Authorities Act, 1987 (Central Act 39 of 1987), the Governor of Haryana, in consultation with
the Chief Justice of the Punjab and Haryana High Court, hereby makes the following rules
regulating the recruitment and conditions of service of persons appointed to the posts of Group
B, C and D Services in Haryana State Legal Services Authority, District Legal Services
Authority, Permanent Lok Adalat for Public Utility Services and Taluk (Sub-Divisional) Legal

[Authorized English Translation ]

HARYANA GOVERNMENT
ADMINISTRATION OF JUSTICE DEPARTMENT
Notification
The 29th January, 2016

Services Committee, namely:-

PART-I
GENERAL

1. (1) These rules may be called the Haryana Legal Services Authority Group B, C and
D Employees (Recruitment and Conditions of Service) Rules, 2016.

(2) These rules shall be applicable to all members of service of Group B, C and D of
the Haryana State Legal Services Authority, District Legal Services Authority, Permanent Lok
Adalat for Public Utility Services and Taluk (Sub-Divisional) Legal Services Committee.

(3) These rules shall come into force from the date of publication in the Official

Gazette.
2. In these rules, unless the context otherwise requires, -

(@  “Act” means the Legal Services Authorities Act, 1987 (Central Act 39 of 1987);

(b)  “Appointing Authority” means an authority mentioned as appointing authority
for different posts under rule 6 of these rules;

(¢c)  “Chairman” means the Chairman of the District Legal Services Authority,
Chairman of Permanent Lok Adalat for Public Utility Services, or Chairman of
the Taluk (Sub-Divisional) Legal Services Committee, as the case may be;

(d)  “Committee” means the Taluk (Sub-Divisional) Legal Services Committee;

(e)  “direct recruitment” means an appointment made otherwise than by promotion
from within the Service or by transfer/deputation of an official already in the
service of the Government of India or of any State Government or any High
Court;

f “District Authority” means the District Legal Services Authority as defined in
the Act.

(9)  “Executive Chairman” means the Executive Chairman of Haryana State Legal
Services Authority;

(h)  “Government” means the Government of the State of Haryana in Administrative
Department;

Q) “institution” means an institution, which is declared by the Government to be an
institution;

) “Member Secretary” means the member secretary of the Haryana State Legal
Services Authority;

(k)  “Member of Service” means a person recruited against any post in Group B, C

or D Service of the Haryana State Legal Services Authority, District Authority,
Permanent Lok Adalat or a Committee;

applicability and
Commencement.



28 HARYANA GOVT. GAZ. (EXTRA.), JAN.29, 2016 (MAGH. 9, 1937 SAKA)

Number
and
character of posts

Nationality
domicile and
character of
candidate appointed
to service.

Age.

Appointing
Authority.

() “Patron-in-Chief” means the Chief Justice of the Punjab and Haryana High
Court;

(m)  “Permanent Lok Adalat” means Permanent Lok Adalat for Public Utility
Services as established under Chapter VI-A of the Act;

(n)  “recognized university” means any university incorporated by law in any State

of India;

(o)  “Service” means the Group B, C and D Service as the case may be, under these
rules;

(p)  “State Authority” means the Haryana State Legal Services Authority as defined
in the Act.

PART-II
RECRUITMENT TO SERVICE

3. The Service shall comprise of the posts shown in Appendix A to these rules:

Provided that nothing in these rules shall affect the inherent right of the Government to make
additions to or reductions in the number of such posts with different designation and scales of
pay either permanently or temporarily in consultation with the State Authority.

4, (1) No person shall be appointed to any post in the Service, unless he is,-

(a) acitizen of India; or
(b) a subject of Nepal; or
(c) asubject of Bhutan; or

(d) a Tibetan refugee, who came over to India before the Ist day of January,
1962 with the intention of permanently settling in India:

Provided that a person belonging to clause (b), (c) or (d) above shall be a
person in whose favour a certificate of eligibility has been issued by the
Government.

(2) A person in whose case a certificate of eligibility is necessary may be admitted
to an examination or interview conducted by the State Authority or any other recruiting
authority but the offer of appointment may be given only after the necessary eligibility
certificate has been issued to him by the Government.

(3) No person shall be appointed to any post in the Service by the direct
recruitment, unless he produces a certificate of character from the principal academic officer
of the university, college, school or institution last attended, if any, and similar certificate
from two other responsible persons, not being his relatives, who are acquainted with him in
his private life and are unconnected with his university, college, school or institution.

5. No person shall be appointed to any post in the Service by direct recruitment, who is
less than eighteen years or more than forty two years of age on the last date of submission of
application to the State Authority.

6. (1) Appointmentto a Group B post of State Authority shall be made by the Executive
Chairman, either by promotion or by direct appointment or by deputation/transfer from other
Departments of Haryana Government or from High Court or District Courts of Haryana.

(2) Appointments to Group C and D posts of State Authority shall be made by the
Member Secretary in consultation with Executive Chairman. Appointment to Group C posts
shall be made either by promotion or by direct recruitment or by deputation/transfer from
other Departments of the Haryana Government or from High Court or District Courts of
Haryana and appointment to Group D posts shall be made by direct recruitment.

(3) Appointment to Group C and D posts of Permanent Lok Adalat shall be made by
the Member Secretary in consultation with Executive Chairman. Appointment to Group C
posts shall be made either by promotion or by direct recruitment or by deputation/transfer
from other Departments of the Haryana Government or from High Court or District Courts of
Haryana and appointment to Group D posts shall be made by direct recruitment.
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(4) Appointments to Group C and D posts of District Authority and Committee shall
be made by the respective Chairman of District Authority on the recommendation of Executive
Chairman of State Authority. Appointment to Group C posts shall be made either by
promotion or by direct recruitment or by deputation/transfer from other departments of the
Government or from the High Court or District Courts of Haryana and appointment to Group
D posts shall be made by direct recruitment.

7. No person shall be appointed to any post in the Service except by any one of the
modes mentioned in Appendix B against the said post, unless he is in possession of
qualifications and experience specified in column 3 of the said Appendix to these rules in the
case of direct recruitment and those specified in column 4 of aforesaid Appendix in the case of
appointment other than by direct recruitment:

Provided that in case of direct recruitment, the qualifications regarding experience
shall be relaxable to the extent of fifty percent at the discretion of the Executive Chairman in
case sufficient number of candidates belonging to Scheduled Caste, Backward Classes, Ex-
Servicemen and Physically handicapped candidates possessing the requisite experience, are not
available to fill up the vacancies reserved for them and after recording reason for so doing in
writing.

8. No person;-
@) Who has entered into or contracted a marriage with a person having a spouse
living; or
(b) Who having a spouse living, has entered into or contracted a marriage with
any person,

shall be eligible for appointment to any post in the Service:

Provided that the Executive Chairman may, if satisfied, that such marriage is
permissible under the personal law applicable to such person exempt any such person
from the operation of this rule.

9. (1) Where any post in Group B, C or D is required to be filled up by way of direct
recruitment, the Executive Chairman shall constitute a Selection Committee comprising of
Member Secretary and any two officers from State Authority or District Authority. The
Selection Committee on the basis of performance of candidates in the written examination and
interview, shall prepare a list of candidates in order of merit and forward the same with its
recommendation to the Executive Chairman for his approval. After such approval is granted
by the Executive Chairman, all appointments to the posts in Service as set out in Appendix A
of the rules and all other posts sanctioned by the State Government from time to time, shall be
made from the said approved list by the appointing Authority.

(2) The select list of direct recruitment shall be valid for a period of one year from the

date of declaration of results and any advertised post remaining unfilled or falling vacant due
to any reason within this period, shall be filled from the candidates from the waiting list, if
any, as per merit. The decision of Executive Chairman in the matter of approval for
appointment shall be final.
10. (1) Typing test is substituted with the State Eligibility Test in Computer Appreciation
and Applications (SETC) as a part of service requirement for Clerks, Steno-typists, Junior
Scale Stenographers and Senior Scale Stenographers. The State Eligibility Test in Computer
Appreciation and Applications (SETC) shall be a post requisite condition/qualification which
all the newly recruited/ appointed Clerks, Steno-typists, Junior Scale Stenographers and Senior
Scale Stenographers in the Government Departments/Organizations shall have to qualify. The
existing Clerks, who have been promoted from Group-D and Chowkidar and Peon etc. who
have not passed the typing test till date as required under the Service Rules shall have an
option either to pass the typing test or the State Eligibility Test in Computer Appreciation and
Applications (SETC). The Steno-typists, Junior Scale Stenographers and Senior Scale
Stenographers shall also have to qualify stenography test as prescribed in Service Rules.

Method of
appointment and
qualifications.

Disqualifications.

Recruitment

State Eligibility
Test in Computer
Appreciation and
Applications
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Method of
promotion

Probation

(2) The candidate shall have to qualify the State Eligibility Test in Computer
Appreciation and Applications (SETC) within the probation period of two years, extendable
by one year in case of direct recruit. The candidate appointed against the aforesaid categories
of posts in Group C shall not be entitled to earn any increment in his/her pay scale till he/she
qualifies the said test, failing which the services of such employees shall be dispensed with.
The persons who are promoted to the post of Clerk and Steno-typist shall also qualify the
State Eligibility Test in Computer Appreciation and Applications (SETC) within the period
of probation of one year extendable by one year, failing which he/she will be reverted back.

(3)  The Government of Haryana hereby authorizes the Haryana State Electronic
Development Corporation Limited (HARTRON) or any other agency as prescribed by the
Government, as the authorized Agency for conducting the State Eligibility Test in Computer
Appreciation and Applications (SETC), alongwith a test in typing speed in accordance with
the syllabus as the State Government may specify in this regard from time to time, beside the
syllabus already provided in sub-rule (4) of this rule. The ‘pass’ certificate issued by
HARTRON or any other agency, as approved by the Government, would be accepted as an
evidence of the fulfillment of the prescribed condition in the Service Rules.

4 The syllabus for the State Eligibility Test in Computer Appreciation and
Applications (SETC) would contain Word processing, Internet Browsing and E-mail
management only.

(5) In the case of Clerks, typing speed of 30 words per minute in English and

25 words per minute in Hindi converted with equivalent key depressions in both cases as the
typing speed, would be tested on computers.

(6) The employees possessing the following qualifications are exempted from
taking the State Eligibility Test in Computer Appreciation and Applications (SETC):-
(i) M.Tech./B.Tech. (Computers), M.C.A., B.C.A. or Diploma in Computers
from the recognized institutions e.g. Polytechnics;
(i) Basic Computer Literacy Certificate from any recognized centre

established under the National Institute of Electronics and Information
Technology (NIELIT) {erstwhile DOEACC Society};

(iii) Haryana State Certificate in Information Technology {HS-CIT} from the
Authorized Learning Centers (ALCs) of the HKCL;

(iv) Candidates/employees who have already passed the SETC and the same is
valid at the time of joining the service. The State Eligibility Test in
Computer Appreciation and Applications (SETC) passed by any candidate
earlier shall be considered valid for a period of five years from the date of
issue of such certificate by HARTRON or any other agency authorized by
the Government; and

(v) Physically disabled candidates i.e. amputation of hand (Left and Right) Amputation
of upper limbs, Paralysis of Radial Nerve (Radial Nerve Palsy) of either upper limb.
Declination degenerative disorder effecting the nervous system which may cause paralysis
and atrophy of the hand and its muscles and Visually Handicapped, However, these
employees, with the exception of those mentioned under sub-para (v) above. Shall be
required to clear the “typing test” being part of the State Eligibility Test in Computer
Appreciation and Applications (SETC).

11. Where a post is required to be filled up by way of promotion, it shall be made on the
basis of seniority-cum-merit by a Departmental Promotion Committee constituted by the
Executive Chairan and the said Committee may device its own procedure for considering
suitability for promotion.

12. (1) Direct recruit to the Service shall remain on probation for a period of two years,
which may be so extended by the Executive Chairman in case of Group B employees of State
Authority and by Member Secretary in case of Group C or D employees of State Authority
and Permanent Lok Adalat; and by Member Secretary in case of employees of District
Authority or Committee, on the recommendation of the Chairman of District Authority or
Committee, as the case may be, as not to exceed a total period of three years.
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2 On completion of period of probation of a person, the Member Secretary
with the approval of Executive Chairman in case of Group B post of State Authority, Member
Secretary in case of Group C and D posts of State Authority and Permanent Lok Adalat and
Member Secretary in case of employees of District Authority or Committee on the
recommendation of the Chairman of District Authority or Committee, as the case may be, with
the approval of Executive Chairman may,

@ if his work and conduct has, in his opinion been satisfactory,-
confirm such person from the date of his appointment, if appointed against a permanent
vacancy;
confirm such person from the date from which a permanent vacancy occurs, if appointed
against a temporary vacancy.

3) The Executive Chairman may at any time during the period of probation or
the extended probation, as the case may be, dispense with the services of a direct appointee, in
case of Group B post, if the same has been found to be not satisfactory, without assigning any
reason thereof.

4) The Member Secretary in consultation with the Executive Chairman, may at
any time during the period of probation or the extended probation, as the case may be,
dispense with the services of a direct appointee in case of Group C or D in State Authority or
Permanent Lok Adalat or direct the Chairman of District Authority to dispense with the
services of direct appointee of District Authority or Committee, if the same has been found to
be not satisfactory, without assigning any reason thereof.

(5) Until and unless express order of confirmation is passed, appointee shall be
deemed to be under probation, even if probation period or extended period of probation has
expired.

13. Seniority, inter se of members of Service shall be determined by the length of
continuous service on any post in the Service:

Provided that in the case of members of Service appointed by direct recruitment,
the order of the merit determined by the appointing authority shall not be disturbed in fixing
the seniority;

Provided further that in the case of two or more members of Service being
appointed to a similar post on the same date, their seniority shall be determined as
follows,-

(a) a member of Service appointed by promotion shall be senior to a member
appointed by direct recruitment or transfer/deputation;

(b) a member of Service appointed by direct recruitment shall be senior to a
member appointed by transfer/deputation;

(c) in the case of a members of Service appointed by transfer/deputation,
seniority shall be determined according to the seniority of such member in
the department from which they were sent for deputation or transferred,;

(d) in the case of members of Service appointed by transfer from different
cadres, their seniority shall be determined according to pay, preference being
given to a member who was drawing a higher scale of pay in his previous
appointment, and if the rates of pay drawn are also the same, then by the
length of such service, and if length of service is also the same, the older
member of Service shall be senior to the younger member of Service; and

(e) in the case of members of Service appointed by deputation from different
cadres, their seniority shall be determined according to pay, preference being
given to a member who was drawing a higher scale of pay in his previous
appointment, and if the rates of pay drawn are also the same, then by the
length of such service, and if length of service is also the same, the older
member of Service shall be senior to the younger member of Service.

14. The Member Secretary in consultation with the Executive Chairman, may from time
to time, transfer a member of Service to any equivalent post anywhere within the State of
Haryana or to the Head Office of the State Authority or vice-versa.

Seniority

Transfer and
posting.
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Deputation and
absorption.

Pay, leave, pension
and other matters.

Discipline, penalties
and appeals

15. (1) Whenever the State authority has decided to fill up a post by way of bringing
an officer/staff on deputation, the period of deputation shall normally be two years and
thereafter, the State Authority may at its discretion extend the period of deputation for such
further period as it may consider necessary, with the concurrence of the parent department:

Provided that on the application of the employee, the Executive Chairman may
in his discretion, and on being satisfied, order for absorption of any officer or other
employee, who is on deputation to a post and has worked for two years or more with the
State Authority or District Authority during the period of deputation and such absorption
may be given effect after obtaining clearance of the parent department, where the
officer/employee was working immediately preceding the period of his deputation.

(2) Where an employee has been thus absorbed by the State Authority on any
post, the service of such employee rendered by him prior to his coming over shall be
considered as per the rules prevailing in the State Government:

Provided that the Seniority of employee shall be counted from the date of
absorption.

16. (1) Inrespect of pay, leave, pension, superannuation, provision for Assured Career
Progression and all other matters, not expressly provided for in these rules, a member of the
Service shall be governed by such rules and regulations as may have been or may hereafter
be adopted or made by the competent authority under the Constitution of India or under any
law for the time being in force made by the State Legislature.

(2) A person who retires from Service or post shall be eligible to add to his
Service qualifying for superannuation pension (but not for any other class of pension) the
actual period not exceeding one-fourth of the length of his service or the actual period by
which his age at the time of recruitment exceeds twenty-five years or the actual period of five
years, which ever is less, if the service of post to which he is appointed is one-

(@) for which post graduate research or specialist qualification or experience
in scientific, technological or professional fields, is essential; and

(b) to which candidates of more than twenty five years of age normally
recruited:

Provided that this concession shall not be admissible to a person if his actual
qualifying Service at the time he quits Service is less than ten years:

Provided further that this concession shall be admissible only to a person who
possess the aforesaid qualifications and experience and is appointed by direct recruitment:

Provided further that this concession shall not be admissible to a person who is
eligible for counting his past service of superannuation pension, unless he opt before the date
of his retirement, the option once exercised shall be final, for the weightage of service
foregoing the counting of the past service.

17. (1) In matters relating to discipline, penalties and appeals, the members of the
Service shall be governed by Haryana Civil Services (Punishment and Appeal) Rules, 1987:

Provided that the nature of penalties, which may be imposed, the authority
empowered to impose such penalties and appellate authority shall be such as are specified in
Appendix C to these rules.

(2) The authority competent to pass an order under clause (c) or clause (d) of sub
rule (1) of rule 9 of the Haryana Civil Services (Punishment and Appeal) Rules, 1987 and
appellate authority shall also be specified in Appendix D to these rules.

(3) Order passed in appeal shall be final.
(4) Notwithstanding anything contained in these rules, no appeal shall lie against,-

Q) any order of interlocutory nature or an order which is a step-in-aid of
the final disposal of disciplinary proceedings;

(i) any order passed by an inquiring authority in the course of an
inquiry held under Haryana Civil Services (Punishment and Appeal)
Rules, 1987.
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(5)  No appeal shall be entertained unless such appeal is preferred within a period of
thirty days from the date on which a copy of the order appealed against is delivered to the
appellant. The order communicated at the last known address shall be considered as duly
conveyed, if there is a deliberate refusal or denial or evasion of service:

Provided that the appellate authority may entertain the appeal after the expiry of the
said period, if it is satisfied that the appellant had sufficient cause for not preferring the appeal
in time.

18.  Every member of the Service shall get himself vaccinated and revaccinated as and when
the Government so directs by a special or general order.

19.  Every member of the Service, unless he has already done so, shall be required to take
the oath of allegiance to India and to the Constitution of India, as by law established.

20.  Where the Executive Chairman is of the opinion that it is necessary or expedient to do
so, he may, after due consultation with the Patron-in-Chief by order, for reasons to be recorded
in writing, relax any of the provisions of these rules with respect to any class or category of
persons or posts covered by these rules.

21.  Notwithstanding anything contained in these rules, the appointing authority may
impose special terms and conditions in the order of appointment, if it is deemed expedient to
do so.

22. Any order/notification issued by the Government from time to time with regard to
reservation, relaxation of age, or any other concession in respect of Scheduled Tribes,
Scheduled Castes, Other Backward Classes or any other specific category of person shall apply
mutatis mutandis subject to such variations, if any, as the State Authority may specify:

Provided that such variations shall not be in contravention of the over-all policy in
this regard.

23. If any question arises as to the interpretation of these rules, the decision of the
Executive Chairman shall be final.

Vaccination

Qath of allegiance

Power of
relaxation

Special provisions

Reservations

Interpretation.
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APPENDIX A
(See rule 3)
PART-I

Statement showing the number of posts with different nomenclature in the Haryana State Legal Services
Authority with pay scale.

Sr. Post Scale of pay Number of posts
No.
(Rs.) Permanent | Temporary | Total
Group B
1. Administrative Officer | 9300-34800+5400 GP - 1 1
2. Superintendent 9300-34800+4200 GP - 1 1
3. Law Officer 9300-34800+4200 GP + 200 - 1 1
spl.
Group C
4. Section Officer 9300-34800+4600 GP - 1 1
5. Deputy Superintendent | 9300-34800+3600 GP - 1 1
6. Personal Assistant 9300-34800+3600 GP + 150 - 1 1
spl. Pay
7. Legal Assistant 9300-34800+3300 GP - 1 1
8. Accountant 9300-34800+3200 GP - 1 1
9. Assistant 9300-34800+3200 GP - 6 6
10. | Senior Scale 9300-34800+3200 GP - 1 1
Stenographer
11. | Steno-Typist 5200+20200+1900 GP - 2 2
12. | Clerk 5200+20200+1900 GP - 4 4
13. | Driver 5200+20200+2400 GP - 3 3
Group D
14. | Peon 4440-7440+1300 GP - 6 6
15. | Peon —cum- Chowkidar | 4440-7440+1300 GP - 1 1

Statement showing the number of posts with different nomenclature in the District Legal Services Authorities

PART-II

with pay scale.

Sr. Post Scale of pay Number of posts
No.
Permanent Temporary Total
(Rs.)
Group C
1. Assistant 9300-34800+3200 GP - 21 21
2. Junior Scale 5200-20200+2400 GP - 31 31
Stenographer
3. Clerk 5200-20200+1900 GP - 40 40
4. Driver 5200-20200+2400 GP - 9 9
Group D
5. | Peon | 4440-7440+1300 GP | - | 31 | 31

Statement showing the number of posts with different nomenclature in the Permanent Lok Adalat for Public

PART-I1II

Utility Services with pay scale.

Sr. No. Post Scale of pay Number of posts
Permanent Temporary Total
(Rs.)
Group C
1. Steno-Typist 5200-20200+1900 GP - 11 11
Group D
2. Peon 4440+7440+1300 GP - 11 11
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PART-IV
Statement showing the number of posts with different nomenclature in the Sub Divisional Legal Services
Committees with pay scale.

Sr. Post Scale of pay Number of posts
No.

Permanent Temporary Total

(Rs.)

Group C

1. | Clerk | 5200-20200+1900 GP | - | 24 | 24




36

HARYANA GOVT. GAZ. (EXTRA.), JAN.29, 2016 (MAGH. 9, 1937 SAKA)

Appendix B
(See rule 7)
Serial | Designation of | Academic qualifications and experience, if any, for | Academic qualifications
Number posts direct recruitment and experience, if any, for
appointment other than by
direct recruitment
1 2 3 4
1 Administrative | (a) Degree of MBA or LL.B or equivalent thereto | By promotion or
Officer from any recognized university with minimum | transfer/deputation
55% marks; and (a) Five years experience as
(b) Five years experience on any administrative post; | Superintendent,
2 Superintendent | (a) Graduation with minimum 55% marks; and By promotion or
(b) Five years experience in any supervisory | transfer/deputation
capacity; (a) graduate or equivalent;
(b) at least five years
experience as Deputy
Superintendent or Personal
Assistant or ten years
experience as Assistant or
Accountant or combined
experience of ten years;
3 Law Officer (@) Law Graduate with at least 55% marks; (a) By promotion from
(b) seven years practice at the Bar; amongst Legal Assistant
(c) Knowledge of Hindi; having experience of at
least 10 years;
(b) By transfer/
deputation from amongst
Law Officers having
experience of at least 3
years or Legal Assistant
having experience of
atleast 10 years;
4 Section Qualified SAS By deputation from
Officer Treasury and  Accounts
Department.
5 Deputy (a) Graduation with minimum 55% marks; and By promotion from amongst
Superintendent | (b) 3 years experience in any supervisory capacity; Assistants/ Accountants
having experience of at
least 5 years;
6. Personal (a) Graduation with minimum 55% marks: and (a) By promotion from
Assistant (b) 3 years experience as Senior Scale Stenographer | amongst Senior Scale
and having a speed of 100/20 words per minute in | Stenographers having
English shorthand/ typewriting and 80/15 words per | experience of at least 5
minute in Hindi Shorthand/typewriting; years;
(b) By transfer/ deputation
from amongst Senior Scale
Stenographers having
experience of at least 5
years;
7 ,I&zg?sltant Law Graduate with at least 55% marks. Preference | By promotion from amongst
i

will be given to candidates having experience at the
Bar,;

law graduate Accountant/
Assistants having
experience of at least 3
years or law graduate
Clerks having experience
of at least 5 years on such
post;
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8 Accountant () Commerce graduate or MBA with at least 55% By transfer/ deputation from
marks and holding degree/diploma in computer amongst _ commerce
application; graduates working on _the

post of Accountant having
(b) 2 years experience as Accountant; experience of at least 5
years;

9 Assistant Bachelor degree in any discipline with at least 55% (2) By promotion  from
marks and holding degree/diploma in computer amongst _the Clerks
application: with _ five years

experience, on the
basis of seniority-cum-
merit;

(b) By transfer/ deputation
from amongst the
Assistants holding
degree/diploma in
computer  application
or Clerks with five
years experience
holding
degree/diploma in
computer  application
or five years combined
experience on the post
of Assistant and Clerk
holding
degree/diploma in
computer application;

10 Senior Scale : : Sarcitye (@ By promotion from

Stenographer (@) Graduation from a recognized university; amongst the  Junior
(b) Speed of 100/20 words per minute in English Scale Stenographer
shorthand/typewriting and 80/15 words per minute in with 5 years experience
Hindi shorthand/typewriting; on the |basis of

seniority-cum-merit;

(b) By transfer/ deputation
from amongst the
Junior Scale
Stenographers with
five years experience;

11 Junior Scale : : S arcity. By promotion from amongst

Stenographer (@)  Graduation from a recognized university; the Steno-typists with 3
(b)  Speed of 100/20 words per minute in English | years experience, on the
shorthand/typewriting and 80/15 words per minute in | basis of seniority-cum-merit
Hindi Shorthand/typewriting; and speed of 100/20 words

per minute in English
shorthand/typewriting and

80/15 words per minute in

Hindi

shorthand/typewriting;

12 Steno-Typists

(@) Degree of Bachelor of Arts, Science, commerce
or equivalent thereto from a recognized university;

(b) Speed of 80 words per minute in English
Shorthand and 15 words per minute in Transcription of
the same and Speed of 64 words per minute in Hindi
Shorthand and 11 words per minute in Transcription of
the same;
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13 Clerks (90% (@)  Graduation degree or equivalent thereto from a | By promotion from amongst
by direct recognized University; the Peon-cum-Chowkidar/
recruitment; (b)  Matriculation with Hindi as one of the subject; Peon possessing minimum
and 10 % by Preference shall be given to the person holding higher | matric  qualification  or
promotion) qualification. equivalent thereto, having

Note:- Candidates shall have to take a written | 10 years experience as
examination in the following subjects:- such ;
Sr. | Subject Maximum | Qualification
No. Marks marks
1. English 100 50%
Composition
2. General 100 50%
Knowledge
No candidate shall be considered for appointment
unless he obtains 55% marks in aggregate in the
written examination and qualifies the type test in Hindi
or English with minimum speed of 30 words per
minute;

14 Driver (@)  Matric;

(b)  should have a light motor vehicle and medium
passenger motor vehicle valid driving licence,
at least three years old,;

(c)  should have passed the driving test conducted
by the Committee;

(d)  should not be Colour blind;

(e)  Hindi/ Sanskrit upto Matric standard or higher
education;

()  Should not have been convicted for any offence
for negligent driving;

15 Peon Or Peon- | Middle standard examination and possessing

cum-
Chowkidar

knowledge of Hindi
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Appendix C
[See Rule 17 (1)]
Sr.No. | Designation of | Appointing Nature of Penalty Authority empowered | Appellate
Post Authority to impose penalty Authority
1 Any member Executive 1. Minor Penalties Executive Chairman | Patron-in-Chief
of Group B Chairman 2. Major Penalties
Service [As specified in Haryana
Civil Services
(Punishment and
Appeal) Rules, 1987.]
2 Any member Member 1. Minor Penalties Member Secretary / | Executive
of Group C or | Secretary/ 2. Major Penalties Chairman, District Chairman
D Service Chairman, [As specified in Haryana | Legal Services
District Legal Civil Services Authority (as the
Services (Punishment and case may be), as per

Authority (as the
case may be), as
per rule 6

Appeal) Rules, 1987.]

rule 6




40 HARYANA GOVT. GAZ. (EXTRA), JAN.29, 2016 (MAGH. 9, 1937 SAKA)
Appendix D
[See Rule 17 (2)]
Sr. Designation of Post | Nature of Order Authority empowered to Appellate Authority
No. make the order
1 Any member of (i) reducing or with holding | Executive Chairman Patron-in-Chief
Group B Service the amount of ordinary or
additional pension
admissible under the rules
governing pension;
2 Any member of (ii) terminating the Member Secretary / Executive
Group CorD appointment of a member of | Chairman, District Legal Chairman
Service service otherwise than on Services Authority, as per

his attaining the age fixed
for superannuation

rule 6

P. K. DAS,

Additional Chief Secretary to Government Haryana,
Administration of Justice Department.

54005—L.R.—H.G.P., Chd.
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15100

NALSA TOLL FREE HELPLINE NUMBER

HIGH COURT LEGAL SERVICES COMMITTEE

0172-2718223 & 2718339

HALSA TOLL FREE HELPLINE NUMBER

1800-180-2057

CHANDIGARH (U.T.) TOLL FREE HELPLINE NUMBER

1800-180-2058

Helpline Numbers of District Legal Services Authorities

District

Ambala
Bhiwani
Charkhi Dadri
Faridabad
Fatehabad
Gurgaon
Hissar

Jind

Jhajjar

. Kurukshetra

. Karnal

Telephone
Number

0171-2532142
01664-245933
01250-223890
0129-2261898
01667-231174
0124-2221501
01662-270078
01681-245048
01251-252013
01744-220216
0184-2266138

Sr.

No.

12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22,

District

Kaithal
Mewat at Nuh
Narnaul
Panchkula
Panipat
Palwal
Rohtak
Rewari

Sirsa
Sonepat

Yamuna Nagar

Telephone
Number

01746-235759
01267-271072
01282-250322
0172-2585566
0180-2640125
01275-298003
01262-257304
01274-220062
01666-247002
0130-2220057
01732-220840




HARYANA STATE LEGAL SERVICES AUTHORITY, PANCHKULA

PROVIDES FREE LEGAL SERVICES TO THE DOWN TRODDEN POOR AND WEAKER SECTIONS OF SOCIETY.

"WHO ARE ELIGIBLE TO GET FREE LEGAL SERVICES"

Any citizen of India whose annual income from all sources does not exceed Rs.3,00,000/- or such higher
amount as may be notified by the State Government from time to time, shall be entitled to legal services under
clause (h) of Section 12 of the Legal Services Authority Act, 1987. The State Legal Services Authority, High Court
Legal Services Committee, District Legal Services Authority and the Sub-Divisional Legal Services Committee,
as the case may be, may grantlegal services to any other person irrespective of hisincome:-
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To amember of Scheduled Caste or Scheduled Tribe or Backward Classes;
To a victim of trafficking in human beings or beggar as referred in Article 23 of the Constitution;
Toawoman,;

To achild, i.e. person who has not attained the age of 18 years or if he is under the guardianship under the
Guardians and Wards Act, 1890 the age of 21 years;

To a person with disability as defined in clause (i) of Section 2 of the Persons with Disabilities (Equal
Opportunities Protection of Rights and Full Participation) Act, 1995 (1 of 1996);

To a person, under circumstances of undeserved want such as being victim of a mass disaster, ethnic
violence, caste atrocity, flood, drought, earthquake orindustrial disaster; or

To an industrial workman; or

To a person in custody, including custody in a protective home within the meaning of clause (g) of Section
2 of the Immoral Traffic (Prevention) Act, 1956(104 of 1956), or “Children's Home, Observation Home,
Shelter Home and Special Home within the meaning of clause (e), (0), (u) and (v) respectively of section 2
of Juvenile Justice (Care and Protection of Children) Act, 2000(56 of 2000).”

To a person in a psychiatric hospital or psychiatric nursing home within the meaning of clause (q) of
Section 2 of the Mental Health Act, 1987; or

In a test case, the decision of which is likely to affect cases of numerous other persons belonging to the
poor and weaker sections of the society; or

To a person, in a special case, which for reasons to be recorded in writing is considered otherwise
deserving of legal service where the means test is not satisfied; or

To a person in the case where the High Court or the Supreme Court provides legal service under any order
in that case legal service would be deemed to have been provided by the Authority/Committee in
relaxation of all the conditions laid down in this rule; or

To a person in case of public interest litigation.
To an ex-serviceman, and the families of such persons who have died in action; or

To riot victims, and the families of such persons as well as terrorist victims and families of such
persons; or

To freedom fighters; or
Transgender people; or
Senior Citizen that is person who is citizen of India and has attained the age of 60 years or above.
HIV positive persons or AIDS patients.
‘WHOM TO CONTACT TO GET FREE LEGAL SERVICES"

At State/High CourtLevel:  Member Secretary, Haryana State Legal Services Authority, Plot No.9, Sector-14,

Panchkula or Secretary, High Court Legal Services Committee, Punjab & Haryana
High Court, Chandigarh

AtDistrict Level . Chairman/Secretary, District Legal Services Authority or any Legal Aid Clinic or

Front Office of District Legal Services Authority.

AtSub-Divisional Level :  Chairman, Sub-Divisional Legal Services Committee or any Legal Aid Clinic or

Front Office of Sub-Divisional Legal Services Committee.



